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The Lok Sabhg met at Eleven of the
Clock

[MRr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
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MR. DEPUTY-SPEAKER: 1 think
you have replied to that.

SHRI RAJ BAHADUR: 1 want only
to say that I am not aware of the
Commissioner’s Report.

SHRI NAWAIL KISHORE SINHA:
Sir, may I know from the hon. Mini-
ster that there is a feeling in some of
the most populous parts of the country
like Gorakhpur that his Ministry is
not interested in the development of
communication and industrial expan-
sion in those paris and always fnds
some excuse to stop a flight?

SHRI RAJ BAHADUR: 1 may
assure him there is no lack of interest
in providing air communications to
different parts of the cowntry but air
services have to be viable by and
large.

Shortage of Small Coins
1

¢751. PROF. NARAIN CHAND
PARASHAR:
SHRI BISWANARAYAN
SHASTRI:

Will the Minister of FINANCE be
pleased to state:

(a) the total number and face value
of small coins in circulation in the
Country as on the 315t December, 1873,

(b) whether Government sre aware
of the shortage of the small coins; and

(c) the steps proposed to be taken
to meet this shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The details of small
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coins issued for circulation but not
returned to the offices of the Reserve

CHAITRA 29, 18068 (SAKA)
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Bank or to Small Coins Depots as on
31st December, 1973 are as follows:—

(coo's Ommitted)

Decimal coins
o P. 25 P, 20 P.
Value in Rupees 5 5 d 1oP - P
30,49,81 30,41,73 8,03,77 29,91,02 19,39,89
No. of pieces . 60,99,62 121,66,92 40,18,85  297,10,20  387,97.80
3 P 2P P Total
4,57,89 7,85,10 566,89  136,16,10
152,63,00 392,55,00  566,89,00  2020,00.39

(b) No report of shortage of small
coins in the country has been received
by the Government in the recent past.

(¢) Government is continuing its
efforts to turn out larger quantities of
small coins in the Mints and increase
the not issue to the public through the
Reserve Bank of India. Steps have
also been taken to introduce a second
shift in the Hyderabed Mint and for
the expansion of the Mint during the
6th Five Year Plan period.

PROF. NARAIN CHAND PARA-
SHAR: 1 am simply surbrised and
shocked at the answer to part (b) of
the main question that there is no
shoriage, because the entire country
1s experiencing this shortage, and this
shows that the Finance Ministry is not
in touch with the pulse of the people.
May I know whether Government have
taken care to probe into the causes of
this shortage? Formerly, the copper
coins were melted and sold as metal.
But now what is the cause of tihe
shortage? In fact, the hon. Minister's
reply to part (c) of the question im-
plies that Government are aware of
the shortage and that is why they are
going to have larger quantities of these
coins.

SHRI K. R. GANESH: When I made
the specific statement that there had
been no shortage in the country, it was
based on the following facts. As the
House was aware, in June, 1970, the
shortage was found out. Then, it

became widespread in the beginning
of 1971 and it continued thereafter, and
steps were taken by the Reserve Bank
and by the various mints to find out
the reasons for the shorlage, These
reasons have been mentioned in the
House on a number of occasions. The
shortage declined from 1971 and since
June, no specific complaint has been
received by the Finance Ministry or
by the Reserve Bank. Between 1873
and 1970 complaints used to ccme and
they used to be looked into, and the
Reserve Bank made many arrange-
ments to send small coins fo various
depols and open more depois. The
Reserve Bank is still sending small
coins to banks, to institutions, to trans-
port depots, and to various coramercial
establishments. Since no soecific com-
plaint has come to light. therefore, we
come to the conclusion that the short-
age has been minimised to a consi-
derable extent.

PROF. NARAIN CHAND PARA-
SHAR: Does the Finante Ministry
act only on the complaints specifically
received, or has it got any machinery
to find out for itself whether there is
any shortage or not? If there is none,
may I know whether the hon. Mini-
ster has any proposal 1o set up one for
this purpose?

SHRI K. R. GANESH: Siuce the
complaints were there is very large
number when the shortage started. a
large number of coins have been put
into circulation. There weicC mainly
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two reasons for the shortage, Firatly,
certain coins had more metallic value
than their face value and heuce there
was large-scale melting or those co:na
for various other purposes, and as a
result of this, a psychology of short-
age was also there. These reasons
have been gone into and the metallic
value of some of these coins of 10
paise, 25 paise and 50 paise denomina-
tions has been changed so that the
metallic and face values are almost
1dentical at this moment, Further, the
Small Coins Offences Act has come
into being and the necessary legal
machinery is now there to look into
these things. Formerly there was ho
Act before this question had come up.
So, that is also being attended to now.
Further, more coins have also been
put into circulation. Earlier, the
mints were producing 12 lakh pieces
per day. By August, 1970 as a result
of the augmentation of the shift: etc.
the mints are producing 75 lakh pieces
per day. As a result of this very
large increase in production and their
going into circulation, it can reason-
ably be said that the matter has, to
an extent, heen attended to.

MR. DEPUTY-SPEAKER: Shri
Shamim, on condition that ycu do not
ejaculate from your geat again.

SHRI S. A. SHAMIM: 1 was shock-
ed to hear from the Minister that there
is no shortage, Now he has improved
upon it by saying that no specific com-
plaints have been received. The fact
of the shortage of coins is known to
every member of this House and to the
country at large. The fact that we
are experiencing it in our daily life is
enough proof of it. I would like to
know from the Minister who, in the
absence of gpecific complaints, inform-
ed him that there is no such shortage.
Does he or does he not know that for
every telephone call we have to use
30P in coins at the public telephone
booth? Even if you waste half an
hour, you will not be able to get three
10 P coins. Lastly, a Government
which cannet provide small coins, let
alone the quesiion of food, railway,
airlines #nd others, has no moral right

APRIL 10, 1974
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to exist. What moral Tight has this
Government to exist in these circum-
stances? I have to pay the scooter-
wala for 80P fare Re. 1 because he
does not have change,

SHRI K. R. GANESH: As to the
specific question as to who informed
us that there is no shortage, my reply
is that the various State agencies,
State Governments and the Reserve
Bank of India have done gso.

SHRI S. A. SHAMIM: What about
the people?

SHRI K, R. GANESH: The fact that
we who have been receiving com-
plaints from 1970 onwards have not
received specific complaints in this
regard proves this.

SHRI S. A. SHAMIM: You have
not received any complaints from
Bfhar also. But you have killed so
many people there.

MR. DEPUTY-SPEAKER Please
co-operate. This ig not the way to
conduct the proceedings. I want your
co-operation.

oft gew W AW ST
qgET, q 5T & ATEHA § qAT AEET T
s =g g fr fomr wmm woem Y
forer warerg ¥ R AT &, IR waT *
war 97 f& o1 foewr TR AR O,
37 & faew 7@ &1 fraw Y
&, gafaa § fiw §f F177 TA0F @
H ¥ & s e 5§ froaw
AT ¥7 qF a0 & fawv F L

% WA WO AT FTAT AT
T qw g

St gWR R $EAW . W7 I q4T
¢ A1 7= 9 feaar wwe gar €, et
% faars sy & 7w & 7 WS
S faaw ¢ qaq I @ & § wlaaw
fverw %1 arg & &, €7 fret 7 dEw
wiws wgar 7g) & 1 €7 e a7 oA
wfaw st €1, g gfee & sar sq fedlt
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o7 a1q & fasd awrd 9T fa=mi a7

-~

w®E7

SHRI K. R. GANESH: The House
is aware that the Small Coins (Ofi-
ences) Act has come into force. Over
and above this, in December 1971 the
Defence of India Rules were promul-
gated under which also, melling,
hoarding etc. of coins are punishable
offences, In all 14 persons involved
in 5 caseg of offences under the Smail
Coins (Offences) Act since 1971 have
been arrested in Delhi UP and
Maharashtra. The cases are going on.

= gTW WT FFIA ;- FT IIT T
TR AN T T TET WIAT | A o7
FAA &, FZ TlAT a7 &
(50 7 w7 (Ga%T =1 939wl oy
a9 Fid1, 31 [wH 975 o F A
Fard a1 fa=e 7

MR. DEPUTY-SPEAKER: This re-
lates to shortage of coins. Your other
question relates to the quality of the
present coins. It is a different thing
altogether and so does not arise.

=t gFR W FIAW : THT AT
3 & 0 fasdi gasd gosi a7g gasy
F&1 gwar

SHRI JAGANNATH RAO: {From
the point of view of the Reserve Bank,
there may be no shortage of small
coins in the country because a large
number of coins is being minted. Only
14 cases have come to the notice of
Government and action taken under
the DIR. May I know what is the
minimum quantity or maximum gquan-
tity of small coins for hoarding for
which these 14 persons have been
prosecuted?

SHRI K. R. GANESH: Those per-
sons who were arrested by the vari-
ous State Governments, and so I do
not have the necessary details.

SHRI H. M. PATEL: Some three
years ago, the Minister stated in the
House that the small coins shortage

CHAITRA 29, 1896 (SAKA)
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will disappear within a matter of two
months as a result of steps Govern-
ment had decided to take. But the
shortage nevertheless still continues.
It may not be as acule as in 1971 but
it certainly is there. Therefore, the
question is, why is it that the assu-
rance that was given has not up till
now been implemented andg what steps
have Government still in mind. If
they deny that there is a shortage,
then all one can say is that their im-
pression is wrong, and even if more
coins are now being minted, even
larger numbers must be minted here-
after. Will the Government please
indicate why it is that they have not
fulfilled the assurance that they had
then given?

SHRI K. R. GANESH: 1 think from
the body of my replies which have
been placed before the House and
from what the hon, Member himself
Was saying, namely, that any shortage
today may not be, according to him, as
acute as it was in 1971, his questions
have been answered. I have already
indicated the varioug steps {hat are
being taken, mamely, increasing the
issue from 14 lakhs to 75 lakhg pieces
per day, double shift being run in
various places, the content of the coin
being changed so that melting does not
take place, and so on. There is a
projection also for the future.

SHRI H. M. PATEL: The fact of
shortage must be borne in ming by
them and even though they may have
increased the production they should
increase it still more.

SHRI P, GANGA REDDY: May X
know whether the hon. Minister 1s
aware that there has been great pres-
sure on these small coins in Maha-
rashira and Madhya Pradesh and in
the Hyderabad Reserve Bank, because
I myself personally had been to the
Reserve Bank in Hyderabad on the
4th May last and found the difficulty. .
(Interruptions).

MR. DEPUTY-SPEAKER: All right:
your question is whether he is aware
of shortage of small coins in Ardhra
Pradesh and other places.
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SHRI P. GANGA REDDY:.. I want
to know whether he is in a position to
supply more small coins.

SHRI K. R. GANESH: This infor-
mation that the shortage still pexsists
in Maharashira and Andhra Pradesh,
we will inform the Reserve Bank so
as to see that the shortage is removed.

ot TwTTT medt - varera f
Far g g8 [ morw, food v 3o
& 9 g Tt ¥ [ymd forray vaq
are frdig #A7 AAT 97 9§ Wi
w&? afeg a fasx 3raql &
oy frdgl & 9w & feadt gwd
FUHT T T § A 3 a7z & gt
s OF7 & fag i w1
FrAEr w0 § arfe &t g fomal
Y st & T AT T+ F A% |

SHRI K. R. GANESH: I have
already indicated that 14 persons in-
volved in five cases of small coins
have been arrested in Delhi, Uttar
Pradesh and Maharashtra. 1 may also
inform him that small coins worth
Rs. 79,154,94 were seized by the State
Governments duxing police raids on
unauthorised premises of persons
engaged in hoarding and profiteering.

MR. DEPUTY-SPEAKER: He has
given some tips for your consideration.

SHRI K. R. GANESH: We tili take
them into consideration.

SHRI SAMAR GUHA: The Mimster
says there is no shortage and there is
no specific complaint. I want to make
an honourable offer to the hon, Mini-
ster and 1 want to know if he will
accept it. Will the bon. Minister
honourably keep his identity undis-
closed, and by sending any person to
the market, if he can got a change
within two hours for this five-rupee
note, then I offer this sum of Rs. §
to the austerity fund of the Govern-
ment. 1 am prepared to contribute it,
Will the Government accept this offer?

AFRIL 19, 1974
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MR. DEPUTY-SPEAKER: It is a
suggestions for action. (Interrup-
tions). You have made a suggestion.
(Interruptions). Order, please, Shri-
mati Lakshmikanthamma.

SHRIMATI |T. LAKSHMIKAN-
THAMMA: Mr. Samar Guha said he
wanted to have change for Rs. 5.

MR. DEPUTY-SPEAKER: You are
not asking Smar Guha. You have no
question,

SHRIMATI {I' LAKSHMIKAN-
THAMMA: Sometime back there was
some trouble but is it a fact that now
it is not so bad as it is sought to be
made out?

MR. DEPUTY-SPEAKER: The hon,
lady Member has no question.... (In-
terruptions). Gentlemen are hard
enough; if ladies are hard it becomes
very difficult for me, Madam, you
wanted to go on record and you have
gone on record. Shri Shankar Dayal
Singh. {

oft st wanw fag : W, &
ook wregw & wer ot ¥ wraw
e § B fawwi w1 owmyra few
g & a1 few e | fam w0
foar arar & awr foed ox & #
aay =luy w12 faswr €1 g fay
FrA R AT fEm e A gi g Y
MR. DEPUTY-SPEAKER: It is a

different question; you require notice
for that. Next question.

Demand of Engineering Goods abroad

+
753. SHRI MUKHTIAR SINGH
MALIK:

SHRI 8. N. MISRA-

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have made
sny study about the increase in
demand of Indian engineeting goods
tn world market; and
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(b) the steps Government propose
to take to step up pProduction of
engineering goods for export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir,

(b) Steps taken to strengthen base
for export production have been laid
down 1n Section I parts ‘A’ and ‘B’ of
the Import Trade Control Policy for
Registered Exporters (Volume I1I) for
1974-75; a copy of which was laid on
the Table of the House on the 2nd
April, 1974,

SHRI MUKHTIAR SINGH MALIK:
Time and again the hon. Minister of
Commerce and the hon. Minister of
Industrial Development have declared
that foreign collaboration proposals
inwolving foreign financial participa-
tion would be cleared as early as
possible if 60 per cent or more of the
production of engineering goods is
guranteed for export. Perhaps the
hon. Minister will agree that several
such proposals had been received by
the Government for the manufacture
of engineering goods for export and
they are awaiting a decision by the
Gevernment for more than 1} years.
Why does not the Government accept
such proposals with a high level of
exports? May I also know whether
the Government had rejected seve-
ral proposals for the manufacture of
engineering geods where exports
would have been more than 60 per
cent”

SHRI A C. GEORGE: It is true
that as an incentive for higher export
of engtneering goods it has been decid-
ed to allow foreign collaboration of
80 per cent export is guaranteed. I
hope the hon Members will appreciate
that in the matter of foreign cclia-
boration @ blanket decision cannot be
takken and it has to be axamined in
depth and from different angles.
Quite possibly there might be some
delay, He has asked how many appli-
cations have been rejected. Since it
ta a specific question....

MR. DEPUTY-SPEAKER. You re-
quire notice for that.

SHRI R. V. SWAMINATHAN: May
I know, after the study by the Gev-
ernment, what are the types of
engineering goods that have increased
demand in the world market, and
which are the countries where there is
good potential for export of these
goods?

SHRI A. C. GEORGE: Sir, it may
be a long list. But, I will take only
some important items. They are auto
and auto parts, industrial olant and
machinery, electrical wires and cables,
railway wagons and coaches, MS tyres
and tubes, bicycle parts etc. These are
the fmportant items. 1 have taken
only those itemns, where the export is
more than Rs. 10 crores, Regarding
the countries, it is a global pheno-
menon almost, so to say.

Trade Pacts with Communist Conntries

*754. SHRI BHARAT SINGH
CHOWHAN: Will the Minister of
COMMERCE be pleased to state the
number of trade pacts enfered imto
with the countries in the Socialisb
block during the last year and the date
and nature of each pact?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCH (SHRI
A. C. GEORGE): A statement is laid
on the Table of the Hpuse.

Statement

Trade Plans for 1974 have heen con-
cluded with the eight socialist coun-
tries during the year on the dates
shown below:—

. Country Date of signing the
Isilln i Trafiiﬂ’lan
1. U.S.S.RY 21st January, 1974
2. Poland 7th December, 1973
3. Crechoslovakia. 28th November, 1973
4. G.D.R. 23rd November, 1973

EY)
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1 2 3
5. Hungary 14th December,1973
6. Bulgaria, 15th November,1973
7. Romania 22nd October, 1973
8. DPRK 18th February, 1974

These Trade Plans provide for
India's exports to these countries and
imports therefrom during the calen-
dar year 1974 oh a balanced basis, In
preparing these Trade Plans, special
altention is paid to promotion of ex-
ports of non-traditional items ard im-
port of important requirements of our
economy such as fertilizers, steel and
steel products, non-ferrous metals,
petroleum products and industrial
materials, ete.

In addition, long-term Trade and
Payments Agreement with Bulgaria
was signed on the 6th March, 1974.
This provides for bilateral and balanc-
ed trading paitern between the two
countries for a period of five years
197478, and payments for all com-
mercial non-commercial transactions
in, non-convertible Indian rupees.

oft wrea fog Wiy - e Hag
ara € f wegfer s &
a1y WAt W< A & ARy 7 aarer
wagtar g €, A ¥ Fw P &
MK gz wtar Wg@wr §OfFoA
AT §F T A T & AW A0X Wi
¢ 7z =g & & gav o€ wefr A
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SHRI A. C. GEORGE: 8ir, the trade
with socielist countries are guided by
annual trade plans and in each trade
plan, we fix up items which are needed
by the country for import as well as
export items needed by the concerned
countries for their requirements, All
these imports are made only after
strictly looking into the prices and
there is no item where imports are

made at a price higher than from other ,

sources. The international price is
well kepl in mind.
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SHRI A. C. GEORGE: 8Sir, first and
foremost fact is, tractors are not vow
imported. They might have been im-
ported earlier. About the machinery
that have been importied for the Korba
project, we have not received any com-
plaint about the guality.

SHRI SAMAR GUHA: 1 would like
to know, whether the attention of the
Government has been drawn {0 a news
item that has been circulated by New
China News Agency on the 14th April
and this has appeared in almost sll
the Indian newspapers on the 15th
April. Sir, the news item which relstes
to India, says:

“India has had to pay 20 to 30
per cent more for Soviet machinery
and industrial products sometimes
even treble than the prevalent in-

ternational market price”.

It also says:

“The price of raw materials im-
ported into Soviet Union from India
is 20 to 30 per cent lower than those
at the international market.”

If so, will The Government make &
factual study and let this House know
whether there is any basis for these
allegations. I use the word ‘allegations’
because it has not been proved.con-
tained in the news item circulated by
New China News Agency?
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SHRI A. C. GEORGE: Thiy parti-
cular item has come to the notice of
the Govérnment, as soon as it was
published, obviously as the hon. Mem-
ber pointed out, in almost all the
Indian newspapers, It is not borne
out by facts and more so, on a careful
examination of the allegations, it is
seen that there are no specific items
pointed out, either exports or imports.
Al} the items that have been iniporied
from Soviet Union have been at com-
petitive rates and it has been {o the

advantage of both India and Soviel
Union.

SHRI SAMAR GUHA: 1 uzed the
word ‘allegation’. He should not be so
prompt in his reply. I would like to
know, whether Government will make
a study.

MR. DEPUTY-SPEAKER: They
have studied this.

SHR1 SAMAR GUIIA: He has rot
studied this.

MR. DEPUTY-SPEAKER: You can
study 1t again.

SHRI SAMAR GUHA: It is a very
«erious thing, if there is any basis in
i,

MR. DEPUTY-SPEAKER: What else
do you want? I told him to study it
If you have studied it already, study
it again,

SHRI SAMAR GUHA: Will the
Government make a study in depth?

MR. DEPUTY-SPEAKER: You study
1t in depth again,

SHRI BHOGENDRA JHA: In view
of the fact that we have a rupee pay-
ment trade with the socialist countries
and prices are fixed on a competitive
basis, may 1 know whether Govern-
ment have already made it or are going
to make it a policy that we must have
our imports from rupee payment
countries to save foreign exchange?

SHRI A C. GEORGE: Every day
our trade with socialist countries is
going up. It is to the interest of Iudia
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and of the other country also. Ul
mately in a spirit of goodwull, we
come to a solution which is mutually
advantageous to both. The unport
items are definitely advantageous to us.

SHRI DINEN BHATTACHARYYA.
The Government of India niade a
trade agreement with 8 socialist coun-
tries on rupee payment basis. During
this period, have the Government made
any trade agreement on rupee payment

basis with USA or any other country
in Europe?

SHRI A. C, GEORGE: There is no
trade on rupee payment basis vith the
USA or any other country in Eu:ope.

SHRI B. K, DASCHOWDHURY: In
view of the encouraging trends in both
import and export trade with socialist
countries, I would like to know whether
all these export and import trading
activities are being controlled by pub-
lic sector undertakings like STC?

SHRI A. C. GEORGE: Most of the
exports are controlled by public sector
organisations. But there are some

items exported through the private
channel also.

SHRI MOHANRAJ KALINGARA-
YAR: There was a trade pact bet-
ween Czechoslovakia and India for
importing 20,000 tractors. Has the
consignment been completely deliver-

ed? Some of the imported tractors
do not have spare parts.

SHRI A. C. GEORGE: We have
decided not to import tractors because
our indigenous capacity has come up
very well. We were importing trac-
tors from some East European coun-
tries, but now we have stopped it.

SHRI MOHANRAJ KALINGARA-
YAR: 1 put a specific question whe-
ther the consignment of 20,008 trac-
tors is completely over.

MR. DEPUTY-SPEAKER: He says

it has been stopped now. Next
question.
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Production and Distribution of
Standard Cleth

*757. SHRI BHOGENDRA JHA:
Will the Minister of COMMERCE be
pleased to state the estimate@ mini-
mum annual requirement of control-
Jed cheap cloth for those below
poverty line and the specific steps
being taken to ensure the required
production and proper distribution?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
According to the approach document
for the Fifth Plan, the requirement
of cotton cloth by people in the per
capita expenditure class of upto Rs.
80 per month, during 1973-74, is esti-
mated at 2,570 million metres per
annum, which is rostly of coarse
and medium cloth. The production of
such cloth of wearable varieties in
the mill sector alone is around 3,000
million metreg per annum, out of
milbcn metres per annum, out of
will, from the 1st April, 1974, consti-
tute controlled cloth sold at controlled
prices. This cloth is only to be dis-

tributed through approved retail
channels.
SHRI BHOGENDRA JHA: In view

of the reply given by the Minister
that there is dearth of such cloth for
people below the poverty line, which
he has fixed at Rs. 50—I think it
should be much beyond that in to-
day's rising prices—is there any pro-
posal to ensure through rationing that
the actual users below the poverty
line do get it? Could the retail shops
be put under the supervision and con-
trol of the popular committees to en-
sure proper distribution?

PROF. D. P. CHATTOPADH-
YAYA: We are not satisfled about
the quantity available. So, I would

net claim that it is adequate to meet
the requirements of the category I
have referred to. But the increase in
the quota of this variety from 400
million metres to 800 million metres

is a big step forward. We wmtryI
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to increase it still further later on.
Coming to aistribution, to reach
three-fourths of our population is
not a very easy thing. Bearing in
mind the magnitude of the complexi-
ties of the problem, we are in touch
with the State Governments, other
agencies and also fair price shops. We
are doing this exercise as to how many
agencies, government or quasi-govern.
ment, could be involved. We are
processing the scheme. So, I cannot
give a final reply just now.

MR. DEPUTY-SPEAKER: What
about the popular committees?

PROF. D. P. CHATTOPADH-
YAYA: We will certainly examine
this.

SHRI BHOGENDRA JHA: The hon.
Minister stated that there is a big
gap between demand and supply. In
view of this reality, may I know whe-
ther the quantity of coarse cloth to
be pioduced by the private mills is
going to be increased to ensure that
the minimum requirements are met?
Is the Minister aware of the fact that
the mill owners are spreading the
news, which you would call a rumour,
that several crores of rupees have
been taken by the ruling party during
the UP elections, and that is why
this 30 per cent price hike has been
allowed? If so, may I know whether

. it is wrue?

PROF. D. P. CHATTOPADH-
YAYA: It is absolutely baseless.
We had occasion to explain on the
floor of the House the reasons for the
price rise, During the last six months,
from 1968 to 1974 the cost of produc-
tion of controlled cloth has risen by
about 87 per cent, according to our
estimate, and about 100 per cent ac-
cording to them.

MR. DEPUTY-SPEAKER: The
most important question is about the
rumours spread by the mill-owners
sbout the collection of money.



21 Oral 4nswers

PROF.
YAYA:

D. P. CHATTOPADH.
It is absolutely baseless.

SHRI BHOGENDRA JHA: The
first part of my question was whether
the quantum is going to be increased.

MR. DEPUTY-SPEAKER: He has
said so.
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PROF. D. P. CHATTOPADH-
YAYA: This obligation has been im-
posed on all mills, whether govern-
ment or not. There is a provision for
seiting off of control cloth obligation
against export also. This will be in
the ratio of 3:1 beyond the obliga-
tion to export and to produce control-
led cloth and there is provision for
inter-mill transfer. So, nobody has
been exempted. Those who will not
fulfil the obligatien will have to pay
Rs. 2.50 per metre, as against Re. 1
formerly. We have taken care of all
contingencies.

SHRI P. M. MEHTA: Because of
the price rise allowed by the Govern-
ment, the coarse cloth or standard
cloth has become costlier. When the
textile industry has earned huge pro-
fits in the year 1870, what are the
reasons for giving this price rise?
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SHRI JYOTIRMOY BOSU: How
much did you collect from them?

PROF. D. P. CHATTOPADH.
YAYA: No money at all. As I have
explained, the cost of production of
cloth has increased by about 90 per
cent and 103 mills have fallen sick,
which had to be taken over by the
Government. The price rise was al-

lowed because of the high cost of
production.

SHRI D. N. TIWARY: It is seen
from the Approach Document to the
Fifth Plan that the per capita avail-
ability of cloth has gone down by more
than a metre from June 1969. What
1s the reason for 1t? Is the Govern-
ment going to take any steps to in-

crease the per capita availability of
cloth?

PROF. D. P. CHATTOPADH-
YAYA: The fall in per capita avail-
ability is due to the fact that the in-
crease in production has not kept pace
with the increase in population. We
have taken a policy decision for subs-
tantial expansion of investment in the
textile industry.

SHRI TRIDIB CHAUDHARI: The
hon. Minister just now mentioned
that about 103 sick mills have been
taken by the Government. Is there
any proposal under the consideration
of the Government that the produc-
tive capacity of these mills would be
utilized for the production of only
coarse cloth or cloth of cheap variety?

PROF. D. P. CHATTOPADH-
YAYA: As 1 have submitted, the
cost of production has not been neu-
tralised by the price rise allowed by
us. So, if we force the NTC mills to
produce exclusively standard or
coarse cloth, they may run into diffi-
culties. So, this obligation has been
dispersed over all mills, both private
and public.



23 Oral Answers

Equity Participation of ST.C, in
Smail Scale Industries Corporations

-+
*758. SHRI YAMUNA PRASAD
MANDAL:

SHRI RAM PRAKASH:

Will the Minister of COMMERCE
be pleased to state:

(a) whether State Trading Cor-
poration has decideq in favour of
equity participation in the Small
Scale Industries Corporations of vari-
ous States; and

(b) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sii.

(b} The participation 1n cquity
capital of the State Small Scale In-
dustries and Export Corporations will
enable the STC to participate and
strengthen the management of these
Corporations. The effectiveness of
the Small Scale Industries Corpora-
tions as agents for distribution of im-
ported raw materials and in the pro-
duction of exportable commodities
can as a consequence be increased.

SHRI YAMUNA PRASAD MAN-
DAL: Will the hon. Minister kindly
tell the august House what are the
States where the equity participation
capital has been issued in favour of
different State Small Scale Industries
and Export Corporations by the
sSTC.?

SHRI A. C. GEORGE: Rs. 10
lakhs equity capital for the Maha-
rashtra Small Scale Industries Cor-
poration; Rs. 1 lakh for Andhra Pra-
desh Small Scale Industries Corpora-
tion ang the proposal is under consi-
deration for equity participation in
the 8mall Scale Industries Corpora-
tions of Mysore, UP, Haryana,
Rajasthan and for the Gujarat Export
Corporatien also.

APRIL 19, 1974

Oral Answers 24

SHRI YAMUNA PRASAD MAN-
DAL: So, the poorest State of Bihar
has been left out, unfortunately, Is
it not a fact that the efforts made
during the last 10 years for the parti-
cipation of equity capital in the State
Small Scale Industries Corporation
particularly in Bihar by the S.T.C.
has not made any progress whatso-
ever?

SHRI A. C. GEORGE: Unfortu-
nately, the files and records of our
Ministry do nut show a single appli-
cation cither from the Bihar Govern-
ment or from the Bihar State Indus-
tries Corporation for participation.
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THE MINISTER OF COMMERCE
{PROF. D. P. CHATTOPADHYAYA):
(a) 83 days; the estimated loss in
production is about 1 lakh tonnes of
jute goods. valued at around Rs. 30
crores.

(b) The main demands of the wor-
kers were (i) non-implementation of
certain items of May 1972 settiement
gigned by the Management of jute
mills and workers; (ii) revision of
piece-rates, time-rates; and grades/
scales of certain categories of work-
men; (iii) standardisation of wages
and DA in respect of jute workers on
all India basis; (iv) reliet to Badli
workers; (v) 20 per cent bonus; and
{vi) nationalisation of jute industry
and raw jute trades ete.
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PROF. D. P. CHATTOPADH-
YAYA: When the discussion was
there, I was myself present and I was
a party to the discussion. Also, the
Union Labour Minister was consul-
ted; he was 1n touch with the dis-
cussion. But since these were loca-
ted in eastern India, particularly, in
West Bengal and the Ministry of the
State was conversant with the details
of the problems and they had also
negotiated the settlement of 1972
which had allegedly been violated,
we thought that for day-today handl-
ing of the negotiations, they would
be the right type of persons. It is
not that they alone looked into it and
we were not consulted.

About the loss, as I have said, it
1s a matter of fact and we regret it
But the question is, unless the indus-
trial relations are sorted out by the
industry and the workers themselves,
the Government can only try to sort
them out but cannot force them.
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What about standardisation of
wages of workers in different parts
of India?

PROF. D. P. CHATTOPADH-
YAYA: In 1872 settlement there was,
more or less, parity all over the coun~
try. But this time they insisted on
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standardisation, on a uniform basls.
In principle, the Government have
agreed, but in practice there are some
difficulties—~in  implementing it.
However, this is the latest position.
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PROF. D, P. CHATTOPADHYAYA:
About Badl workers, about piece rate
and time rate, some agreements were
arnived at. But the Union’s conten-
tion is that those have not been im-
plemented cent per cent.

SHRI DINEN BHATTACHARYYA:
one of the demands, which the hon.
Minister very well knows and which
concerns him, is the take-over of
raw jute trade. May I know whe.
ther 1t is within his knowledge—as
a matler of fact in the paper his
statement has come—that the jute
growers are not getting the support
prices fixed by the Jute Corporation
at the instance of the Central Gov-
ernment? If so, may I know whe-
ther he 1= taking any steps imme-
diately to see that the actual jute
growers get the prices which have
been assured to them by the Govern-
ment of India?

PROF. D. P. CHATTOPADH-
YAYA:- We have already expanded
the area of operation of the Jute Cor-
poration of India and more and more
jute is being purchased by the Cor-
poration. The question of taking
over of raw jute frade entirely does
not arlse. ,
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Appointment of Contractors in Inter-

*764. SHRI B. K. DASCHOW.
DHURY: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether the International Air-
ports Authority of India has appoin-
ted contractors in four International
Airports of the country for carrying
the luggage of passengers;

(b) whether any open tender for
the contract was invited for the pur-
pose; and

(c) whether the contractors are
big air-operators like Jam Air Com-
pany and in all four airports same
firm is given the contract only in
different names?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI-RAJ
BAHADUR): (a) Yes, Sir, from the
city side to the booking counter and
from the point of delivery to the
transport outside only.

(b) Tenders were invited through
newspapers for all the contracts ex-
cepting for the domestic wing at
Calcutta airport where the contract
was settled through negotiations,

(c) I lay a statement on the table
of the House showing the names of
the contractors at the international
airports.

Statement

Names of the porterage contractors
at the international airports.

International Wing

Domestic Wing

Delhi
Calcutta . . M/s. Air Terminal
Pvt. Ltd.
Bombay Mys. Cambatta Aviation Pvt. Ltd.
Madras . . . MI/s, Asian Air Associates

M/s. Cambatta Aviation Pvt, Ltd. M/s. Jamair, Co (P} Ltd.

Services M's. B. Ghosh & Son.

M’s, Kleenwel (India)
M;s. Suja Commercial Agency

SHRI B. K. DASCHOWDHURY: I
would like to know from the hon.
Miruster what are the dates when the
advertisement for the contracts ap-
peared in the newspapers except Cal-
cutta; secondly, what was the reason
for entering into a negotiated settle-
ment without putting this matter in
an open advertisement; thirdly, what
is the total amount that the Interna-
tional Airport Authority is going to
realise from those contractors so far
as major international airports are
concerned, both the international
wing and the domestic wing.

SHRI RAJ BAHADUR: The ques-
-tion is a very comprehensive one, I
can give the number of tenders re-

ceived for international airports:
Delhy 3, Calcutta 1, international
side, Bombay 9, Madras 3...

SHRI B. K. DASCHOWDHURY:
What are the dates when the adver-
tisement appeared?

SHRI RAJ BAHADUR:
have that information.

I do not

SHRI B. K. DASCHOWDHURY: As
a matter of fact, it was not published,

SHRI RAJ BAHADUR: I have
given the statement, Tenders were
invited through newspapers. As
many as 20 have been received.
Domestic side--20 parties at Delhi
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offered tender and in  Calcutta 2
parties came and they both belong to
the labour side. Madras—as many as
5 tenderg were received.. .,

MR. DEPUTY-SPEAKER: You may
pasg on the rest of the information to
him. Now the Question-Hour is over,

WRITTEN ANSWERS TO
QUESTIONS

Non-Lifting of Bales by Shippers at
Bombay Dock

*752, SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government are aware
that four ships, which had firm book-
ings to lift about 25,000 bales of Ben-
gal Deshi Cotton from Bombay, have
left without the cargo, as the expor-

ters could not reach them to the
docks; and
(b) if so, whether Government

would be losing valuable foreign ex-
change thereby at a time when ex-
ports are the prime need of the hour?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). It
is understood from Textile Commis-
sioner that one or two ships left
Bombay last one month which could
not Lift about 20,000 bales of Bengal
Deshi cotton. But the cargo has
been subsequently shipped by other
steamers.

India’s Participation in Colombo Meet

*755. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Wil the Minister of COMMERCE
be pleased to state:

(a) whether India attended the
Colombo meet held during last week
of March this year; and

(b) if so, whether any agreements
have been signed by India?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) India attended the 30th Session
of the United Nations Economic Com-
mission for Asia and the Far East
(ECAFE) held at Colombo from
27th March to 6th April, 1974.

(b) Yes, Sir. An agrcement for
the establishment of an Asian Clear-
ing Union (ACU) was signed at this
Session by the Reserve Bank of
India.

Difficuities faced by Govt. Employees
in regard to Production of House
Rent Receipts

*756. DR. H, P. SHARMA: Will
the Minister of FINANCE be pleas-
ed to state:

(a) whether theie has been any
proposal to raise the pay-limit for
Government employees for purposed
of payment of House Rent Allowance
to them without the production of
House Rent receipts, above Rs. 750 i
revised and Rs. 530 in old scales; and

(b) if so, the decision, taken in this
regard?

THE MINISTER OQF STATE IN
THE MINISTRY OF FINANCE
(SHRI K R. GANESH): (a) and
(b). The pay hmit upto which the
production of house rent receipis
was dispensed with for grant of
house rent allowance was Rs. 628
(inclusive of dearness pay) mn the
scales in force before the introduc-
tion of the¢j revised pay scalec conse-
queny on Third Pay Comnussion’s
recommendations. With the intro-
duction of the revised pay scales,
Government have decided mn  im«
provement of the recommendation of
the Third Pay Commission that the
pay limit should be revised to
Rs 750 Some representations have
been received with reference to this
decisron asking inter alka that this
concession should be extended to
higher pay groups. These are being
examined.
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Mﬂthm
« manner by Forelgn Companies

*759. PROF. MADHU DANDA-
VATE:

SHRI VIKRAM MAHAJAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether many sterling compa-
nies in India are resorting to clan-
destine deals through which they dis-
Dose of their properties and drain out
the foreign exchange: and

(b) if so, what steps are taken to
prevent such malpractices?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(8) and (b). Under Section 31 of
the Foreign Exchange Regulation
Act, 1973 no foreign company can
hold, acquire or dispose of property
in India without the prior approval
of the Reserve Bank of India. Ap-
plications for disposal of property
are scrutinised with reference to the
valuation of the assets, etc. and per-
mission given. These powers came
to be acquired from 1st January,
1974 and are adequate. While Gov-
ernment have not come across ins-
tances of clandestine deals, further
investigation could be instituted if
specific instances involving violation
of Foreign Exchange Regulatinn Act
could be supplied.

Export of Textile Goods

*761. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister ot COM-
MERCE be pleased to state:

(a) what was the tota] export of
textile goods in the years 1972-73 and
1973-74;

(b) whether nylon or synthetic fab-
ries are in high demand abroad; and

{¢) it so, whether Government pro-
poses to ban internal consumption of
Nylon clothea and Nylon textiles?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Indwn's total
exports of cotton textile goods dur-
ing the year 1872.713 were worth
Rs..160.51 crorés. During 1973-74,
these are estimated to have been
worth Rs. 199 crores upto Feb.uary,
1974.

(b) Yes, Sir.

(¢) No. Sir.
Entry of Japan in India's Cotion
Market

*762. SHRI S. A. MURUGANAN-
THAM: Wil] the Minister of COM-
MERCE be pleased to state:

(a) whether Japanese buyers have
re-entered our market for Deshi Cot-
ton; and .

(b) if so, the broad outlines con-
tracts made so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Japan has
been a major buyer of our Bengal
during the period April—October,
years.

(b) 1,22 800 bales of Bengal Deshi
cotton had been shipped to Japan
during the period April—October,
1973.

Uncovered Deficit of States and its
Effects on the Eeonomy of the

Country

*763. SHRI DEVINDER SINGH
GARCHA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether most of the States
have left large uncovered deficits
partly because of generous allocations
from the Centre following the recom-
mendations of the Sixth Finance Com-
mission; and

(b) if so, the reaction of Govern-
ment to this trend and its effects on
the economy of the country?
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THE MNISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir. Most of the States
have Teft uncovered deficits in spite
of larger transfers of resources from
the Centre following the recommen-
dations of the Sixth Finance Com-
misgion.

{b) The State Governmenis are
being urged to review their budge-
tary position and to re-adjust it in
such a way that the expenditures
are matched by available resources.
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Biackitsting of Hosiery Exporters of
Ludhiana for Import of Woollen Rags

*167. SHRI M. 8. PURTY:
SHRI P, M. MEHTA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the Controller of Im-
ports and Exports has backlisted some
hosiery exporters of Ludhiana for the
import of woollen rags from abroad;
and

(b) if so, the names of such ex-
porters and further action taken
against themp

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) No, Sir.

{b) Cases have been registered by
Central Bureau of investigation
Prosecutions against some of the
defaulters are bcing launched De-
partmental penal action against the
offenders is also In progre:s

Import of Sunfiower seed ofl from
Russia

*768. SHRI RANABAHADUR
SINGH: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Russia has agreed to
supply 10,000 tonnes of sunflower
seed ol] op commerctal bausis; and

(b) if so, the terms and conditions
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir

(b) The contract for the import i
under negotiations.
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Coca-Cola Export Corporation

*769. SHRI SHASH! BHUSHAN:
Will the Minister of FINANCE be
pleased to state:

(a) what percentage of products
produced by Coal-Coal Export Cor-
poration is exported; and

(b) to what extent this company
hag been asked to accept Indian parti-
cipation?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) The Coca-Cola Export Corpora-
tion exported 25.52 per cent of its
production during the year 1973.

{b) According to the guidelines
announced by the Government for
administration of Section 29 aof the
Foreign Exchange Regulation Act,
1973, all branches of foreign Compa-
nies except those engaged in the
production of items specified in Ap-
pendix I of Industrial Licensing
Policy, 1973, or tea plantations or in
predominantly export oriented indus-
try will be required to convert
themsalves into Indian Conmpanius
with foreign shareholdings not ex-
ceeding 40 per cent. The Coca-Cola
Export Corporation has to make an
application to the Reserve Bank of
India in this regard latest by 30th
June, 1974. On receipt of their ap-
plication the same will be examined
in the light of the guidelines referred
to above and decision taken.
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Number of Employees in Offices of
Indian Airlines in Assam

7305. SHRI BISWANARAYAN
SHASTRI: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) the total number of employees
in the offices of the Indian Airlines
located in Assam;

{b) the total number of employees
out of them which belong to Assam;

(¢) whether out ot 80 employees on
30th April, 1972 holding the posts of
peon, porter and cleaner as many as
72 have been recruited from outside
Assam; and

(d) if so, the reasons for ignoring
the claim of the jocal peaple for thoee
posts for which no technical gqualifica-
tion 1s necessary?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SIRI RAJ
BAHADUR): (a) 203

(b) and (¢). Many of the em-
ployees presently in the offices of the
Indian Airlines located in Assam are
those taken from the privately owned
Airlineg at the time of the nationali-
station However the required infor-
mation 1s being coliected and will be
placed on the table of the Sabha at
soon as received

(d) Every attempt is made to con-
fine recruitment to the posts of peons,
porters, cleaners, drivers, etc. to
local candidates by notifying vacan-
cies to local employment exchanges
and local organisations of Scheduled
Castes and Scheduled Tribes and
Ex-Servicemen,
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Coffee Flantation in Tribal Areas

7308, SHRI Y. ESWARA REDDY:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have
decided to develop coffee plantations
in tribal area; and

(b) #f so, the particulars thereof
and steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
question of developing coffee planta-
tions in tribal areas has been engag-
ing the attention of the Government
of India but they have yet to formu-
late their views.

Agroement for Industrial Joint Ven-
ture with South Yemen

7307. SHRI BANAMALI BABU:
Will the Minister of COMMERCE
be pleaseq to state:

(a) whether an agreement is pro-
posed to be signed for industrial joint
venture with South Yemen; and

(b) if s0, the main features of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b).
During the recent discussion held
with the visiting delegation from
Peoples Democratic  Republic of
Yemen, it was agreed t0 examine
the possibilities of setting up joint
ventures. It was decided that the
Republic of Yemen would send a
delegation of planning experts to
discuss specific projects with the
Indian Ministry of Planning.
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Misappropriation of Excive Duty Wy
Tea Estates

7808. SHRI B. K. DAS CHOW-
DHURY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the three tea estates
in Darrang District of the Bishnauth
Tea Company controlled and manag-
ed by M/s Williamson Magor and
Company Limited were found to have
taken credits of Central Excise Duty
totalling over Rs. 18 lakhs in their
Personal Ledger Accounts on the
basis of challans, which were later
found to be forged;

(b) if so, what amount has so far
peen realised from the three tes
estates and what action has been
taken against persons involved;

(¢) whether M/8 Williamson Muzgos
and Co, has recovered over 18 lakhs
of rupees on this account as loss in
transit from the National Insurance
Co. Unit, Calcutts; and

(d) whether Government propose
to investigate into the circumstances
under which a nationalised insurance
unit could compensate for forged
deposit challans of Central Excise
Duty?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR! K. R. GANESH): (a) Yes,
Sir. Three Tea Estatcg, namely (i)
Dekorai Tea Estate, (il) Pertabghar
Tea Estate and (iii) Majuligarh Tea
Estate, in Darrang District of Assam,
under the management of M/s. Wil
liamson Magor Co., Lid. took credit
of Central Excise duty for an amommt
of Rs. 18,60,76100 on the bass of »
number of challans which were later
found to have been forged.

{b) An amount of Rs. 3,06,800.00
has so far been realised. Realiration
of remaining amount is pending due
to writ petition filed by parties in
Gauhati High Court. For the froud
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case, police canducted the investiga-
tion and have mitiated Crimunal pro-
coedings. They had earlier arrested
ons Superintendent of Central Excise
and one Inspector of Central Excise
a8 also the proprietor and some em-
ployees of the firm M/s. Murulidbar
Rampal.

{c) No, Sir.
(d) Does not arise.

Sale of Imported Goods in Modern
Baszar, Vasant Vihar, New Delhi

7309. SHRI CHANDRA SHEKHAR
SINGH: Wil the Mimster of FIN-
NANCE be pleased to refer to reply
given to Unstarred Question No, 4233
on the 24th August, 1973 regarding
sale of imported goods in Modern
Bazar, Vasant Vihar, New Delh: and
state:

(a) whether imported goods are
still being sold in Modern Bazar, at
C-8/3, Vasant Vibar, New Delhi,

(b) whether there was another raid
on the premuses and imported goods
seized,

(c) 1f so, what action 18 beiung taken
by Government to stop the 1llegal
sale of imported goods; and

(d) whether foreign liquor 18 also
being sold in the premses’

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(8HRI K R GANESH). (a) There
18 no specific information that im-
perted goods are beting sold 1n
Modern Barar Vasant Vihar, Delh: at
present

{b) Another raid was conducted on
the above-mentioned premises on
27th August 1973 and goods worth
about Re 12,000 seized The =eized
goods ncluded cigarettes, cosmetlics,
brew <ine p1d a Caleulating machine

42

{c) Close survelllance is being
mantained on the premises. The
proprietor of the shop was arrested
following the raid refered to above
and produced before a Magisirate
The Magistrate released him oa bail
with a personal bond of Rs, 3,200 plus
a surety bond of hke amount

(d) No, Sir.
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Ceiling on Export of Beugal Deshi
Cotton

7317. SHRI
Will the Minister of
be pleased to state:

M. KATHAMUTHU:
COMMERCE

(a) whether Government have
decided to impose a ceiling on export
of Bengal deshi cotton; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Because of lower production
and higher pace of registration for
export of Bengal Deshi cotton, prices
of this variety of cotton in the domes-
tic market had registered a sharp
rise. With a view to arresting the
rising tendency in the prices of
Bengal Deshi cotton and eusuring
adeguate availability of the cotton for
spinning coarse counts of yarn which
goes into production of controlled
cloth, it has been decided to limit
export thereof at 2.25 lakh bales dur-
ing the current cotton season.

Export of Essential Comsmodities

77318. SHRI M. KAMNIAMUTHU:
Will the Minister of COMMERCE
be pleased to state:

(a) whither Government propose
to restrict the export of essential
commodities in view of meeting the
country’s laterna) requirements; and

(b) if s9, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Due
considefration is given to the internal
requirements of essential commodi-
ties, and a balance is sought to be
achieved between the requirements
of domestic consumption and the need
to earn larger foreign exchange
through export of these goods.
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Soheme for Regularisstion of Un-
authorised FPowerlooms

7319. SHRI 8. A. MURUGANAN-
THAM: Will the Minister of COM-
MERCE be pleased to state:

{a) whether Development Council
for Man-made Textiles has recom-
mended a Schemg for regularising
the unauthorised powerlooms; and

(b) if ¢o, the particulars thereof
and Govelument's response thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHKI
A. C. GEORGE): (a) Yes Sir.

{b) The Development Council for
man-made Textiles in its meeting on
26th February, 1974 has decided to
recommend to {he Government.

(i) State Governments may be
urged to desist from issuing per-
mits for fresh powerlooms without
reference to the Textile Commis-
sioner.

(i) Wherever expansion of in-
dustry was thought of, the existing
unauthorised powerlooms may be
taken into account in fbang the
quantum of fresh capacity to be
set up;

(iif) Those unauthorised power-
looms that agree to an export obli-
gation of Rs. 5,000 worth of fabrics
per year for a period of five years
may be regularised and offered
yarn entitlement

The sbove recommendations will
be taken into account while formu-
lating the policy for the V Plan
period.

Setting up of Somanathan Commiitee
on Handlooms Industry

7320 SHRI S A. MURUGANAN.
THAM: Will the Minister of COM-
MERCE, be pleased to state:

1808 (SAKA) Written Answers
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(a) whether Tamil Nadu Govern-
ment have accepted the recommenda-
tions of the Somanathan Committee
on Handloom Industry set up by the
State Government, and have written
to the Centre for concurrence ty enact
the necessary legislation; and

(b) if g0, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) The question,
perhaps, refers to thel Santhanam
Committce If so, the Tamilnadu
Government have not written to the
Central Government about the re-

commendations of this Committee so
far,

{b) Does not arise

Development of Tourist Centres in
Bihar during 1973-74 ang 1974-75

7321, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
TOURISM AND CIVIL, AVIATION
be pleased to state:

(a) the names of the tourist centres
which have been developed as tourist
spots in the State of Bihar with the
central assistance during the year 1973-
74, and

(b) the names of the tourist spots
selected for development during the
year 1974-75 in the State of Bihar with
the Central assistance?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) The schemes pro-
posed for implementation at Bodh-
gaya, Nalanda and Rajgir during
1973-74 could not be taken up as the
land required for the purpose at
Bodhgaya and Rajgir had not been
transferreq by the Sfate Government
and at Nalanda bv the Archaeolo-
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gical Survey of India to the Depart-
ment of Tourism. An amount of
Rs. 2.54 lakhs, however, was released
by the Department to the State Gov-
ernment for meeting the additional
cost of the installation of the chair-
lift at Rajgir

(b) During the year 1874-75, the
Department of Tourism proposes to
prepare a masier plan for the deve-
lopment of Bodhgaya in the Central
Sector. This will be taken up as
soon as the land is transferred to the
Department.

Recovery of Loans given by Natlona-
lised Banks to Farmers in Bihar

7322. SHRI SUKHDEO PRASAD
VERMA:; Wil] the Minister of FIN-
ANCE be pleased to state:

(a) whether the loans given to the
farmers by the nationalised banks in
Bihar during the year 1971-72 have
not been recovered so far; and

(b) if so, the total amount still
outstanding and the measureg Gov-
ernment propose to take for the
speedy recovery of the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT] SUSHILA ROHATGI): (a)
Accord.ng to the data available upto
the end of June 1972 in Bihar, as
against the total demand of Rs. 203.11
lakhs, the recovery of agricultural
advances (direct) was Rs, 148.83
lakhs, i.e., 56.5 per cent, so far as
public sector banks were concerned.

{(b) The amount outstanding in res-
pect of direct agricultural advances
provided by the public sector banks
in Bihar at the end of June 1978 was
Rs. 1103.83* lakhs.

In case of continued defauit, the
banks resort to the civil courts for
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recovery of sums overdue froin the
agriculturists, However, quick settie-
ment of such dues is sought to be
secured through a legislation already
drafted by the State Government of
Bihar on the lines of the Model Bill
recommended by the Expert Giroup on
State Enacimentg having a bearing on
Commercial Banks’ lending tuv Agri~
culture (Talwar Committee).

Area of Uneconomic Rubber Plantation

7323. SHRI VAYALAR RAVI: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) the area of uneconomic and
low yielding rubber plantation in the
country;

(by how much of this 1, ia the
smull holdings sector;

(¢) tne steps tuken by Government
and the Rubber Board to get these
uneconvmic and low yielding areas re-
planted with high ylelding planting
meaterials?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) 70,000 hecta-
res.

(b)Y 55,000 hectares

(c} A scheme for grant uf subsidy
for replanting rubber in low yiclding
and uneconomic areas in operation
since 1957 is being mady more broad
based so as to include all low-yleld-
ing uneconomic areas planted upto
1962 and registered with Rubber
Board. Annual target for replarting
during 5th plan has buen fixed at
5000 hectares. Enhancement of rate
of subsidy would be considered on
the basis of a cost study which is
being undertaken.

*PFigures are provisional
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Selection of new group of Al
Hostesses in Indian Airlines

7324. SHRI VAYALAR RAVI: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Indian Airhnes
Corporation his made 1t compulsory
for some Air Hostesses to proceed on
leave,

(b) wncther a new _1uup of Al
Hostesses has been selected and they
are undeigoing training, and

(c) if so, the reasons for recruiting
this new group while those already
in service have been asked to take
leave on being considered surplus?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR). (a) During the period
of curtailed services, the empioyees
of the Corporation i1ncluding air
hottesses were encour: ged to avail ot
the privilege leave due to them as it
was then possible {o grant them leave
without any dislocation of work

(b) and (¢) Eleven candidate air-
hostesscs, <eiected in October, 1973
commenced theuwr traimng at Dedu on
the 19th November, 1973 Their
traiming had to be suspended aue to
the lock-out in Indian Airhnes from
24th November, 1873. On resumption
of normaicy of operations, the said
eleven trainees were recalled for
completion of their tramung ficm
25th February, 1974

Review of working of canalisation
policy In Foreign Trade

73235. SHRI Y ESWARA REDDY:
wWill the Minister of COMMERCE
be pleased to state

(a) whether the report of the Com~
mittee set up last year to review the
working of wile canalisation policy in
foreign trade, has been received; and

1896 (SAKA) Wnitten Answers
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(b) if so, what are the main re-
commendations of the Committee and
Government’s decision thereon?

THE DEPUTY MINISTER 1IN LHE

MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) and (b) The
report of the Commiitee hae not

been received as yet
W be rececved shoutly

It 15 expected

Boosting export of Handicrafs

7326 SHRI Y ESWARA REDDY:
Will the Minister of COMMERCE
be pleased to state:

(a) whether any eiloits have been
made by Government to boost the
export of Indian handicratts during
the Fourth Plan and 1if s0, the results
achieved,

(b) whether Government are
aware that Indian Craft Society’s
venture has an abmution and com-
mandable plan to boost the exports,
and

(c) 1if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE)* (a) Yes, Sir. Ex-
ports of handicraft items increased
from Rs 4045 crores in 1969-70 to
Rs 5500 crores (Provisional) in
1973-74

(b) Government has not been in-
formed about this

(c) Does not arise

Export Corporation for Diamonds

7327 SHRI DHAMANKAR-® Will the
Mlnister o8 COMMERCE be pleased
lo state:

(a) whether any decision has been
taken to set up a new export corpo-
ration for diamonds; and
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<b) it so, whether some steps are
being taken to depend less on import
ot diamonds and increase our own
production?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE: (SHRI
A. C. GEORGE): (a) and (b). No
such proposal is under Government's
consideration.

Overtime allowance paid in LLC,

7328. SHRI BISHWANATH JHUN-
JHUNWALA.:

Will the Minister of
be pleased to state:

(a) the total overtime allowanec
paid in Life Insurance Corporation
during the years 1971, 1972 and 1973;

FINANCE

(b) the total amount paid in De-
fence establishment and Central
Secretariat during the above perioq;
and

{¢) whether due to revision of pay
scales of Central Government em-
ployees the quantum of overtime is
likely to be inflated further and if so,
what economies are proposed in the
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above mentioned organisations for
197¢ and proposed economy for 1975?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). A
statement giving the required infor-
mation is laid on the Table of the
House.

(c) So far as oflice staff and com-
parable staff are concerned, the emo-
luments slabg with reference to
which the rate of overtime allowance
is determined have been revised
consequ¢int on revision of pay scales
to ensure, by and large, that the
same rate of overtime allowance as
admissible earlier will continue.
Where overtime allowanee is payable
under stututory provisions, there is
likely to be some increase in overtime
bill consequent on the increased ¢mo-
luments admissible under the revisud
pay scales. Overtime allowance 15
paid in circumstances where it be-
comes essential to put the stalf on
work beyond thei normal hours ot
work. ‘'Fhe question of containing
the expenditure on this account is
constantly under review by the
authorities who control the detuiling
of staff for overtime work.

Statement

(Rs. in lakhs)

1970-71 1971-72  1972-73 Totul
Life Insurance Corporation 67-72 9183 101° 13 260 28
Defence establishments 863 47 155107 zzﬁ6~7P 4681-27
(Provisional) (Provisionsl)

Central Secretariat 76- 86 83-37 90°29 250°$2
Manufacture and export of Jute crease in the world market during

Goods

7828. SHR1 BISHWANATH
JEUNJHUNWALA:
Will the Minister of COMMERCE
be pleaged to state:

(a) whether the demand for jute
goods has recorded a fairly good in-

the last two years;

(b) if so, to what extent manu-
facture and export of jute goods have
been stepped up during these two
years with figures of manufaeture and
export;
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(e} whether the jute industry has
failed to avail of this opportunity
fully and if so, whether Government
have tried to find out the causes for
the same; and

(d) the factors impeding the pro-

gress angd the steps proposed to be
taken to get over the difficulty”

THE DEPUTY MINISTER IN THE

Wnitten Answers 5

A. C. GEORGE): (a) There has
been a spurt in the demand for jute
goods in the world market from
about September, 1973.

(b) During October—Decernber,
1873, exports of jute goods from India
rose to about 58,000 tonnes a month
against an average of 45,000 tonnes
during the previous nine months,
Production and export figures are

MINISTRY OF COMMERCE (SHRI given below:—
("oootonnes)
1972~73 1972-73 1973-74
(April-Feb.) (April-Feb.)
Production 1211.3 1105.9 980.2 )
Hxports 578.4 534 .4 500.2

(c) and (d). Industry has endea-
voured to avail of the opportunity
provided by the revival of demand
fully but various factors like chronic
power shortage, labour trouble in
the industry as well as Caleutta Port
have stood in the way. State Gov-
ernment hag been requested to avoid
unscheduled power cuts and labour
disputes have been settled. In addi-
tion steps like imposition of compul-
sory quotas on production of items
having a ready market abroad, sur-
veys of potential overseas markets,
grant of assistance for Research and
Development activities of industy
for cost reduction and diversification
etc. are also continuously taken.

Increage in D.A. of Central Govern-
ment employees from March, 1974

7330. SHRI GAJADHAR MAJHI:
Will the Mimnister of FINANCE
be pleased to state:

(a) whether after the presentation
of the Budget for the yrar 1974-75 the
prices of all essential commodities
have shot up tremendously and Gov-
ernment employees have been very
badly hit by this spurt in the prices;

(b) whether Government have re-
viewed the position in the light of the
Increase in prices and considered the
case for further revision of dearness
ig-l};;wance from the month of March,

(e) if so, the decision taken in the
matter; and

(d) whether Government propose
to revise the Dearness Allowance
formula to cope with the ever in-
creasing rise in prices?

THE MINISTER OF STATE N
THE MINISTRY OF FINANCE
(SHRI K. R GANESH): (a) to
(c). For puiposes of grant of dear-
ness (@llowance to Central Govern-
ment employees, the rise in prices
is measured by the All India Ave-
rage Consumer Price Index Number
for Industrial Workers, with 1860
base, published by the Labour
Bureau The Index figures for the
period subsequent to 28th February,
1974 have not yet been worked out
by them. They are in the process of
preparation, and will be uvoilable
only in Mav, 1974 The latest figures
available. are for the month ending
28th February, 1974. On the basis of
these figures, the 12-monthly average
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has not reached a level which would
call for a further increase of the
dearness allowance which was last
revised with effect from 1st February,
1974,

(d) The formula for the graut of
dearness allowance which 1s being
followed by Government at present
is actually an improvement on the
D.A. formula recommended by the
Third Pay Commission. There is no

proposal at present to revise this
formula,
Arreat of an Employece of Bharat

Heavy Electricals Bhopal on charge
of Circulating Counterfeit Currency
Notes

7381. SHRI YAMUNA PRASAD
MANDAL:

SHRI R. S. PANDEY:

Will the Minister of FINANCE

‘be pleased to state:

{a) whether an employee of Bharat
Heavy Electricals, Bhopal was arrest-
ed on charge of circulating counter-
feit notes;

(b) if so, whether any enquiry has
been made into his activities; and

(c) the names of his accomplices
and action taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R GANESBH): (a) and
(b). Shri Daniel an employee of
Bharat Heavy Electricals, Bhopal,
was arrestegd by the Kerala Police in
connection with a forged currency
racket unearthed in Kerala The
case is under investigation.

(¢) Police have arrested a number
of persons including the following:

(i) Jamna Dass Chhalotre, an
employvee of Security Paper Mill,
Hoshangabad.

APRIL 19, 1874
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(ii) Nithyananda Swami of Gum-
burn (Kerala) who is reported to
have financed the printing of the
forged notes.

(iii) Surulivel and his brother
Krishnan of Gumbum who were the
owners of the printing press and
the cutting machine.

(iv) Thomas Chacko (of Kerala).
(v) K. J. Joseph (of Kerala).

Further investigations are still in
progress.

Financial Malpractices by Dancan
Brothers

7332. SHRI PRIYA RANJAN DAS
MUNSI; Will the Minister of FIN-
ANCE be pleaseg to state:

(a) whether any complaint has been
lodged in C.B.L against Shri R P.
Goenka and management of Duncan
Brothers for financial malpractices
and black money;

(b) if not, whether the Ministry are
aware that huge amounts of black
money have been diverted to tea
plantations by R. P. Goenka and bis
brothers; ang

(¢) whether any enquiry can be
made in this regard by C.B.L?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

(SHRI K. R. GANESH): (a) Yes,
Sir
(b) and (c). There is no specific

information about the diversion of
the black money to tea plantations
by Shri R. P. Goenka and his brothers.
However in the course of income.tax
assessments if any information comes
to light which needs investigation by
CBI necessary action would be
taken by the Government.
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Production of Semi-Tanned Leather
Hides and Skins in West Bengal

7333. SHRI TSHAQUE SAMBHALI:
Will the Minister of COMMERCE be
pleased to state:

(a) the number of factories, small,
medium and large-scale, producing
semi-tanned leather and hides and
skins in West Bengal and the number
out of them which had exported semi-
tanned and blue-tanned leather dur-

ing the years 1969-70, 1970-71 and
1971-72; and

(b) the number of applications
from the State received for export

quota for semi-tanned leather and the
number of them which were given
export quota?

THE DEPUTY MINISTER IN THE
MINISTER OF COMMERCE (SHRI
A. C. GERGE): (a) The number
of factories producing semi-tanned
leather and hides and skins in West
Bengal is 199. Out of them, 22 made
exports during 1969-70, 22 during
1970-71  and 27 during 1971-72.

(b) Export quotas have not been
allottad State-wise. The quotas have
been given to exporters and non-
exporting tanners. From West Ben-
gal, applications from 107 units were
received and quotas were allotted to
79 units.
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Mismanagement of Laxmi Rattan

Cotton Mills, Kanpur

7335. PROF, MADHU DANDAVATE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether repeated complaints
have been lodged regarding the mis-
management of the Laxmi Rattan
Cotton Mills, Kanpur and particularly
the total failure of_ the management
to comply with the requirements o:
the Provident Fund Act; and

(b) if so, what concrete and prompt
steps are progosed under the Indus-
tries (Development and Regulation)
Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Recommendations of the Gov-
ernment of Uttar Pradesh in this re-
gard are awaited.
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Foreign firms which have been sub-
jected to export obligations

7338. SHRI C. K. JAFFER SHARIEF:
Will the Minister of COMMERCE be
pleased to state:

() the names of the foreign firms
with majority foreign capitel holding
which have been subjected to export
obligations; and

(b) the Investment of these firms
alongwith the amount repatriated to-
wards dividend by these firms to
their parent units during the last
three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
information is being collected and
will be placed on the Table of the
House,

Impact of shortage of Raw Material
on Export of Chemicals

7337. SHRI K. M. MADHUKAR.
Will the Minister of COMMERCE be
pleased to state

{a) whether due to shortage of
raw materials the prospects of ex-
ports of Chemicals and allied pro-
ducts for 1973-74 are very bleak; and

(b) it o, what steps Government
intend to take to revitalise the ex-
port prospects of chemicals?

THE DEPUTY MINISTER IN 1 VE
MINISTRY OF COMMERCE (SdRI
A. C. GEORGE): (a) and (b).
Exports of chemicals and allied pro-
ducts have shown an increasing trend
during the recent past despite shor-
tfages of raw materials.
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Supply of Wood-pulp for Rayon Tyre
Yarn from U.8, Firms

7836. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of COMMERCE
be pleased to state:

8) whether three U.S. firms have
conveyed to the Indian Government
their inability to supply in full wood-
pulp, the raw materia] for the produe-
tlon of rayon tyre yarn;

(b) if so,
refusal; and

the reasons for their

(c) whether the supply of this
wood-pulp has been very bleak since
October, 19737

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Stir.

{b) A statement is enclosed.

(¢) The supply position since Octo-
ber, 1973 is unsatisfactory.

Statement

The reasons for inability of manu-
facturers of wood pulp to meet the
ful] requirements of the country are:

(i) Due to a severe winter hau-
lage of wood and other raw mate-
rial to the factories become difi-
cult resulting in production lisses

(ii) Pollution cost increase and
low profitability p:oved a damper
to any increase in capacity. In fact
some units changed to production
of more lucrative lines, One unit
had to close down. The increase in
demand for paper pulp and better
profitability led to a diversion %o
paper pulp manufacture.

(iii) The world demand increased
with the result that the suppliers
had to ration out supplies.
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Representations received from Delhi
Aayakar Sanyukt Karamchari Sangh

7339. SHRI JHARKHANDE RAI:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Board of
Direct Taxes have advised the Com-
missioner of Income-~tax, Delhi not to
entertain any representation on
various problems of the employees of
the Department; and

(b) if not, the number of represen-
tations received from Delhi Aayakar
Sanyukt Karamchari Sangh from 1st
April, 1973 to 31st December, 1973
and number of communications re-
plied to?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) No,
Sir.

(b) Ten representations raising
mattars of specific nature were r¢-
ceived by the Commissioner of in-
come-tax, Delhi, from the Delhi
Aayakar Sanyukt Karamchari Sangh
between 1st April, 1973 and 31st
December, 1973. All were replied to.
Nine other representations of general
nature did not call for a specific
reply.
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Misuse of Impeort Licences

7341, SHRI DHAMANKAR;

SHRI D. B. CHANDRA-
GOWDA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there have been any
instanceg of misuse of Import Licences
in the shape of illegal transfers ef
the licences and failure to fulfil con-
ditions stipulated in the licences;

(b) 1t so, whether Government con-
templaies to impose any deterrent
fines and penalties {0 curb their mis-
use by the defauliers;

(¢) whether there is any statutory
provision for imposition of penalty
against such defaulters;

(d) if not. how the levy of penalty
is proposed to be regulated, and

(e) will there be any appellate
authonrty?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) here iz no provision at present
for imposing fines for such offences
except by a Court of Law when pro-
secution of the party is undertaken.

(¢) and (d). Statutory provisions
exist for penalising the parson who
misuses an import licence. They are—

(i) Prosecution in cases of serfous

offences; and
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(ii) Debarment for raecified
periods, in which case during that
period, the party will not be entitled
to import licences or allotment of
imported raw material canalised
through State Agencies,

(e) The Chief Confroller of Imports
and Exports and the Appellate Com-
‘mittee are the appellate authorities for
reviewing the decisions of the licens-
ing authorities on the penal action
taken by them,

Reorganisation of Government
Agencies assigned with the Jobs of
Checking rise in Prices

7342. SHRI P. A. SAMINATHAN:
SHRI P, M. MEHTA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether an inter-Ministerial
discussion has been held by Govern-
ment for reorganisation of Govern-
ment’s two important wings which
were set up and assigned the import-
ant job of helping to fight the menace
of price rise and shortage of essential
commodities in the country:

(b) whether the recent investiga-
tion has proved that both organisa-
tions lack the necessary facilities to
discharge the tasks assigned to them;
and

(c) if so, what steps are being
taken to improve their working se
‘that the menace of price rise is
tacdkled immediately?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) to (c). An Inter-
deparimental review of the functioning
of fhe Units in the Department of In-
ternal Trade was recently held with a
view to strenamlining this Organisation
and funciions.
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Progress of Fixation of Pay of Gov-
emment Employees under Revised
Pay Scales

7343. SHRI NATHU RAM AHIR-
WAR:

DR. GOVIND DAS RICHHA-
RIYA:

Wili the Minister of FINANCE
be pleased to state:

(a) the progress made in the fixa-
tion of pay under revised pay scales
of Government employees belonging
to uncommon categories in various
Ministries, their attached anq sub-
ordinate offices and Union territories;

(b) whether all the technical em-
ployees belonging to uncommon cate-
gory are still awaiting revised pay in
the Ministry of Health and Family
Planning and its attached offices for
want of notification of revised pay
scales; and

(¢) how much time will it take for
the Implementation Cell to decide the
cases of uncommon catego1ies?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN):
(a) to (¢). The decisions of (Giovern-
ment on the recommendations of the
Third Pay Commission relating to
revised scales of pay of the common
categories of Central Government
employees in Classes II, III and IV
were notified on 13-11-73. Thereafter
11 more notifications have been issued
so far in respect of employees of these
classes, working under a large number
of Ministries/Departments (which in-
clude also a number of categories of
technical employees belonging to un-
common categories under the Ministry
of Health and Family Planning) and
Union Territories of Delhi and Goa,
Daman and Diu. The Ministries of
Railways and Defence have also simi-
larly issued notifications in respect of
various categories of employees work-
fng under them. The work relating
to the issue of notifications in respect
of remaining employees under the
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various Ministries/Departments and
Union Territories is proceeding apace.
As information in regard to the ex-
isting scales of pay and other parti-
culars necessary for notifying the re-
viced scales of pay is to be obtained
from the various Ministries/Depart-
ments, who 1n turn have also to con-
sult their attached and sub-ordinate
offices, it is not possible to indicate any
firm time limit for notifying the revised
pay-scales 1n respect of all the remain-
ing categories of employees. Every
effort is, however, being made to
nolify these scales as quickly as possi-
ble,

Assessment of Cooch Behar Refugee
Service for Income Tax

7344. SHRI B. K, DASCHOW-
DHURY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the Cooch  Behar
Reiugee Service has already been
as<essed by the Income Tax Officer,
Co ch Behar, West Bengal;

(k) if so, the year from which the
assessment started and the amount
rea ised; and

(c) whether the Income Tax
Avuthorities at Cooch Behar have
received relevant details ag to their
means for acquiring money, proper
bank receipts, spending and giving
away of money to various individuals
an. other relating data and if not, the
reasons therefor and the steps taken?

THE MINISTER OF STATE IN THE
MINISRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). Enquiries
made so far reveal that Cooch Behar
Refugee Service has not been foum!
to be liable to pay income-tax for the
culendar year 1971. Enquiries are
being made in respect of subsequent
years,

(c) The information is being ccllect-
ed and will be laid on the table of the
House ag early as possible,
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Misuse of Impori Kicences

7345. SHRI HEMENDRA SINGH
BANERA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government  have
received complaints that while Import
licences are issued by the Central
Authorities, there is no Central Agency
having inspecting and investigating
powers regarding their misuse:

(b) whether it i proposed that the
inspection and investigation regard-
ing misuse of Import Licences above
a certain value, will be conducted by
a Central Agency; and

(¢) if so, the particulars thereof
and if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). No, Sir.

{c) Does not arise, The Directcrs
of Industries in the States and other
sponsoring authorities are required to
watch the proper utilisation of the im-
port licences. Complaints received by
the Central Governmemt are enquired
into by the State Government agencies
and/or the C.B.I. according t{o the
gravily of the affence.

Cost of production of Tea Per Kilo

7346. SHRI G. Y. KRISHNAN: will
the Minister of COMMERCE he pleased
to state:

(a) whether the average coast of
production of tea per kilo touches
Rs. 5.50 in Kerala and the producers
get about Rs. 5 to 6 per kilogram
while consumers pay between Rs, 10
to 12; and

(b) if wo, whether Government ere
going to announce a support price for
tea which would ensure the producer
of an adequate return, declare the
tea industry to be a protected one and
1o take over ‘sick’ Estateg under Gov-
ernment control?

*
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Average cost of
production of tea in Kerala estimated
by the United Planters Association of
.Southern India worked out fo Rs. 5,18
per kg. in 1971-72 against average price
of Rs. 6.14 per kg. fetched by Kerala
teas in Cochin Auctions in 1971. In-
formation on prices paid by consumers
for Kerala tea is not readily available,

(b) Does not arise.

Foreign Exchange earned by Expert
of Beef

7348. DR. KARNI SINGH: Wil the
Minister of COMMERCE be pleased to
state the amount of foreign exchange
expected to be earned annually from
beef export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): No foreign exchange
earming can be expected as there is
a complete ban on the export of
beef.

0 -

Price of Tea

7349. DR. KARNI SINGH: Will the
Minister of COMMERCE be pleased to
state:

(a) whether in gpite of increase In
the prices of all foodstufls, including
coffee and cocoa all over the world.
the prive of tea of which India and
Sri Lanka are principal exporters.
has registered a fall; and

{b) if so, the reasons for this strange
phenomenon and the steps proposed
to be taken singly or jointly with Sri
Lanka not to allow the prices of tex
to fall?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) International
price of ter as reflected in the tea
prices in London Auctions obtained
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during 1973, have tended to r'se as
compared with prices in 1972,

(b) In the discussions held between
India and Sri Lanka in Colombo in
February, 1974, the need for joint pro-
gramme for improving realisation an
exports of tea was accepted Ly both
countries.

Decline in Export of Chemicals,
Soaps ang Cosmetics

7350. SHRI DHAMANKAR: W.ll the
Minister of COMMERCE be pleased
to state:

(a) the total amount of exports in
terms of foreign exchange in respect
of Pharmaceutical and chemical pro-
ducts during April, 1973 to February,
1974;

(b) how far does it compare with

the corresponding period of the last
year;

(¢) whether there have been any
decline in the exports value of soaps,
synthetic  detergents, cosmetics and
toiletries despite the increasedq ex-~
ports of synthetic detergents . and
hydrogenated castor oil compared to
the corresponding period of last vear;
and

(d) if so, the reasons therefor and
the amount of loss in foreign ex-
change?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
export figures available for the period
April to September. 1973 for Pharma-
ceutica] and chemical products as com-
pared with the corresponding period
of the last year are as follows:—

April-Sept., 1972 .. Rs. 1876.79 lakhs
April-Sept. 1973 .. Rs. 171852 Ivkhs

{c) and (d). The export of soaps.
perfumery. cosmetics, dentifrices and
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other. Toilet preparations declined
from Rs. 27599 lakhs to Rs. 200.16
lakhs during April-September, 1973 as
compared with the corresponding
period ot the last year. The main
reason for the decline is that a bulk
order for one of the items received in
the previous year was not repeated
during the current year,

Revenue accruing from Excise
levy on Petrol and Diesel

7351. SHRI ARJUN SETHI: Will the
Minister of FINANCE be pleased to
state:

(a) the revenue to be realised dur-
ing 1974.75 on account of increase in
the excise levy on petrol and diesel
oil and other petroleum products; and

(b) the specific projects on which
the amount is likely to be spent?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The estimated addi-
tional Central Excise revenue likely
to be realised during 1974-75 on ac-
count of the changes made in the
excise duties op petrol, diesel oil
superior kerosene in November, 1973
and as a part of 1974 Budget proposals
in respect of other petroleum products
are placed respectively at Rs. 69.79
crores and Rs. 2248 crores. (In
November, 1873, there was no increase
in excise duty on diesel oil. In fact,
there was a reduction in duty thereon
to the extent of Ks. 160 per kiloltre at
15°C so as to maintain parity in price
with kerosene).

(b) In reply to Lok Sabha Unstarred
question No, 2420 on the subject ans-
wered on 11th March, 1874, the Minis-
ter of Shipping and Transport had al-
ready indicated the broad outlines.
The details of the final allocation of
the adlittibnal revenue have, however,
still to be finalised.
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Less gmelumenty to Employses in
Bevised Scales due {p Nen-grant
of Rs. 15 for Fixation of Pay

7352, SHRI RAJDEO BINGH: Will
the Minister of FINANCE be pleased
to state:

(a) whether the employees

a pay of Rs. 150 and Rs. 210 after
1-1-1973 will get less emoluments in
the revised scales due {0 non-grant of
Rs, 16/- for fixation of pay after
1-1-1973 under Rule No. § of the
Central Civil Services (Revised Pay)
Rules, 1978;

(b) whether his Ministry has
received many representations against
Rule No. 9 of Central Civil Services
(Revised Pay) Rules, 19738; and

(¢) if so, the time by which deci-
sion thereon would be taken and
orderg issued?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) According to the recommendations
of the Third Pay Commission, the pay
of an employee who opts to come over
to the revised scale after earning the
next or any subsequent increments 1n
the existing scale, had to be fixed in
the revised scale under the Funda-
mental Rules under which only the
basic pay on the date of option could
alone be taken into account for fixation
of pay in the revised scale, and not
under the special pay fixation formula
recommended by the Commission. Go-
vernment have, however, improved
upon this recommendation by provid-
ing that in such cases not only the
basic pay of such an employee on the
date of option but also the Dearness
Pay, Dearness Allowance and Interim
Reliefs relstable to that basic pay at
the rates in force prior to 1st January
1973 should also be taken into account
for fixing his pay in the revised acale.

(b) Yes, Sir.
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(c) The matter is under discussion
in a Committee of the National Coun-
cll set up under the Joint Consultative
Mpchinery. The report of the Com-
mittee will be considered by the Go-
vernment as soon as it 1s received.

Anclliary Indusivies around Public
Secter Undertakings

7354. SHRI DHAMANKAR:
SHRI K. M. MADHUKAR:

Will the Minister of FINANCE
be pleased to state:

(a) whether any  comcentrated
efforts argq being made to streamline
ancillary industries around public
sector undertakings so as to create
more employment potential;

(b) whether any areas have been
identified, techno-economic survey
undertaken and time-bound program-
me drawn up to ses where more
ancillaries can he set up on a priority
bagis; and

(c) what is the capital-labour ratio
at present per employee on the total
investment in the public sector under-
takings and whether the development
of ancillary industries around the
public sactor undertakings will have
the desired effect of diluting the
ratio? Vg

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Government have
decided to utilise the potential of
ancillary industries for promoting re-
gional economic development and in-
creasing employment opportunities.
For this purpose the Central Govern-
ment Indusirial Undertakings have
been directed to sub-contract as many
itams as possible to ancillary units.
The instructions require the main
units to take the following action so
as to implement a time bhound plan of
saveloping encillary units:—

(1) the setting up of Ancillery
Development Committee
under the Chairmanship of
the Chief Execuitve,

(ii) mppointment of full-time
Ancillary Development Offi-
cer of senior status,

(1i1) 1dentification of items which
could be produced in the
ancillary sector and provi-
sion ot technical as well as
material assistance to the
small acale enterpreneurs.

(iv) contracting for a guaranteed
off-take of atleast 50 per
cent of the production of the
ancillary unit and conclusion
of long-term contracts, and

(v) comstant liaison with the
Development Commissioner,
Small Scale Industries.

(b) Some of the important areas
identiflegq for production in ancillary
units are fabrication, machining,
lathe work, forgings, metal gratings,
electrical and machanical com-
ponents, tools and gauges, instru-
ments, valves, fastenders, containers
and packing materials, safety equip-
ment, etc. The main units have un-
dertaken techno-econamic survey in
relevant areas and drawn up project
proposals for the ancillary units.
These efforts, which have to be un-
dertaken on a continuous basis, have
resulted in establishment of about
140 ancillary units in a period of 2
years.

(c) The investment per employee
works-out to about Rs. 70,080. The
farming out of items to the ancillary
units would undoubtedly go to re-
duce the capital structure of the
main unit and increase the employ-
ment potential of the industry.

Assisiance fo Small Scale Indusiries
from Werld Pank

7354. SHRI DHAMANKAR: Wil
the Minister of FINANCE be pieased
to state:

(a) whether a team from the World
Bank is currenily visiting India for
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the study of problems of Small Scale
Industries here and if so, when iz the
team likely to formulate its recom-
mendations;

.

(b) whether as a result of the study
any asalstance is likely to be made
available by the Worlq Bank for the
development of small scale industries
in India and if so, to what extent; and

(c) how will Goveroment ensure
the meaningful utilisation of the
‘World Bank assistance to small units?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN).
(a) A World Bank team bhad iecently
visited India to identify a project for
which World Bank Group assistance
could be made available for Small
Scale Industries in the country.

(b) and (c). The report of this
team is not yet available and as such
1t is not possible to anticipate the ex-
tent of any assistance which may be
forthcoming.

Modernimation of Textily Industry
during the Fifth Plan

7353. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether faced with a huge gap
between demand and indigenous av-
allability of cotton textile machinery,
Government have déciddd to go alow
with the programme of modeTnisation
and to concentrate on the setting up
of sdditional capacity for the textile
industry;

- (b) if so, the reasems therefor, and
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(c) the estimated requirement of
textile machinery for modernisation
and expansion during the Fifth Five
Year Plan recommended by the Task
Force on Textile Industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No. Sir.

(b) Does not arise.

(¢) The Task Force on Textile In-
dustries has estimated the require-
ment of machinery for modernisation
and expansion of the cotton textile
industry during the Fifth Plan at
Rs 1,250 crores at 1973 prices

Import of Fertilisers through

MMTC.

7356 SHRI GAJADHAR MAJHIL:

SHRI RANA BAHADUR
SINGH

Will the Mudister of COMMERCE
be pleaseq to state: :

(a) the names of the countries with
whom Government have decided to
go m for larger imports of fertilisers,
particularlyy from the rupee-payment
countiies, «(lunng 1974, and

(b) the names of the countries with
whom Minerals and Metals Trading
Corporation has concluded contracts
and the quantity of fertilserc that
has been decided to be imported?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (D).
Amongst the Rupee Payment coun-
tries larger quantities of fertilisers
are proposed to be imported from
USSR, Poland, Romania, Bulgaria
and German Democratic Republic. A
statement showing detalls of the c::;
tracts poncluded by the MMTC so0
with various wu:y&h is attached.
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Statement

Contracts  concluded

Sl Ceuntry Commodity —_—
No. . .
uantity Delivery schedule
M/T)
1 USS.R. (i) Urea 2,00,000 March to Dec. 74
7y, Ammomum Sulphate . 75,000 March 10 Dec. 74
(i) Muriate of Potash 50,000 Januarv to Dec. 74
2 G.D.R. M. O. P 2,00,000 January to Dec. 74
(mcudiug
20,000M, T
at  Sellers
option)
3 Bulgaria Urea 46,000 July to Dec. 74
4 DPRXK.: . Urea ) 120,000 July to Dec. 74
land @ Urea* ° 1 1,80,000 Aprl to Dec. 74
5o (w) C. A. N. 35:000 Apnl to Dec. 74

Steps to check smuggling of Food-
grains out of India

7357. SHRI G. Y. KRISHNAN: will
the Minister of FINANCE be pleased
to state:

(a) whether  Government have
considered the proposal to deploy the
Navy to curb the ‘Sourishing’ illegal
export of foodgrains, vanaspati and
edible oil top West Asian countries by
sea; and

(b) if so, the main fcatures there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and
(b). Increased co-operation of the
Navy along the Gujarat and Maha-
rashtra coasts is being sought for pre-
venting illegal export of goods in-
cluding food grains and for checking
the smuggling «f goods into the
country.

In addition to the help of the Navy
which has beep sought to check
smuggling of goods, following other
steps are being taken by the con~
cerned authorities to prevent illegal
export of food grains etc.

The State Governments who are
concerned with the movement of food
grains out-side the States have alert-
ed the Police authorities and Direc-
tors of Ports to check smuggling of
food grains and pulses etc. Some
check posts have also been opened by
the State Police near the coast line of
South Gujarat. Customs officers have
also been alerted about such smuggl-
ing. In addition to directions to in-
tercept any vessels engaged in illegal
export of food grains and pulses the
officers have specifically been direct-
ed to collect intelligence about storage
of pulses and food grains $n places
near the coast for purposes of illegal

export. Instructions have also been
issuedq to the officers incharge of
minor ports to keep a striet watch

over the coastal movement of these
commodities to ensure that the arti-
cles are not taken out surreptitiously
te places outside India.
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Ban on Export of Writings and
printing Paper

7358. SHRI RAM BHAGAT PAS-
WAN; Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have
banned the export of all varieties of
writing and printing paper: and

(b) if so, the extent of foreign
exchange loss therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

exports of writing and
during  1871-72,

(b) The
printing  paper

1972-73 and April-September, 1973
are as indicated below:
lakhs Rs.
1971-72 . 7623
1972-73 . §6-50
Apnl-Sept.,73 52-69

No precise estimate of the actual
shortfall in earnings of foreign ex-
change as a result of the ban on the
export of writing and printing paper
can be framed.

Foreign Exchange earnimgs from
Export of Shoes

7360, SHRI M. S. PURTY: Wil the
Minister of COMMERCE be pleased to
state;

(a) the foreign exchange earning
fsom sxport of shoes and other foot-
wear, country-wise during the last
year: and
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(b) the names of the countries who
have placed order for footwear and
the particulars regarding the number
of shoes asked for? -

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) A statement is
enclosed.

"™ (b) According to available infor-
mation, USSR and G.D.R. have placed
orders for 6 lakh pairs and 1 lakh
pairs of leather shoes respectively,
ang Bulgaria for 1.25 lakh pairs of
canvas shoes.

Statement Showing  Country-wise
Exports of Shoes and Other Footwear
during April—October, 1973-74

(In lakhs of rupces)
Value of
exports
of shoes
S. Name of the countries and other
No tootwear
during
Apnl-Oct-
0 t
1973-74
1. Australia 243
2. Denmark. 15'3
3. Netherlands 5.0
4. U.K. 430
s. USA 799
6. USSR 16 {7
7. Zambia . 264
rann
TorAL 358-6
Other countries 010
Grand Total . . . 559°6
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Seizure of Bmnggled Goods from
Pakistani Smugglers

7361. SHRI R. S. PANDEY:

SHRI PRABODH CHAN-
DRA:

Will the Minister of FINANCE
be pleased to state:

(a) whether six Pakistani smug-
glers were arrested in the month ot
January with goods worth Rs. 10
takhs at Worli, Bombay; and

(b) if so, the particulars of goods
smuggled and steps taken to check
such activities?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Officers of the
Marine and Preventive Division of
the Customs (Preventive) Collecto-
rate, Bombay, intercepted an Arab
Dhow in the sea off Worli, Bombay
on 3rd January, 1974, and seized
goods worth Rs, 8 lakhs from the
vessel. The vessel valued about
Rs. 2 lakhs was also seized. 8 crew
members were arrested out af whom
8 are Pakistani nationals.

{b) The seized goods consist of
Japanese Suiting, English Buitings.
Shirtings, T. V. Sets, Transistor Bat-
teries and Cinnamon. The following
steps have been taken to check
smuggling activitieae—

Systematic collection and follow up
of information, keeping a watchful
eye on suspected smugglers, rum-
maging of suspected vessels or air-
eraft, and checking of vulnerable sec-
tors along the coast and the land
frontiers, Additional launches and
vehicles are being provided from time
to time for effective interception,
prevention etc. Some senior officers
of the rank of Collectors of Customs,
Additional Collectors of Customs
Assistant Collector of Customs h
been posted in vulnersble areas to
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look after anti-smuggling work ex-
clusively. Recently, the Customs
Act, 1962 has been further amended
to provide more severe punishments
for smuggling offences and to plug
loopholes.

Orders for purchase of 20 fast laun-
ches have been placed. A large com-
plement of anti-smuggling staff has
been sanctioned to check smuggling
at major ports ang airports and for
combating smuggling on the West
Coast and Tamil Nadu Coast. A
Wireless communication net work is
also being established.

Supply of Newsprint by Finland

7362. SHRI R. S. PANDEY:

SHRI PRABODH CHAN-
DRA:
Will the Minister of COMMERCE
be pleased to state;

(a) whether Finland was approach-
ed for the supply of newsprint to our
country; and

(b) if so, the reaction of that
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI!
A. C. GEORGE): (a) Yes, Sir.

(b) A quantity of 2135 tons of
glazed newsprint has been supplied.
Negotiations for obtaining further
quantities are continuing.

De-licencing of Textile Industry
7363. SHRI R. S. PANDEY:

SHRI M. RAM GOPAL
REDDY:

Will the Mnister of COMMERCE
be pleased to state:

(a) whether Government have
been urged to delicence the textile
industry: and

(b) if so, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
-A. C. GEORGE): (a) Yes, Sir.

(b) Delicensing has been suggested
by the Indian Cotton Mills' Federa~
tion to facilitate speedy expansion of
the cofton textile industry without
requiring clearances under the Indus-

trial Development and Regulation
Act, 1861

Expansion of Cotion Textile Industry
in Fifth Plan

7364. SHRI M. RAM GOPAL
REDDY;

SHRI PRABODH CHANDRA:

‘Will the Minister of COMMERCE
be pleased to state;

(a) whether Government preposes
to expand cotton textile industry in
the Fifth Five Year Plan, and

{b) if so, the extent of expansion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir.

(b) The Task Force on Textile In-
dustries has estimated the require-
ment of cotton yarn and cloth by
1978-79 at 1300 million Kgs. and
10,400 million metres respectively.
This would require creation of 5.71
million additiona! spindles and 85,510
additional loems over the levels
obtaining in 1972. After reckoning
-with the expansion of spindleage and
loomage already recommended dur-
ing the Fourth Plan period, the capa-
city to be created during the Fifth
Plan works out o 321 million spind-
les and 70,510 looms.

All Indiz Tralning Institute of weights
snd measures, Patna
7365. SHRI BHOGENDRA JHA:

Will the Minister of COMMERCE

be pleased to state:

(a) whether the All India Training
Institute of Weights and Measures at
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Patna started by the Government of
Bihar in 1962 was transferred to the
Government of India in the same
building and premises on the 1st
January, 1870;

(b) whether the West German ex-
pert, assigned by the Government of
India for selection of site, selected
Ranchi as the proper site through his
report in August, 1978;

(c) whether the Government of
Bihar have already provided 17.30
acres of land valued at Rs. 30 lakhs
along with other facilities for trans-
fer of the re-named Indian Institute
ot Legal Metcorology; and

(d) if so, what is the time schedule
for the transfer of the Institute to
Ranchi and other salient features
thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE {(SHRI
A C, GEORGE)' (a) to (c). Yes.
Sir

(d) The Institute is proposed to be
rhifted to Ranchi in the near future
and developed on lines similar to the
suggestions made by the German ex-
pert under the Central Plan Scheme.

- - ~

- — m———

Request from MM.T.C for import of
rough Diamonds

7366. SHRI M. SUDARSANAM:
SHRI R S. PANDEY:

Will the Minister of COMMERCE
he pleased to state:

(a) whether the Minerals and
Metals Trading Corporation has urged
the Government to import more rough
digmonds from abroed to meet the
requirements of the diamond cutting
and polishing industry; and
|

' (b) if wo, the decisions of Govern-
Ement thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C, GEORGE): (a) and (b). No,
Sir. However, Minerals and Metals
Trading Corporation, through whom
the imrort of rough diamonds is par-
tially canalised, are trying to tap pri-
mary sources, in addition to getting
supplies from Diamond Trading Com-
pany, and other gources.

1%, 1973 & q¥ dsr e gy
wriwfiedt oY gala daw v & nfe-
- 7 & =W
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‘Worlid Bank Loans for Modernlsation
of Coal Mines

7368, SHRI 8. N. SINGH DEO.
wWill the Minister of FINANCE be
vleased to state:

(a) whether the World Bank releas-
ed any credit for the modernisation
of coal mines in India;

(b) it so, when the World Bank re-
leased the credit anqd the amount of
credit received, year-wise, during the
last three years; and

(¢) the name of the Coal mine units
which utilised the amount up to date?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) Yes, Sir.

(b) and (c). No loan Agreements had
been signed with the World Bahk dur-
ing the past three years for modernisa-~
tion of coal mines in India. However,
Indian Iren and Steel Co., (IISCO) had
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utilised during the last three years an
amount of Rs. 1.95 crores which was
available out of the Agreement signed
in 1961.

srerd @ ¥ el # fegy ot et
o wyar & wrew g€ wiv

7369, ot wrey orr wifgeare : war
faw wdY ag qa Y g w4

(%) 7o % oF ¥ € EEavEl
v fawreft &Y wfy & wroor AT g
¥ ey wt foady gfe gd

(&) %% 7w ¥, ga1 wT
AT qEq ST Wy ;AR

(1) ¥w ¥ wewrdy 4 & Ay 3TN
w1 GATE ®F § wF A F g 7w IO
a1 T FIAAEy #Y o0 @y § 7

fawr s & o sy (sY ®o
myo ww) () 7 (W) fawdr A
w4 wi% fagAy fre ¥ wAwfar §
afgs s & oo wvrh dy &
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JqT WIS AA-92TH 9T 77 AT |

Increased levy on Steel producis o
Furuace Steel Plants

7370. SHRI C. K. JAFFER
SHARIEF:

SHRI GAJADHAR MAJHI:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government have rea-
lised that the increased levy on the
steel products of furnace steel plants
will affect the production and the
growth of the sieel industry;

(by whether Government have con-
sidered the question of the production
of glant units and small units white
proposing the same rates of duty;
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(c) whethey Uovernment realise
that the ferrous scrap is considerably
costlier than the raw materials used
by the main producers; and

(d) if so, the broad outlines of the
policy of Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! K.
R. GANESH): (a) to (d). ln view of
the existence of a capacity considerab-
ly in excess of the availlability of
scrap, this industry has been brought
within the purview of Lcensing under
the Indusirial (Development and Regu
lation) Act, 1951 with effect from 31st
‘October, 1973. Notwithstanding the
increased cost of ferrous scrap, these
furnace steel plants have been doing
well in view of the higher prices of
their produets and the absence of price
control thereon. Further, the question
is not to be looked upon only from
the point of view of comparative costs
of production but from other angles as
well, including their present economic
viability and the desirability o* con-
tinved excise concession for their ex-
pansion. The Government are of the
view that the expansion of these elec-
tric furnace units does not require con-
tinued excise relief and hence the
withdrawal of the excise concession is
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not expected 1o have any adverse im-
pact on the production and growth of
this industry.

Agreement with USSR for Subply of
Fertilizers by MM.T.C.

7371. SHRI BANAMALI PATNAIK:
Will the Minister of COMMERCE be
pleagsed to state:

(a) whether a contract has been
gigned with Soviet Union for Supply
of fertilisers worth Rs. 58 crores by
the Minerals and Metals Trading

Corporation;

(b) if so, the terms and conditions
thereof; and

(c) how far it is going to meet our
requirements?

THE DEPUTY MINISTER IN THE
MINISTRY Of COMMERCE (SHRL
A. C. GEORGE): (a) Yes, Sir.

(L) A statement showing details of
the contracts is attached.

(c) These imports would meet a
portion of our total requirements,

Statement
Sl Date of Quantity
No. Commodity contract (Tonnes) Delivery  Schedule
1 Urea 28-1-74 2,00,000 March-December,74
2 Ammonjum Sulphate 2Be1-74 75,000 March-December, 74
3 Muniat of Potash 28+1-74 50,000 January to Dec., 74
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Credit from 1.D.A. for marketing
factlities of Apples

7372, SHRI RAJDEO SINGH Will
the Minister of FINANCE be pleased
to state;

(a) whether the International De-
velopment Association nas extended
a credit of about Rs. 10 croses to help
in improving the processing and mar-
keting facilities for apples in Hima-
chal Pradesh;

(b) whether this project envisages
to provide some 10,000 smali holding
farmers with at least a 10 per cent
increase in their average income; and

(¢) whether such schemes cover
only Himachal Pradesh or other apple
growing States too?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN)"
(a) and (b). Yes, Sir.

(c) The schemes covers only the
State of Himachal Pradesh.
Tea Output
7373, SHRI RAM BHAGAT PAS-
WAN;
SHRI M. RAM GQOPAL
REDDY;
Will the Minister of COMMERCE

be pleased to state:

(a) whether our tea output during
1973 has been beyond expectations;

(b) it so, the total production; and

(¢) the guantity exported out of
this?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) and (b). Produc-
tion of tea during 1973 was 488.28 mil-
lion kgs. which exceeded the target by
8.3 million kgs.

{c) Exports during January-Novem-
ber, 1973 was 165.4 million kgs,
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Cotion Precurement

7374. DR. KARNI SINGH: Will the
Minister of COMMERCE be pleased to
state:

(a) the target that was fixed for
cotton procurement during the years
1872-73 and 1973-74 and its actual
procurement during each of these
years;

(b) the quantity of cotton impert-
ed during each of these years; and

(c) the estimated production, pro-
curement target and proposeq import
of cotton during the year 1074-75?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Government did
not prescribe any procurement tar-
gets for 1972-73 and 1973-74. Actual
purchases during 1972-74 cotton year
amounted to 3.20 lac bales of ling and
from 1st September, 1973 upto erd of
March, 1974, to 3 lac bales, during
cotton year 1973-74

(b) 3.32 lac bales of cotton were im-
ported during 1972-73; and during
1973-74 the quantity of cotton likely
to be imported is 1.00 lac bales.

(2) This assessment has yet to be
made.

Credit to Cotton Corporation

7375. SHRI M. RAM GOPAL
REDDY: Will the Minister of COM-~
MERCE be pleased to state:

(a) whether the tardy flow of cre-
dit to Cotton Corpuration of India has
resulted in slowing down itg cottem
purchases; and

(b) it so, the remedial
proposed?

measures

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHE!
A. C. GEROGE): (a) The Cotton Cor-
poration’s purchase programmes for
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cotton in the domestic market are
being implemented within the credit
facilities available to the Corporation.

(b) Government is watching the cot-
ton market situation with particular
reference to the price levels obtaining
for cotton. The need for iaking
special remedial steps has not arisen
so far.

Advancing of Loans by Nationalised
Banks to Farmerg for Setting up of
Gobar Gas Plants

7376. DR. LAXMINARAYAN

PANDEYA:
SHRI SHANKER DAYAL
SINGH;
Will the Minister of FINANCE

be pleaseg to state:

(a} the names of the nationalised
banks which have started advancing
loans to the farmerg for setting up
Cow Dung gas plants; and

(b) if so, the number of persons
given loans for the purpose so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) All the
nationalised banks have recently de-
cided to finance the programme of set-
ting up of gobar gas plants,

(b) Banks do not maintain separate
data on advances for this purpose. Such
advances would, however, figure under
advances to the agricultural sector.
According to information specially
collected from the banks, 5 of the
nationalised banks are reported fto
have taken action to sanction loans for
setting up of gobar gas plants. A
statement indicating the progress of
sanction of loans is enclosed.

Statement

Central Limit of Rs. 10 lakhs sanctioned

Bank of for financing 500 beneficiaries

India Individual proposals not yet
received.

Bank of Kolhapur branch received 6 pro-

India posals which are being proce-

ssed.
426 1L.S—5
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QOut of 35 proposals received,
the Bank has sanctioned 22 for
Rs. 41000.

Dena i} Sanctioned a scheme of cow

Bank fi,  dung plant with outlay of Rs.
28 lakhs for financing 1000
plants in Gujarat.

Syndicate 55 loans for Rs. 1, 20, cco have
Bank been sanctined.

Short Fall in Nylon Yarn Qutput

7377. SHRI G. Y. KRISHNAN: Will
the Minister of COMMERCE he pleas-
ed to state:

(a) whether there is an acute
shortfall in the nylon yarn output;
and

(by if so, to what extent, and the
reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The production
of nylon yarn during the last 3 years
is given below:—

Nylon Nylon
textile tyre
yarn yarn

1971 9,840 610
1972 . 11,712 2,090
1973 11,350 2,188

There is thus no appreciable fall in
nylon yarn output.

(b) Does not arise.

Experimenis in Artificial Rain

7379. SHRI RAJDEO SINGH: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether in order to obtain
more rains, cloud seeding experiments,
particularly using sophisticated tech-
niques like dynamical cloud seeding
have been made or are being planned;
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{b) whether experiments of artifi-
clal raip are costly in prohibitive
sense; and

(¢) whether the experiments in
different regions have the same cost
and success or do they differ in
North and South regions?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAMADUR): (a) Cleud seeding ex-
periments using dynamical cloud
seeding techniques have not so far
been carried out in the country, nor
are there any plans for doing sn. Ex-
periments using conventional techni-
ques, however, have been made in
Tamil Nadu (May 1973) and Maha-
rashtra (June, 1973.)

(b) Experiments using dynamical
techniques are undoubtedly costly in
view of the high foreigi exchange re-
quirement and that the expected
benefits are indeterminate. Indi-
genously developed techniques are
comparatively cheap.

(c) The cost of experiments would
be almost the same any where while
the degreee of success in the diffe-
rent regions is being evaluated.

Setting up of a Textile Mill in Guyana
7380. SHRI V. MAYAVAN:
SHRI P, M. MEHTA:

Will the Minister ¢f COMMERCE
be pleased to state:

(a) whethar Union Government
have allowed the Tata experts to set
up a textile mill in the Guyana; and

(b) 1f so, when the ssme is ikely
to be set up and what are the main
terms angd conditions of the agree-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b). The
Government has 80 far not received
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any proposal from Tatas for setling
up a textile mill in Guyana. How-
ever, M/s. Tata =Exports are under-
stood te hawe indicated their willing-
ness to the Government of Guyana to
undertake feasibility study of the
project,
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Supply of Raw Cashew Nuts to
Factories

7383. SHRI C.
Wil the Minister
be pleased to state:

JANARDHANAN:
of COMMERCE

(a) whether the Kerala Cashew
Development Corpuration has urged
the Centre to supply ali the raw
cashew allotted to the 34 factories
which are being taken over by the Cor-
poration; and

(b) if so, the decisiun taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY /OF COMMERCE (SHRI
A. C. GEORGE); (a) ang (b). The
Cashew Corporat.on of India receiv-
ed from the Kerala State Cashew
Development Corporation in .January
1974 a list of 34 factories and it was
indicated by the Kerala State Cashew
Development Corporation that they
were negotiating with the owners of
the concerned factories for long term
lease. The allocation of raw cashew
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nuts will be made to such of the fac-
tories as satisfy the conditions luid
down in Public Neotice No. 18.-ITC
(PN)/73 dated the 3rd November,
1973.

Revision in Leather Export Policy

T 84. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
COMMERCE be pleased to state:

'4' whether Tamil Nadu Govern-
ment have urged the Centre to revise
its leather export policy; and

(b) if decision taken

thereon?

so, the

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) While agreeing
with the policy of the Central Govern-
ment that the export of semi-processed
hides and skins should be reduced and
the export of finished leather increased,
the Tamil Nadu Government have ru-
commended that finishing units be set
up jointly by the Central and State
Governments so that the small tan-
neries cap utilise such facilities and
produce finished leather, and that the
small tanneries might be allowed to
export their semi-finished hides and
skins till the finishing centres facilities
become available.

(b) The Central Government are
tr;:ng to ensure that measures to re-
duce the export of semi-processed
h:des and skins keep in step with the
development i leather finishing and
leather manufacturing industry in the
country. The Central Government
have especially kept in view the in-
terests of the small tanners while for-
mulating the quota scheme and they
have not imposed any further cut in
the export quotas for 1974-75. Fur-
ther, the Central Government with
the help of the State Governmants are
establishing finishing centres.
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Purchase of Rough Diamonds from
MMI.C.

7885. SHRI K. MALLANNA, Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether internal trade in
diamonds has been badly hit by the
strict credit squeeze and the small
exporters arc finding it extremely difi-
cult to get finances for purchasing
rough diamonds from the Minerals and
Metals Trading Corporation; and

(p) if so, the policy of Government
11 this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE)" (a) and (b) Credit
squeeze by the Reserve Bank of India
did effect the avalability of finances
with the exporters for purchasing
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rough diamonds from Minerals anc
Metale Trading Corporation, Now
credit facilities under the Bill Mar.
keting Scheme are being given to
the exporters to enable them to pur-
chase rough diamonds from the Cor-
poration.
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Import of Aluminium by private cable
Units

7388. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have detl~
ded to permit the private Cable Units
to import Aluminium; and

tb) 1f 30, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) and (b). In
terms of the import policy for 1973-74
period, import of Aluminium was not
permitted, In order to meet the short.
fall, it has been decided to inake an
actual user provision in the import
polcy for 1974.75 period for import
of E.C. Grade Aluminium through the
Minerals anq Metals Trading Corpo-
ratiopn.



10§ Written Answers CHAITRA 29,

Outstanding amount of Foreign Debt

7389. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of FIN-
ANCE be please to state:

{a) the total amount of Foreign debt
outstanding agamnst India as on 3l1st
March, 1974, as alsp the amount of
interest paid by India on this amount
in the months of January, February
and March, 1974; and

(b) the country.wise break-up of
the total amount of Foreign debt
agaoinst India and the rate of interest
m each case?

THE MINISTER OF FINANCE
(SHRI YESHWANT RAO CHAVAN).
{a) and (b). A statement giving the
information is laid on the Table of the
House, (Placed in Library. See No,
LT-6752/74).

Arrears of Income Tax in Puajab,
Haryana and Himachal Pradesh

7390. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of FIN-
ANCE be pleased to state:

(a) the outstanding amount of In-
come Tax as on 31st March, 1974 to
be realised by Government in Hima-
chal Pradesh, Punjab and Haryana,
respectively; and

(b) the amount of Income Tax
realised by Government in each of the
three States in the past three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). The re-
quisite information is being collected
and will be laid on the Table of the
House as early as possible.
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Export of Wool and Woollens

7392. SHRI C. K. JAFFER

SHARIEF:
SHRI K. MALLANNA:

Will the Minister of COMMERCE
be pleased to state:

(a) the particulars regarding the
earning in foreign exchange f{rom
export of wool and woolleng during
1972-73, country-wise; and

(b) whether any study group on
woollen sector for the improvement
of woollen industry was appoinied hy
Government and if so, the broad out-
lines regarding its recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The informa-
tion is given in the statement attach-
ed.

(b) Yes, Sir. A Working Group on
Wollen Textiles under the chairman-
ship of the Textile Commissioner was
appomnted in order to formulate the
gudelines for development of woollen
industry. This group has made the
following recommendations: —

(i) As far as existing units, which
are running very much short of raw
materials, are concerned, it should
be ensured that their gvailability of
raw material is improved.

(1i) Certain expansions had been
sanctioned by the Ministry i{n the
4th Five Year Plan period on scme
assumptions. There was nead to re~
examine these commitments and ex~
cept where effective steps had al-
ready been taken the capacity
should be cancelled.

(1ii) Expansion to be sanctioned
in future should be utilised for the
export genecration only and that
there should not be any slant for
domestic consumption. 'This policy
should be applicable to new as well
a. to existing units.
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Statement
S. Country Val;se
s. Country Value 0. 1 lakhs of Rs
No. in lakhs of Rs. -
- 9. Belgium 3805
1, R4 wooL 10. D k .
1. Belgium 4833 cnmar 17°53
2. UK 367-91 1I. Switzerland 20°34
12, Swede .
3. Netherlands 24°91 Sweden 35tz
13. U.S.S.R. .
4 U.S.S.R. 149°99 3 70'47
Total value of export during 1972-73 Rs.
4819° 62
II. WOOLLENS|WORSTED
AND MIXED FABRICS };&g{:ﬂy
1. U.K. . . 72°38
Not1t ‘—Countries, whose off take 18 more
2. U.S.8.R. . 1442 than Ry, 10 lakhs only have been
3. Canada 18+ 80 included 1n the statement
Demangd of Xudian Fibre ¥arn Abroad
III. WOOLLEN BLANKETS
7393. SHRI S N. MISRA: Will the
I. Bangladesh 13851 Minister of COMMERCE be pleased
IV. WOOLLEN READY-MAD to state:
GARMENIS
1. U.S.8R 86- 0% (8) whether the increase in demand
for Indian Fibre Yarn in the world
2, Sweden 30'67  market has been assessed by Govern-
ment;
SIERY
V. WOOLLEN HO (b) if so, the broad features thereof;
1. U.S8.S.R 1215°20  gnd
2. Bangladesh 9440 (¢) the steps Government propose
3. Czechoslovakia gs-35  to take to step up production of fibre
yarn for export?
4. Hungary 12- 80
5. Poland . . . 142 67 THE DEPUTY MINISTER IN THE
CARPETS AND MINISTRY OF COMMERCE (SHRI
V1. WOOLLEN A. C RGE): No, Sir.
DRUGGEBTS C. GEORGE): (a) No,
1. Australia 63-48 (b) and (¢) Do not arise,
2. Canada . 1665 pesults of Iaquiry against the Sametion
3. Trance 22 03 of Loan to Durgapur Chemicals
Limited by United Commer-
4. FPederalRep, of Germany . 775°93 cial Bank
5. Netherlands . 6448 7304 SHRI 8. N. MISRA: Will the
6. I'joand . 6%-58  the Minister ot FINANCE be pleased
to state:
7. U.K. 238 76
8. U.8.A. . . 504° 49 {a) whether the inquiry against the
sanction of laan to the Durgapur
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Chemicsls Limited by United Com.
mercial Bank has since been completed
by Government;

(b) if sv, the result thereof; and

(¢) if not, the reasons for delay?

THE MINISTER OF TFINANCE
(SHRI YESWANTRAO CHAVAN):
(a) Government have not instituted
any enquiry against the sanction of
loan to the Durgapur Chemicals Ltd.
(a wholly owned undertaking of the
Government of West Bengal). hy
United Commercial Bank.

'b) and (c¢). Do not arise.

Decigion taken about Dummy Emplo-
yees of Gemeral Insurance Companies

7395. SHRI S. N. MISRA: Will the
Minicter of FINANCE be pleaced to
state:

(a) whether General Insurance
Companies which have now been
nationalised had several thousands of
dummy employees; and

(b) if so, the action taken by Gov-
ernment i thele case?

THE DEPUTY MINISTER IN THE
MINISTRY OF PFINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). In the General Insurance
Companies, the praotice of dummy ap-
pointments did exist on the Develop-
ment side. Scon after National-
isatjon, the Custodians were asked by
Government to terminate all such
appointments and to reduce the sala-
ries in other cases where they were
nn exaggerated scales. As a result of
this, the Custodians terminateq 1037
appointments and reduced salaries of
20 Development Officers/Inspectors.
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Compensation to Central Government
Employeces not aliotted Government
Accommodation

7396. DR. H. P. SHARMA: Wil
the Minister of FINANCE be
pleased to state what compensa-
tion, if any, is proposed to be paid to
such Central Government employees
asg have not been allotted Government
accommodation to put them at par
with the allottees of such accommo-
dation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): In the case of Central
Government employees who have not
been allotted Government accommo-
dation, compensation ig granted in the
shape @f house rent allowance. Gov-
ernment’s decisions on the recommen-
dations of the Third Pay Commission
in respect of house rent allowance
have already been notified in Resolu-
tion No. 70(34)78-Imp.Cell deted 1st
November, 1973, published in Part-I,
Section 1 of the Gazette of India—
Extraordinary No. 257 dated 1st Nov-
ember, 1873, copies of which have
been placed in the Parhament berary
on 8th November 1973,

Proposal for Compulsory Savings for
Industrial Investment

7397. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it 1s proposed to intro-
duce compulsory savings for industrial
investments by the income tax as-
sessees in the highest category at least
of the amount left to them ag g relief
given by this year’s budget; and

(b) if so, the salient feautres there-
about?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) No, Sir.

(b) Does not arise.
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Disposal of Smuggied Goods

7398. SHRI BHOGENDRA JHA:
Wall the Mimister of FINANCE be
pleased to refer to the reply given
to Unstarred Question No. 3368 on the
16th March, 1974 regarding smuggled
goods serzed in 1972-73 and state:

(a) what is the manner and method
of disposal of seized goods;

{b) how many smugglers have been
convicted or acquitted or are being
prosecuted during the last three years
for having been found in possession
of smuggled goods;

(c) what steps are being taken to
eliminate the free sale of smuggled
goods in the markets of Bombay,
Calcutta, Madras and Delhi; and

{d) whether responsibilities are
being fixed and action taken for
failure to stop the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) A statement setting
out the procedure for sale and dis-
posal of confiscated goods is annexed.

(b) The number of persons who
were convicted, the number of per-
sons acquitted by the Courts and the
number of persons against whom pro-
secutions were launched by the Cus-
toms authorities for smuggling offen-
ces, during the years 1971, 1972 and
1973 was as follows:

No of No.of "No.of

Year
pPersons  Persons persons
convicted acquited prosecu-
by the ted by
courts  ¢ustoms
autho-~
rities for
smuge-
ting
1971 351 12¢ ~<R
1972 523 120 o84
. - - A . W —
1977 503 208 1217
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(¢) and (d). Every possible effort
is being made by the Customs autho-
rities to check sales of smuggled goods
in the markets of Bombay, Calcutts,
Madras and Delhi and with this end
in view they have been organising
several raids not only on hawkers,
shops and stalls but also on storage
godowns and Transport Depots which
feed these. These measures are being
further intensified. Suitable action 1is
tuken against any officer who is found
corrupt or negligent.

Statement

PROCEDURE FOR SALE AND DIS-
POSAL OF CONFISCATED GOODS

1 Consumer and luxury goeds are,
except as indicated below, sold thro-
ugh National Consumers Co-operative
Federation Ltd., New Delhi and also
to certain Canteens ang Co-operatives
controlled by Government, such as
Canteen Stores Department, Central
Government Employees Consumers’
Co-operative Society Ltd

2 Cloves and spices are sold to M/s.
National Consumers Co-operative
Federation Ltd., New Delhi, Govern-
ment controlled Coopcratives and
Canteens and also by Public auctions
restricted to import quota holders.

8. Nylon and other synthetic yarns
are sold by the Department directly
to the Weavers' Associations/Co-
operatives and certified actual users
n restricted auction

4 Diamonds, precious and semi-
precious stones and conveyances are
sold departmentally.

5 Gold and Silver are despatched
to the Mint,

8. Currencles are deposited with the
Reserve Bank of Indie.

7 Launches and arms and smmuni-
tion are kept for departmental use
for anti-smuggling work.
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Trade Consorttum with Sri Lanka

7390. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether our country plans trade
consortium with Sri Lanka; and

{b) it so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) No, Sir.

(b) Does not arise.

Exports to and Joint Ventureg with
Gulf Countrieg

7400. PROF. MADHU DANDA-
VATE:

SHRI RAGHUNANDANLAL
BHATIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the Institute of Foreign
Trade hag identified more than 40
items that have potential for export
to Persian countries and also areas
where joint ventures in these countries
can be fruitful;

(b) if so, the names of the items
and the areas so identified; and

(c) what steps will be taken by
Government to utilize the findings of
the survey of Institute of Foreign
Trade?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) to (c). Follow.
ing items have been identified by the
Indian Institute of Foreign Trade as
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having potential for exports to Gulf
countries:—

-

. Tea (tea bags)
Coffee

t

w

. Fruits & Vegetables
tfresh & Processed)

Meat, " Poultary & meat products

Rice

Barley

Sugar

- Tohacco & tobacco manufactures

. Confectionery Progucts

. Cotton Fabrics

. Readymade garments

12, Woollen fabrics

13. Blankets

14. Carpets & other floor coverings

15. Road Transport Vehicles

16. Auto spare parts

17. Cycle & Parts

18. Tyres & Tubes

19. Excavating & leveling machines.

20. Material Handling equipment

21. Machinery for comstruction and cuargo
handling

T8¢ x aab

22, Refrigerators

23. Air condutioners

24. Electrical machinery

25. Blectnic Motors & generators
26. Diesel Engines

27. Internal Combustion engines
28. Sewing machines

29. Handtools including tool sets.
30. Conduit Pipes

31. Steel Pipes

32. Pumps (both booster & centifugal)
33. Scientific Instruments

34. Iron & Steel construction materials)
35. Agricultural implements

36, Tubc & Pipe fittings

37. Transmission Line Towers

38 Cable & Wires (incl. insulated)
39. Telecommunication Equipment
40, Ahminiu-y Ware

41. Ofticc machines

42. Cement §

43. Asbestos Cement Pipes

44. Samtary ware and jittings

45. Tiles

46. Ciockery
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47. Glassware

48. Plywood & Hard board

49. Wood, wood products, limber & lumber
50. Wooden & Steel furniture

51. Clocks

§2. Plastic Goods

53. Travel Goods

54. Footwear

§5. Medicinal & Pharmaceutic 1 Products
§6. Pamts & Varnishes

57. Bssential Oils, perfumes, Per.umery
and cosmetics.

58, Vegetable Oils & tats
5§9. Detergents

60. Hand bags

61. Brushes & Bijoms
62. Razor Blades

63, Plaving Cards

64. Industrial Fasteners
65. Vacuum Flasks

66. Tuys

Besides these items, the Indian
Institute of Foreign Trade have also
identifieq following flelds which
offer scope for joint wventures in
these countries:—

(1) Petrochemical Industries
(2) Gas Turbines
(3) Fertilisers

(4) Mini stee] plants
rolling mills

(5) Printing industry

(6) Cement Plants

(7) Porcelain products

(8) Servicing industries
work shops,

and re-

and

These findings are bing brought to
the notice of Indian exporters and
entrepreneurs through the Export
Promotion Councils etc., so that full
advantage may be taken of the oppor-

tunities exusting in the Gulf coun-
tries
Demand for reduction in Tariffs

proposed by Eurcopean Economic
community

7401. PROF. MADHU DANDA.
VATE; Wil] the Minister of COM-
MERCE be pleased to state:
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(a) whether India has sought
further reduction in the tariffs pro-
posed by the European Economic
Community under its generalised
scheme of preference; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) and (b). India
has been making efforts with the
European Economic Community for
improvements to their generalised
preference scheme. The Community's
1874 scheme already contains some
improvementis in regard to product
coverage, reduction in the number
of “sensitive” items etc. Further
improvements required in their 1974
scheme have aiready been brought
to the notice of the Community and
these are under consideration of the
Community,

Study of Yarn situation in consulta-
tion with Textils Commissioner

7402. PROF MADHU DANDA-
VATE: Will the Minister of COM-
MERCE be pleased to state:

(a) whether g comprehensive study
of the yarn situation has been made
recently in consultation with the
Textile Commissioner;

(b) if so, what are the
features of this study; and

(c) what steps are proposed to
implement the suggestions regard-
ing export of yarn, emerging from
the study?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SIIRI
A, C, GEORGE): (a) Yes, Sir.

(b) and (c). On the basis ef the
recent study of the yarn situation, it
has been decided to allow export of
24 million kgs. of cotton yarn during
1974, Another one million kgs. have
been set apart for exports against
earlier orders pending on accoun: of
the Government ban on yarn exports
The necessary Public Nufice is under
issue. and shipments are expected tn
start very shortly.

salient
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auw wegfer e wfauye

7403. W AW WA YA : W
fuw gt oy a@rh ®Y v A e

(%) faaeaw, 1973 ¥ wita iy
&< (o) wfafaw, 1973 &
v Y o wfaufar wefa s gy
ot 2, frr saY # a8 wwafa afa-
afew Y Wiy Far I9 FHTT WY oA
aw ogET ; AW

(R) =9 wwy AYfew feor o9 &
a1g wan gfawfat ¥ au e aey
afrmg s e s Yy afmm § ?

fawr Ao &7 Tog AW (s &
o ) : (F) . 31 °H, 1974
a% wan srfusiwr ¥ 26 gwfaay &
wiangw % smw oifer el &1 3w
§ ar= Teafaat faelt 7, T sy &,
o amme &, Y wRE & QY 9T §
AT oF nF I, ¥R, Wyl AW,
FPAIETR, AMEF AR T@WER |
feam &1 39 26 wafaat w1 3+ sfa
s Ry SAIfE wfwager mRw ¥
AR AT TATE, SN 33 W@
war & watF g fqerat ¥ feam
mwmr A aa sfaww wwa 173
qr@ %o 2 | ¥ gwfaqr AT F qY
fafgar vy st gaw sfawfw@y gro
qife wfwager maw sf=w @1 sma
A T qrafaaY &1 Far amd qrfaswrdy
BITT 2@ AR ¥ 9y Ay WX A A
fafax atfzw & sqao & qnft waan
2 faar srem | wfwager wRw AWy
wfAw g/ o 37 wRw! § gar ¥
gfez €Y avgeiy e afz arkey & fass
A srdie 9 A Y Y aY SWgEA N
oY a7 wim 1 o9 Wi SR A ¥
farg Frativa aaa- fog waTe &) sraw: |
TaF A frdY sw & wf/aw 1y 9rg
gaar 4 § 1w afdfetT §, @

Written Answers 113

YTRWT ¥ 39 GRT A& K T e
17 &7 9o Gar 7 AR

(®) FT FoT™ gawe FEY &
¥ wwear fear 9 @y § AW awgr
217 & o=z #Y et g7 @ faun s

Proposal to form State Jute Corpora.
tion in West Bengal

7404 SHRI PRIYA RANJAN DAS
MUNSI: Wili the Minister of COM-
MERCE be pleased to state:

(a) whether Union Government
have received recently any proposal
or suggestions from West Bengal
Government or non-official sources to
form State Jute Corporation; and

(b) 1if so, the decisions of Goveri.
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C GEORGE): (2) and (b). Though
so far no specific proposal has been
received, Government have in prin-
ciple no objection to the setting 1o of
such a Corporation.

Advancimg of Loams by Natimlhui
Banks under Self-Employment Scheme

7405 SHRI PRIYA RANJAN DAS
MUNSI, Wil the Minister of FINANCE
be pleased to state:

(a) whether Self-employment
Scheme through nationalised  banks
and the amount allocated for that
have not been fully utilized ia the
year 1972-73 and 1973-74,

(b) the total break-up of allocation
of advance or loan for such program-
me, State-wise, during that period;
and

(¢} the amount already disburs-
ed, State-wise?
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THE MINISTER OF FINANCL
{SHRI YESHWANTRAO CHAVAN):
(a) to (c). Presumably the Hon'ble
Member 15 referring to banks' parti-
cipation in the ‘Half-a.million Jobs
Programme’ being implemented by
the State Governments to provide
gainful employment to the educated
unemployed

All banks have issued instructions
to their branch managers to partici-
pate in the programme fully, It
has, however, not been considered
feasible or desirable to set down
State-wise or bankwise targets
Banks are yet to gear up their data
flow System to provide informationr
pn a uniform basis regarding their
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lendings under the programme. A
progorma calling for such informa-
tion every quarter has now been
prescribed for them, It is expected
that such r¢ports would be compiled
by the banks from the quarter end-
ing March, 1974,

Besides, the ‘Half.a-milllon jobs
Programme, public sector banks
have been financing self-employment
ventures of the educated unemployed
m such priority sectors as Small
Scale Industry, Retail Trade and
Small Business and Professional and
Self-employed, State-wise data on
their outstanding credit to these vec-
tors as at the end of June, 1978 18 set-
out in the attached statement

Statement

Advances 2o Priority Sectors by Pubhc Sector Banks as atthe end of June 1973 *

(Amount 1n Rs. Lakhs)

Small Scale Retait Professiona] and Self-employed
Industrv Trade
State/T nion Small
Territories Business.
No. of Amount No of Amount No —oT Amount
Units outstand- Ales outstand- Alcs ontstand-
ng mng ng
1 2 3 4 5 6 ~

1. Andhra Pradesh 18008 3752°52 16901 54403 R86R 109-9:
2. Assam 1335 528-25 2902 292°12 405 16 00
3. Bihar 2951  1516°94 6961 $39° 90 2588 55 09
4. Guyarat 13461 6638-77 21121 7873 14239 170° 14
5. Haryana 3166 192606 2777 140°27 606 12 6%
6. Himachal Pradesh 208 6007 699 34 41 174 1°29
7. Jammu & Kashmur § 78s 200°96 1317 67:90 259 59
8. Karnatak) 11767  3870°45 43326 1025 73 17537 CI9s
9. Kerala 9084  §315°46 16137 €0 34 9Ih8 155°23
10. Madhya Predesh 4989  1768-82 7596 327" IR 3433 6771
11 Maharashtra 26199 14383-14 33211 1534 32 22919 53583
12. Manipur 128 12°91 262 19° 47 6o 385
13. Meghalaya. 49 7 37 319 31-38 38 v 53

*#provisiongl
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1 2 3 4 5 6 7

14 Nagaland 19 10" 68 93 7 X0 —_ —_
15. Orvsa . 1447 387:74 3767 173-31 977 14711
16. Pumab. 7105 3529°79 3679  191°59 1297 2497
17. Rajasthan 8035 1149-°03 5256 233-61 2738 25-08
18. Tamu Naau 16708  72n1-94 28003 96684 9062 295°06
19. Trpua. 54 5°83 365 39-89 19 104
20, Urtar Prad 16339 4159° 40 16100  §45°98 7526 113° 56
21, West Bengal . 11146 540962 13911 Qhg- 72 3334 111:36
UNION T'ERRITORIES
UNSPECIFIED BANKS 4793 3248°49 469 29°96 153 313
22, Andaman & Nico-

bar Islands . .e 214 455 48 084
23. Arunachal Pradesh .. .
24. Cnandigarh .. 222 21°02 18 022
28, Dadra & Nagar

Havel . 119 1°04 178 027
26. Delhi . 3508 24777 776 7239
27. Gua, Daman & Diu . . 2128 185-28 849 20:97
28, Lakshadweep . . . 19 0°16 3 o-or
29. Mizoram, . . . .. . . .. ..
30. Pondicherry . .. .. 360 1482 54 2°73

ToTAL 158376 64164:24 231742 9477'52 107343 2122.0

Scarcity o Yarn for Distribution to
Handlooms

7406. SHR1 S. A. MURUGANAN-
THAM:

SHRI M. KALYANASUN-
DARAM:

Will the Minister of COMMERCE
be pleased to state:

(a) whether yarn is being sold in
black market in Tamil Nadu; and

(by if so, what steps Government
have taken to stop this?

THE DEPUTY MINISTER IN THRE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) There is no

price control on cotton yarn, The
question of black-marketing it does
not therefore, arise.

(b) Does not arise.

Proposal of Indian Airlines for Impo.
sition of Fuel Surcharges

7467. SHRI DEVINDER SINGH
GARCHA.:

SHRI GAJADHAR MAJHL
Wili the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state:

{a) whether the Indian Airlines has
proposed to Government for imposi-
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tion of fuel surcharge on its ticke{ to
meet the enhanced fuel bill; and

th) if so, the reaction of Govern-
ment to the suggestion?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). A pro-
posal in this regard has been received
from Indian Airlines. No final deci-
sion has been taken so far.

Tea Replantation Subsidy to Gaya
Ganga Tea Estate iy Siliguri

7408. SHRI B. K. DASCHOW-
DHURY: Will the Mimister of COM-
MERCE be pleased fo state:

(a) the amount of tea replantation
suvsidy and loang granted and disbur-
sed to Gaya Ganga Tea Estate in Sili-
guri, Darjeeling district for the last
two years, together with details of
date of application received, date of
approval, date of completion of up-
rooting and date of disbursement ot
fizst instalment of subsidy;

(b) whether any other tea estate in
any part of the country has been
paid the first instalment of subsidy
for such huge area and within such
short time since the introduction of
the scheme in October, 1868; and

(c) if not, whether Government
are going to institute a special and in-
dependent investigation into the
affalrs as to the physical and finan-
cial feasibility of uprooting an area of
152 hectares of old tea bushes within
a few months from the date of convey
of approval of application for sul-
sidy, co-relation with figureg of crop
with Central Excise and Tea Cess and
statug of lund proposed to be replan-
ted to vesting of surplus land of the
estate with the State Government?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C, GEORGE): (a) to (c). Informa-
tion is being collected and will be
laid on the Table of the House.

Longview Tea Co.

7409. SHRI B. K, DASCHOW-
DHURY: Will the Minister of COM-
MERCE' be pleased to state:

(a) whether Chairman, Tea Board
and a Deputy-Secretary of the Finan-
ce Ministry have jointly flleq an affi-
davit in opposition on behalf of the
Union of India in the Civil Revision
Case No. 3142(W) of 1970 in the High
Court of Calcutta in which Longview
Tea Company have challenged the
classification and grouping of Long-

view Tea Estate in Darjeeling Hill
Excise Zone; and
(b) if so, whether Chairman, Tea

Board has brought to the notice of
Government and High Court that
consequent to its fling the case in
1970, Longview Tea Estate, had ac-
cepted in 1972 Tea Board's Prize for
highest yield in Darjeeling Hill Ex-
cise Zone; and if not, the reasons
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The )oint affi-
davit affirmed by the Chairmian, Tea
Board and Deputy Secretary to the
Government of India, Ministry of
Finance on 24th August, 1970 in con-
nection with a similar writ petition
filed by Balimara Tea Co. before the
High Court of Calcutta was used as
a supporting afidavit in ail other in-
dividual writ petitiona including
that of Longview Tea Company.

{b) It was not conwidered relevant
to the case to draw the attention
sither of Government of India or of
the High Court of Calcutta to the
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fact of acceptance by Longview Tea
Estate of a prize for highest yield
for Darjeeling area for years 1969
and 1970 at a function held in the
office of Tea Board in Calcutta on
23rd March, 1972 as the prizes were
not awarded on the basis of excise
zones in the country. Under the
Board's scheme of awards for highest
yields and prizes, the tea producers
in the country are divided into eleven
areas as against only five excise
zones.

Foreign Exchange Earnings of Coca
Cola Expert Cerperatien

BHUSHAN:
FINANCE

7410. SHRI SHASHI
Will the Minister of
be pleased to state:

(a) the cost at  which Caco Cola
Export Corporation is earning foreign
exchange with reference to Mr. Justice
Nain’g observation on Gabriel's ex-
pansion and the Ministry of Finance
formula of 20 per cent net gain in
foreign exchange; and

(b) whethar the same privilegeg as
are given to this Corporation ghall be
given to other companies also?

THE MINISTER OF FINANCE
{SHR1 YESHWANTRAO CHAVAN):
(a) and (b). No such study has been
undertaken.

According to Government’s present
policy, Branches of foreign companies
are alilowed freely to remit the profits
after taxes earned in this country and
such remittances are generally not
linked to their export earnings. How-
ever, with a view to limit the re-
patriation of profits etc. by the Indian
Branch of Coca Cola Export Corpora-
tion, from April 1972 its remittances
on all counts (Profits, expenses, im-
ports) were limited to 80 per cent of
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export cprmings from its own items
of preduction. Henee no privilege
was extended to Coca Cola Corpora-
tion bdbut a restriction was imposed
on its remittances.

Replacement of one Rupee Noles hy
Rupee Coins

7411. SHRI PURUSHOTTAM
KAKODKAR:

SHRI P. GANGADEB:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government are con-
sidering to replace one rupee note by
rupee coins in a phased manner;

(b) if so, whether the scheme is
going to involve additional costs in
view of rising prices of metals;

tc) if so, the reasong for mooting
such a proposal; and

(d) when a final decision is likely
to be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (c¢). The pro-
posa] is under consideration. Some
of the major reasons for mooting the
proposa] are:

(i) To freeze the circulation of
l-rupee notes more or less
at the existing level, in view
of the limited printing capa-
city at Nasik and Dewas and
of the paper making capa-
city of the Securitv Paper
Mill, Hoshangabad.

(1) The life of the rupee note
is 6 months and the note is
required to be replaced fre-
quently. On the other hand
the life of the coin is expect-
ed to be 35 years. Over a
period of 35 vears the cost
of replacing of a 1-rupee note
will amount to many times
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the present cost of produc-
tion of a cupro-nickel rupee
coin, In the long run the
minting of cupro-nickel rupee
comn will be far more eco-

127

nomical than printing of
l-rupee notes,

(11i) Delay in the examination
and disposing off soiled

notes,

(iv) Increase in the total volume
of work in servicing and re-
placing the soiled notes,
necessitating  the  construc-
tion of more vaults and the
opening of more Note Exa-
mination Sectiona.

(v) The recent trend in most
countries of the world is to
substitute metallic coins for
the smaller denomination
notes

(d) At this stage it is not possible
to indicate when a fina] decision is
likely to be taken in the matter.
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Timely Import of Fertilisers by
India

7412. SHRI PURUSHOTTAM
KARKODKAR:

SHRI P. GANGADEB:

Will the Minister of COMMERCE
be pleased to stale:

(a) whether hig Ministry hag been
uiged for timely import of fertilisers;
and

(b) if so, what efforts have been
made by his Minwstry for the import
of fertiliverg 1n time before the sowing
seasons starts?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.
(b) All posmible efforts through

commercial and where approprate
diplomatic channels are bemg made
o procure mmport of fertilizers, from
East European countries among
other sources. A statement show-
ing details of contracts finalised by
the MMTC for supply of [fertilisers
15 attached

Statement
Sl. No. Country Commodity CONTRACTS CONCLUDED
Date of ti Delivery
Contract MjC ’1}’ Schedule
1 2 3 4 5 6
1. U.S.S.R. 1) Urea 28-1-~ 2,00,00 Marchto
® + ’ Dec. 74
(ii) Ammo-
nium Sul-
phate 28-1-~4 75,000 March to
Dec. 74
(iii) Muriate
of Potash 28-1-74 50,000~ January to
Dec. 1974
2. G.D.R. MOP 27-9-73 2,00,00 Jan to Dec, 74
including
ooo
at
Seller s

option}.
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[1 6
3. Bulgaria . + Urea 19-2-74 46,000 July to Dec. 74}
4. D.P.R.K.. « Urea 5-3-74 20,000 July to Dec. 74.
s. Poland . . (i) Urea 11-4-74 1,80,000 April to Dec. 74.
(ii) CA.N 11-4-74 ' 35,000 April to Dec. 74

P.S.

Contracts with Romania & Hungary are Yet to be

concluded. The matter is being pursued closely with

them

Assistance to Orissa for Floog
Rellet Works

7413. SHRI GAJADHAR MAJHIL:
Will the Minister of FINANCE
be pleased to state:

{a) the amount of money sanction-
ed by the Central Government as
flood relief between June and October
last year 1n the State of Orissa;

(b) the break.up of the amount
sanctioned as grant and as loan for
relie’, repair and restoration work;
and

(c) the money so far utilized by
the Govermment of Orissa on the
workg of relief projects alongwith
particulars thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to
(e). 'The ceilingz of expenditure on
flood relief measures in 1973-74 ap-
proved as qualifying for Central
assistance and the anticipated ox-
426 LS—6

penditure reported by the Govern-
ment of Orissa are as follows:—
Rs. in Crores

Approved  Anticipated
ceilings  expenditure

in
1973-74
Rehef 1tems 313 4" 43
Loan items . o-8o0 o-80
Repair items 776 7+76
TOTAL 1174 12° 99

The expenditure on relief items in
excess of the Finance Commission's
margin of Rs. 1.25 crores is covered
by Central assistance upto 75 per
cent—50 per cent as grant and 25 per
cent as loan. The expenditure on
repair and loan items is provided
with ad hoc loan assistance if the
ways and means position of the State
Government justifies such assistance.
A grant of Rs. 1 crore and a loan
of Rs. 8.00 crores have been sanction-
ed so far on a provisional basis.
Final assistance will be settled on the
basis of the actual figures of expendi-
ture as verified by the Accountant
General,
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Rise in Prices of Consuwmer Goods

7414 SHRI GAJADHAR
MAJHI.

SHRI D B CHANDRA
GOWDA

Will the Minister of
be pleased to state

FINANCE

(a) whether despite a five to seven
per cent increase 1n the prices of cone
sumer article since the beginning of
the month, the post-budget scarcity
of vanaspati, kerosene, gas, match
box, baby foods, toothpastes, cheapor
brands of soaps and detergents still
continues,

(b) whether pricegs of most of the
consumers goods, which had been put
up by the manufacturers in February
this year, are geing up agam, and

(c) if so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) Price imncreases can help mn im-
proving availability only if the cosis
of inputs have risen and this bas led to
production being curtaled, despite
price adjustments there may be no
improvement in supphies 1if other cons-
tiamts operate Thus, for example
the controlled prices of vanaspats
were raised with effect fiom 1st
February, 1974 beicause of the high
ruhing prices of the constituent onils
However, an increase in pioduction
did not result because of overall
shortage of edible oils, power cuts
and industrial unrest in some of the
larger units of the industry

As for other consumer items, there
has been no shortage of cooking gas
but supplies of kerosene had to be
reduced temporarily so as to permit
greater production of diesel for
transport and agricultural purposes
No shortages of soaps of and deter-
gents have been reported to Govern-
ment In the case of baby foods,
there 1s a continuing imbalance bet-
ween supply and demand because of
shortage of liquid milk and imported
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skimmed nulk powder Some shor-
tage of matches has been repoited in
one or two States, but this is likely
to be temporary As regards tooth
paste, Government have no reason to
belheve that the same 1s in shurt

supply

(b) A Statement giving wholesale
price indices of principal groups, sub-
groups and selected commodities for
the weeks ending 26th January, 1974,
23rd Febiuary 1874 and 23rd Match,
1974 1s laid on the Table of the House
(Placed i Labrary See No LT-6753/
4]

(¢) As has been muntioned 1n the
Economic Suivey for 1973-74, piice
of manufactured goods have becen
getting adjusted to changes 1in the
cost of mnputs as for example n
the tase uf cotton textiles, vanaspati
and kerosene Whereas the prices of
controlled commodities would be
reviewed onlv at intcival. those of
non-controlied items would tend to
be revi-ed at the discretion vof the
manufacturer and such revision may
sometim¢s be carried out at relative-
ly short intervals Similarly, this
year's budget levies would ~erve to
raise the plices of some consumer
items (like tobacco manufactures
toilet requisites and plastic mate-
rials) but the necessary adjustments
may spread over a period of time

Sea-beach Resorts

7415 SHRI D P JADEJA:
SHRI VEKARIA-

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state

(a) the names with locations of
sea-beach resorts in India;

(b) whether Government are con-
sidering to take up a sea-beach pro-
ject in Gujarat in the near future, and

of(C) 1f 80, the broad outlines there-
?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Kovalam near
Trivandrum and Goa are being de-
veloped as beach resorts in the Cen-
tral Sector. Additional accommoila-
tion is also proposcd at Mahabalipu-
ram.,

(b) There is no proposal under
consideration at present to deve op
any beach in Gujarat in the Central
Sector.

(c) Does not arise.
Investment of LIC. in UP.

7416. SHRI D. P. JADEJA;
SHRI VEKARIA:

Will the Minister
be pleased to state:

of FINANCE

(a) whether L.IC, propose to make
mvestments in U. P. in a big way;

(b) if so, in what manner; and

(c) whether similar investment will
be made in other States also particu-
larly in Gujarat?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAT] SUSHILA ROHATGI): \a)
Gross investmenis made by LIC in
Utiar Pradesh (exclusive of mortgage
loans for housing and house property;
during the year 1973-74 are Rs. 32.18
cror¢s (provisional, subject to audit)
against Rs. 2424 crores and Rs.
18.53 crores for the years 1872-73
and 1971-72 respectively. The allo-
cation for the year 1974-75 has not
yet been finalised.

(b) LLC's investment in Uttar
Pradesh consists of the following
categories: —

(1) State Government Securi-
ties.

(2) Debentures of Co-operative
Central Land Development Banks.
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(3) Bonds and Shares
Finance Corporation.

(4) Bonds of State Electricity Board,

of State

(5) Loans to Municipal Committees
for Water Supply.

(6) Loans
Board.

to State Electricity

(7) Loans to State Government for
Housing Schemes.

(8) l.oans to Cooperative Housing
Apex Finance Society.

(9) loans to

Factories.

Cooperative Sugar

(10) Mortgage loan to Public Limit-
ed Companies.

(11) Debentures and Shares of
Public Limited Companies.
(c): LIC. avails of investment

opportunities available in all the states
including Gujarat through the abrve
mentioned channels subject to surplus
funds available.

to Organise International
Trade Fair Annually

Proposal

7417. SHRI D. P. JADEJA.
SHRI VEKARIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government propose
to organise International Trade Fair
annually;

{b) if so, when and where it is
proposed to hold the Fair during
1975; and

(c) the reasons for selecting that
place from the international point of
view?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): €a) to (c). The
matter is under active consideration.
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Echeme for Tourist Attraction in
Gujarat

7418. SHRI D. P, JADEJA:
SHRI VEKARIA:

‘Will the Mimister of TOURISM AND
CIVIL, AVIATION be pleased to state:

{a) whether Goverament of Guja-
rat are preparing a comprehensive
tour:st scheme to provide more attrac-
tica for tourists in Gujarat; and

(b) 1t so, the broad outlines there-
of”

THE MINISTER OF TOURISM
AND CIVIL AVIATION): (SHRI
RAJ BAHADUR): (a) and (b)
Tre Government of Gujarat have -
cluded an outlay of Rs 100 lakhs 1n
the State Fifth Five Year Plan for
development of tourist facilities The
details are given 1n the attached
stotement

Statement
Stratemen: showing the schemes ncluded
n Fifth Frve Year P.an for Tourism
of the Govt. of Guyarat

(Rs in lakhs)

S. Name of the Scheme  Fifth plan
No. S glay
1974-75
1 2 3
1. Development of Sasan
veraval-Porbandar Com-
plex 20° 00
2. Development of Ahmeda-
Comple 15°00
3. Development of Palitana,
Modhera, Dwarka, Sham-
1aji etc. and Ropeways
at Garnar, Pavagadh,etc 1500
4. Development of Hot-Sp1-
ings, Picnic Spots Holi-
days Homes, Development
and subsidy to Dharam-
shalas,etc. . . 10° 00

m—————
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1 2 N 3
5. Transport Facilities, Hotel
and Motel Projects, Open-
ing of Tounst Offices at
tta, Jaipur, etc.
‘Tramung of Personnel of
the tourist section etc. 10° 00
6. Cosstal Conducted tours
and Inter-State Tours , 10 cO
7. Development of Hill Station 2 :0
8. Publicity abroad 3:00
9. Ectablishment of Gujrat
Tourist Corporation ! 15 00
“Totar T 7 7 16000

Percentage of investment by Nationa-
liseq Banks and S.B.I. in States

7419 SHRI SAKTI KUMAR
SARKAR Will the Minster of FIN-
ANCE be pleased to state:

(a) the percentage of investments
by way of loans and advances by
each of the nationalised banks and
State Bank of India in the States with
particular i1eference to West Bengal,
District-wise during the last three
years in agriculture and industry;
and

(b) what was the percentage of
realisation by each of these banks
from agriculture and industry, State-
wise during the above period?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN).
(a) The data flow system in the
banking industry has only recently
been revamped by the Reserve Bank
of India and data on District-wise
and occupation-wise classification of
outstanding credit 1s available in
respect of scheduled commercial
banks for June, 1972 and December,
1872 .  Statewise figures of outs-
tanding credit of all scheduled com-
mercial banks to Industry and Agri-
culture and its proportion tu total
outstanding chedit as at the end of
June, 1972 and December, 1872, are set
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out in Statement I laid on the Table
of the House. (Placed in Library.
See No. LT-6754/7). Similar data,
district-wise, in respect of West Ben-
gal is set out in Statement II laid on
tha Table of the House. (Placed n
Library. See No, LT-6754/74).

(b) The present system of data
flow provides for information on
Statewise recovery position on dire:t
finance to Agriculture alone. Avail-
able data relating to end-June, 1272,
1s set out in Statement HI. l.aid on
the Table of the House. (Placed in
Labrary, See No, LT-6754/74).

#roposal of United Commercial Bank
regarding advancing of loans for
small Industrial Projects in
States

7420. SHRI SAKTI KUMAR
SARKAR:

SHRI A. K. M. ISHAQUE:

Will the Minister
be pleased to state;

c¢f FINANCE

(a) the salient features of the pro-
posal of United Commercial Bank re-
garding advancing of loang for in-
dustrial projects in States;

(b) names of the States which had
Aot accepted the proposal; ang

(e¢) the result so far achieved re-
garding these proposals State-wise
and the impact thereof on the Small
Industrial Projects in the Statea?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN;:
{a) to (c). As part of the cbjective
of stepping up the flow of ciedi. to
small borrowers in the different prio-
rity sectors, including small industries,
Uniled Commercial Bank has been
taking steps to increase the advances
to small scale industrial units. The
outstanding advances to this sector as
at the end of June, 1972, June, 1973,
and September, 1973, State-wise are
set out in tha Statement laid on the
“Table of the House. (Placed in
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Library. See No. LT-6755/74). The
emphasis on lending to small s.ale

industries is thus a continuing one
and the Bank has not made auy
fresh proposal as such to the Stutes
for extending credit exclusively to
small scale industrial units.

Complaints regarding functioning of
United Commercial Bank, Calcutia

7421. SHRI SAKTI KUMAR
SARKAR: Wil the Minister oi FIN-
ANCE be pleased to state:

(a) whether Government have re-
ceived any complaints about the
functioning of the United Commer~
cial Bank, Calcutte;

(b) if so, nature of the complaints
received; and

(¢) the action taken thereon?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN::
(a) Yes, Sir,

tb) The main allegations contai.ced
in these complaints relate 1o the
slow progress of the bank in ‘Wes:
Buengal in the matier of brancih ux-
pansion and in the matter of ad-
vunces to priorty sectors; lacge ad-
vances by the bank to a few mono-
poly houses; lack of proper represcti-
tation to local people in the -laiff
recruited by the bank in West Bengal:
purchase of a flat at a dispropc:io-
nately high price in Bombay fo. one
of the bank's Assistant General
Managers creation of new post. of
Assistant General Managers it vio-
lation of Government's econ my
Instructions; irregularities in certain
senior appointments made in the
bank; irregularities in the matter of
vecruitment of staff; transfer of
senior Bengali officers from West
Bengal and other irpegularities in
the matter of purchase of furniturc,
stationery and expenses relating to
entertainment, publicity etc.
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(c) The bank has reported that
the slow progress during 1872 n
opening ot branches and 1n the
matter of advances to priority sector
in West Bengal was primarny due
to certamn dufficulties the bank facea
i 1972 in the matter of reciuilment
of requusite personnel. These diffi~
culties were overcome later :n 1872,
As aganst only 4 branches opened
in 1972 the bank opened 37 branches
In West Bengal in 1873. As regards
advances to priority sector (exclud-
1ng export credit) they increased
from Rs. 935 crores at the end of
1971 to Rs. 10.70 crores at the end
of 1972 and to Rs. 12.42 crores at the
end of December, 1973 Such ad-
vances in the State of West Bengal
formed nearly 222 per cent of the
bank’s advanceg to prionty sinvtc 10
all the States of India. The bauk
has also clarified that advances 1o
monopoly houses have been and are
being sanctioned after appraising
their requirements for genuine pro-
ductive purposes and after obtaining,
in the case of amounts exceed.ng
certain limits, prior authorisalion
from the Reserve Bank under the
Credit Authorisation Scheme In
the matter of recruitment carried out
in West Bengal, the¢, bank has re
ported that more than 90 per cent of
the recruits are fiom Ilocal people
Regarding the complaint about the
purchase of a flat i1n Bombay, the,
bank has clarified that the flat wus
taken on rent in March, 1967 and
wag being used as residence for ile
senior officer posted in Bombay. As
the building in which the flat is
situated had been sold and the buyer
was disposing of the flats to tenants,
the bank has decided to purchase the
flat at a cost which is reported to be
lower than the prevailing rates for
similar flats in Bombay. As regards
new posts of Assistant General
Managers, no decision has yet been
taken by the Board of Directors of
the Bank. Regarding the allegations
in the matter of senior appointments
made, recruitment of staff, transier
of senior Bengali officers from Weist

APRIL 19, 1974

Written Answers 140

Bengal and other irregularties in
the matter of purcase of furniture,
stationery and ¢xpenses relating to
entertainment, publicity etc, there
are no reasons to believe, on e
basis of material furnished by the
bank, that these are correct

Opening of branches of Nationalised
Banks and S.BI in West Bengal

7422. SHRI SAKTI KUMAR
SARKAR:

SHRI S, N. SINGH DEO:

Wil the Minister of FINANCE
be pleased to state:

(a) names of the branches and
branch offices of nationalised banks
ang State Bank of India which weie
opened in West Bengal District-wise;
and

(b) number of branches and branch
offices of nationalised bank that
will be opened 1, West Bengal during
Fifth Five Year Plan period, year-
wise and District-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI). (a)
Public sector banks had 877 offiees
in West Bengal as at the end of
December, 1973. The District-wise
distribution of these offices is set
out 1n Statement 1 laid on the Table
of the House. [Placed in Library.
See No. LT-6756/74].

(b) In pursuance of the directive
of the Reserve Bank of India, com-
mercial banks formulate three-year
rolling plans of branch expansion
Currently the banks ar¢ engaged in
formulating the plan for the three
years 1974-76. The Reserve Bank of
India has indicated that as at the end
of January, 1974, public sector banks
had on hand 241 licences/allotments
for opening offices in West Bengal.
The District-wise distribution of
these licences allotments is given in
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Statement II laid on the Table of the
House. [Placed in Library. See No.
LT-6756/74).

Proposal for Free Trade Zone near
Calcutta

7423. SHRI SAKTI KUMAR
SARKAR;

SHRI A. K. M. ISHAQUE:

Wil the Minister o2 COMMERCE

be pleased to state:

(a) whether the proposal for free
trade zone near Calcutta hag been
abandoned;

(b) if not, the date when the pro-
posal wag taken up, salient features
of the proposal and montk-wise pro-
gress of work made up to date; and

(c¢) whether any persons have been
assigned the responsibility to work
out the proposals; is not, the reasons
thereof? . i

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
A, C. GEORGE): (a) No, Sir.

(b) and (c). A project report on
this proposal was received in April
1973 from the West Bengal Govern-
ment. It related to the setling up
of a Free Trade Zone in an area of
400 acres in Salt e Area near
Dum Dum, for the manufacture of a
number of products for export, such
as Stainless steel cutlery, Hand and
Small tools, Builders, hardware,
Finisheq leather Ready-made gar-
ments, Scientific and Laboratory
equipment, etc. The question of
setiing up Free Trade Zones has
been under the consideration of an
inter-departmental Working Group
in a series of meetings. The details
of the project for setting up a Free
Trade Zone near Calcutta are being
worked out in copsultation with the
Government of West Bengal.

142
Wholesale and Consumer Trice Index
7425. SHRI HUKAM CHAND

KACHWAI: Will the Minister of FIN-
ANCE be pleased to state:

(a) the rise in Wholesale and Con-
sumer Price Index, from October,
1973 to March, 1974 giving monthwise
average of 12 months of 8 points;

(b) the increase in the cost of
Vanaspati, edible oils, milk, butter,
ghee (deshi), rice, wheat, pulses,
petroleum products, taxi, scooter fares
amd cloth registered from October,
1973 to March, 1974;

(c) whether the expenditure on
traditional items, such as, marriages,
expenses on children's education are
not taken intp account while comput=
ing the cost of living index; and

(d) if so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Two statements are laid
on the Table of the House. [Placed
in Library. See No. LT-6757/74.]

(¢) and (d). Only items relating to
consumption expenditure on current
living are taken intp consideration in
the compilation of the Consumer Price
Index. Thus, items like school fees,
stationery articles etc. (covering the
expenditure on childrens’ education)
are included, but items like expendi-
ture on marriage etc. which do not
form current consumption expenditure
are excluded.
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Loy givep by Nationalised Bankg te
small Farmsere, Adivasis aad Imdus-
trialists in Orissa

7427. SHRI BANAMALI BABU.
Will the Minister of FINANCE be
pleased fo state:

(a) the amount of loan given to
small farwecs, Adivasis and small
in@ustrialists in Orissa during the
lagt six months by the nationalised
banks; and

(b) the steps Government propose
to take to increase banking facilities
1n these areas?
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THE DEPUTY MINISTER IN 1HE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Information
regarding advances made tp small
farmers and Adivasis by the nation-
alised banks 1s not separately main-
tained However, agricultural ad-
vances made by the nationalised
banks to farmers in Orissa with land
holdings upto 5 acres (consttuting
small farmers) and outstanding at the
end of March, 1973 were Rs 3125
lakhs

Advances provided to small scale
industries 1n Orissa by the nationalised
banks at the end of Septembe:, 1973
were Rs 21781 lakhs.

(b) In order 1o acceleiate lending 1n
relatively under-banked Siates like
Orissa, the banks have been openung
a larger number of branches in rural
areas strengtheming iheir organisa-~
tional machinery by recrwting more
technical field staff, simplifying their
Jending procedures and loan upplica~
tion forms, moving away from secu-
rity-oriented lending to purpostve, pro-
ductive and incremental income-orien-~
ted lending and adopting the “area
approach” for evolving programmes
for intensive financing

Demand of Indian Goods in Mauritlus

7428 SHRI BANAMALI BABU:
Will the Minister of COMMERCE
be pleased to state:

(a) whether there i1s an increasing
demand for Indian goods n Mauri-

tius;
[

(b) 1f so, whether Government pro-
pose to send a trade team to finalise
the terms of trade with that country;
and

(c) if s0, by what time?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) In recent years
exports from India to Msuritius have
shown a rising trend,
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(b) and (c). Various measures for
increasing the Indo-Mauritian trade
including sending of a trade team, are
receiving the attention of the Govern-
ment.

Proposal to start Air serviee between
Srinagar-Kargil-Leh-Srinagar

7429. SHRI SYED AHMED AGA:
‘Will the Minister of TOURISM AND
«CIVIL AVIATION be pleased to state:

(a) whether Government propose
to start an air service between Sri-
nagar-Kargil-Leh-Srinagar; and

(b) if not, the reasons therefor?

THE MINISTER OF TOURISM AND
‘CIVIL AVIATION (SHR1 RAJ BAHA-
DUR): (a) Indian Airlines have no
proposal to operate such a service at
present.

(b) Indian Airlines worked out the
route economies of such a service in
January, 1974 and found that the ser-
vice would be highly uneconomical.
The position has heen further aggra-
vated by the recent steep increase in
aviation fuel price.

Proposal to Place Srinagar Airport on
International Air Route

7430. SHRI SYED AHMED AGA:
‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government propose
to place Srinagar airport on inter-
national air route to facilitate foreign
tourists to visit Kashmir;

(b) if so, when; and

(c) it not, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) No, Sir.

(b) Does not arise.
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(c) Convenient air connections to
Srinagar are available from Delhi
which is well served by internaticnal
airlines.

Joint Marketing of Tea by India and

Sri Lanka
7431. SHR1 MOHINDER SINGH
GILL:
SHRI BISHWANATH JHUN-
JHUNWALA;

Will the Minister of COMMERTE
be pleased to siate:

(a) whether under a mutually
agreed arrangement India will now
buy some tea from Sri Lanka; and

(b) if so, the details of ariunge=-
menis agreed upon between the two
countries and the details of imports
of tea from that country for 1974 and
to what extent exports of Indian tea
will be boosted as a result of t.e
above arrangement during 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). During
the visit of the Indian Delegation to
Sri Lanka in February, 1974, the pros-
pects for joint marketing of packet
teas containing selected teas of India
and Sri Lanka were discussed. The
details have yet to be worked out.

Decline in Export Earnings of Projects
and Equipment Corporation

7432. SHRI MOHINDER SINGH
GILL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether according to a Gov-
ernment review, the export earnings
of the Projcets and Equipment Cor-
poration have come down consider-
ably during the last two years; and

(b) if so, the reasons for the same
and the steps that are being taken to
improve the situation?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Export
earnings of the Projects and Equip
ment Corporation have been lower
during the last two years ns comple-
tion of long term contracts for export
of wagons were delayed on account of
Indo-Pak Conflict, power shortages
and labour troubles etc. In the mean-
while owing to the oil crisis there has
been a further escalation of costs sand
shipping freights as a result of which
efforts to renegotiate the rontracts are
being made.

Conference of Public Sector Macketing
Companies to Co-ordinate Export
Policy and Strategy

7433. SHRI MOHINDER SINGH
GTLL: Will the Minister of FINANCE

be pleased to state:

(a) whether the Bureau of Public
Enterprises has convened a conference
of the public sector marketing com-
panies to coordinate export policy

and strategy:

(b) whether methods were devised
for coordination in internal market-

ing, pricing and profitability also; «nd

(¢) if so, the outcome of this con-
ference?

THE MINISTER OF STATE N
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, 8ir. The
meeting was convened on the 14th

March, 1974.

(b) ang (c). This was the first meet-
ing of the public enterprises providing
marketing services to discuss various
aspects of coordination in internal and
international marketing, wvricing and
profitabtlity, personnel policy and
public relations. At this meeting the
scope for greater coordination in these
areas was identified. Certain sugger-
tiong also emerged for improving such
coordietion, which are being followed

up.
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Popularity of Cotton Garments Abroad

7434 SHRI MOHINDER SINGH
GILL: Wil the Minister of COM_
MERCE be pleased to state:

(a) whether demand abroad for
cotton garments outstrips the demand
for garment made from other fibres;

(b) if so, salient features of the
favourite markets outside and the
foreign exchange earned in 1973-74;

and

(c) whether India exports only less
than one per cent of the total world
trade in garments due to a reputation
for no durability m goods and lack of
automation in the indusiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) and (b). Demand
abroad for cotion garments 1s around
30 per cent of total demand for gar-
ments. The malor importers of nur
cotton gaiments in the Free Foreigr

Exchange Area are the countries in -

North America and West Europe.
Also, U.S.SR. imports substantial
quantities of Indian garments against
payment in Rupees The total foreign
exchange earned during 1973-
through exports of garments amounted

to Rs. 51.01 crores.

(c) It is true that India’s exports of
garments are less than 1 per cent of
the world trade 1n garments. But this
is mainly due to production constraints
and not due to unsatistactory market
reputation of our garments.

Sharp aecline in Expoct of Tobacco

7435. SHRI MOHINDER SINGH
GILL: Will the Minigter of (OM-
MERCE be pleased fo state whether
exports of raw tobacco have shown 2
sharp fall during 1873-74 as compared
to previous years?

[l
H

¥
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): The exports of un-
manufactured tobacco during 1873-74
are higher in quantum andq value as
compared to the previous years ex-
cepting 1972-73. Compared with 1972-
73, the quantum of exports during
1973-74 is estimated to be less; but
value-wise the foreign exchange earn-
ings during 1973-74 are estimated {o
be higher, namely Rs. 64.28 crores
which is the highest level achieved
during the last filve years.
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Issuing of Licence for Establishing a
Punjab Co-operative Spinning Plant

7438. SHRI RAGHUNANDAN LAL
BHATIA: Wil the Minister of COM-
MERCE be pleaseq to state;

(a) whether National Co-operatives
Development Corporation of India has
issued any licence to the Punjab State
Cooperatives Marketing Federation
for establishing a co-operative spin-
ning plant;

(b) whether the Corporation has
also prepared a scheme for marketing
and processing of cotton in Punjab;
and

(c) if so, the particulars the:cof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) An industrial
licence wag granted by Government to
the Punjab State Co-operative Supply
and Marketing Federation Ltd,
Chandigarh in December 1973 for the
establishment of a new’ cotton textile
spinning unit at Bhatina (Punjab).

(b) ard (¢). The National Coopera-
tive Development Corporation has sta-
ted it hes made an assessment of the
need for additional cotton processing
-capacity in different cotton-growing
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states during the Fifth Plan. In so0
far as Punjab is concerned it hzs been
suggested that 10 ginning and press-
ing units, each having 20 gins and a
press, should be established.

Development of Tourist Centres by
1ITDC during Fifty Plan

7439, SHRI RAGHUNANDAN LAL
BHATIA:

SHRI D. D. DESAIL:

Wili the Minister of TOURISM
AND CIVIL AVIATION be plea *dto
state:

(a) whether India Tourism Deve-
lopment Corporation proposes to deve-
lop tourist cemtres in the country in
the Fifth Five Year Plan;

(b) it so, their names with loca~
tions, State-wise; and

(c) the main features of the pro-
posal?

THE MINISTER OF TOURISLT AND
CIVIL, AVIATION (SHRI RAJ BAHA-
DUR): (a) to (¢). A Statement listing
the schemes which the India Tourism
Development Corporation propuse to
take up during the Fifth Five Year
Plan is laid on the Table of the House
[Placed in Library. See No. LT-6758/
74). They will be taken up after
undertaking feasibility studies for de-
termining their economic viability, end
subject to the availability of resources.

Price Fluctuations in Delhi Markets

7440. SHRI RAGHUNANDAN LAL
BHATIA.

SHRI P. GANGADESB;

Will the Minister of FINANCE
be pleased to state:

(a) whether according to a survey
conducted recently by the Consumer
Council of India, prices of various
commodities in Delhi’s markets vary
from shop to shop and fluctuate from
hour and by hour;
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(b) it so, whether survey has also
revealed that Super Bazar prices are
highcr than the prices at other places;
and

(c) if so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). The Council has made a
comparison between Super Bazar
prices and those at which commodi-
ties could be obtained from whole-
salers/producers if consumers were to
orgunise themselves and make bulk
purchases from the latter. This com-
parison quite naturally favours bulk
puichases as against retail sales from
the Super Bazar. Moreover the com-
parison does not take into account
price variations arising from diffe-
rences in quality, presence of foreign
matter, retail packing etc.

Over-haul in Management of Indian
Alirlines

7441. SHRI P. VENKATASUB-
BAIAH: Wil the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether a thorough overhaul
of the top management of the Indian
Airlines has been done to ensure
optimum efficiency and increase in its
profitability; and

(b) how far this is going to re-
encrgise and reform the airline’s
administrative and technical services?

THE MINISTER OF TOURISM AND
CIVII. AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). With a view to
ensuring proper co-ordination and
control and to enabling the higher
mangagement to concentrate on basic
policies and long-term plans, some
re-organisation has been mede at the
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headquarters. Further in order to
improve its efficiency and productivity,
a special Group headeq by one of the
senior officers hag been set up to study
each department and region in depth
identifying problems and problem areas
and recommended solutions for them.

Changes made by Nationalised Banks
in regard to Advancing of Joan- to
Weaker sections of Soclety

7442. SHRI SHANKERRAO
SAVANT: Will the Minister of FIN-
ANCE be pleased to state:

(a) what changes are made by each
of the nationalised banks in their pat-
tern of advancing loans to accommo-
date the weaker sections of society;

(b) the amount of loans advanced
by each of these banks as a result of
these changes during 1972-73 and
1973-74: and

(c) the percentage of bad debts in
such loans and how does it compare
with the general percentage of bad
debts?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
ta) to (¢). Public sector banks have
been endeavouring to enlarge the flow
of credit to small borrowers in the
priority sectors such as agriculture,
small scale industry, road and water
transport etc. To facilitate extension
of credit to these categories of borro-
wers, banks have evolved special
schemes, simplified their loan applica-
tion forms and procedures, relaxed
their security and margin require-
ments in respect of small loans, dele-
gated sanctioning powers to branch
managers and liberalised terms of
repayment of loans. Public sector
banks are also implementing the
Scheme of Differential Rate of Interes:
in selected districts for extending
credit to eligible borrowers at a con-
cessional rate of interest of 4 per cent
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per annum. Data opn advances of
State Bank of India Group and
each of the 14 nationalised banks
to the priority sectors as at the end
of June, 1972 ang June, 1973, is set
out 1n Statement-I laid on the Table
of the House (Placed in Library. See
No LT-6758474) Similar data on
their advances under the Scheme of
Differential Rate of Interest ag at the
end of December, 1973 1s set out in
Statement-II laid on the Table of the
House |Placed in Library. Sece No
LT-6759/74)

The form of profit and loss account
and balance sheet preseribed under
the Third Schedule to the Banking
Regulation Art, 1849, read with section
13 of the Banking Companies (Acqui-
sition and Transfer of Undertakings)
Act, 1970 do not provide for disclo-
sure of actual provisions made for had
and doubtful debts

Expenditure incurred by Indiag Air-
lines on Passenger Coach services
Breakfasts and Lunches

SHANKERRAO
SAVANT Will the Minister of
TOURISM AND CIVIL ..VIATION
be pleased to state the amount of
expenditure incurreq by the Indian
Airires during 1971-72 and 1972-73
on its (1) passenger coach services to
and from airports and on (1) the
breakfasts and lunches given to air
passengers on boaid?

7443 SHRI

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) The expenditure incurred on
passenger coach services during 1971-
72 and 1972-78 was Rs 4810 lakhs
and 49 85 lakhs respectively.

Indian Airlines do not have figures
of expenditure incurred separately on
breakfast and lunches served to pas-
sengers. During 197192 and 1972-73
the total expenditure on inflight meals
was Rs 75.20 lakhs and Rs 11331
lakhs respectively.
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Pilots resigned or Discharged from
service in Indian Alrlines and Air
India

7444 SHRI SHANKERRAO
SAVANT: Will the Ministey of
TOURISM AND CIVIL AVJATION
be pleased to state

(a) how many pilots fiom Indian
Airhines and Afr India have resigned
from service or have been discharged
or dismissed from seivice since
August 1973, and

(b) how many Indian pilots have
accepted service 1n foreign countiies
since August, 1973/

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR)

Numbhirof Num er

(1) Name of Airlmes

Pty VP ts
1eng ead s
charged
or J1s-
russed
Indan Airbines 2 3
Air India 3

(b) None of the Indian pilots have
applieg through the Indian Airhines
and Air-Incha for taking up appoint-
ment in foreign countries

Forged Currency Rackets unearthed

7445 SHRI P GANGADEB:
SHRI D D DESAI:

Wil the Mumster of FINANCE
be pleased to state:

(a) whether forged currency rackets
were unearthed in Xerala, Tamilnadu,
West Bengal and Delhi, recently;

(b) if so the total number of forged
hundred rupee notes seized; and
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(c) the total arrests made ang whe-
ther all the cases have been investi-
gated and if so, the 1esuits thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir.

(b) 1485 forged Hundred Rupee
Notes were seized by Police i raids
and another 36 were recovired in
urculation.

(c) 17 persons have been arrested
and all the cases are under investiga-
1ion.

Trade pact with Bhutan

7446. SHR1I P. GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether any trade pact was
signed with Bhutan on the 23rd March,
1974;

(b) if so, whether the agreement
also includes details in regard to the
implementation of “Chukha Hydro-
clectnie Project” in Bhutan: and

(c) what other topics figures in the
agreements?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (¢). No
trade pact between India and Bhutan
was signed on 23rd March, 1874. How-
ever, an agreement relating to the
Chukha Hydro FElectric Project in
Bhutan wag signed between the two
governments on the date mentioned
above. A copy of the agreement is
annexed to the Unstarred Question
No. 6205 answered in the House on §th
April, 1974 by the Deputy Minister for
Irrigation and Power.
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Decling in Export of Spectacles

7448. SHRI RAMAVATAR
SHASTRI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the export of spectacles
has declined; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) and (b). Yes, Sir.
We are making in depth examination
of the problems facing the export of
this item.

Compensation for loss of money value
deposited with Government as Pro-
vident Fung of Government
Embployees

T449. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) whether the value of a rupee
as measured by the All India Indus-
trial Workers Consumers Price Index
chowed decline of 19 per cent in one
vear from 1972 to 1973;

(YY) whether the value of a rupec
with 1960 as 100 was 47.6 paise in
December, 1972 and 39.5 paise in
December, 1873;

(¢) whether the wholesale price
index of Vanagpati showed a percent-
age of increase of 46.4 per cent from
beginning of 1972 to the end of Janu-
arv., 1974 coal marked an increase of
8.6 per cent during period, kerosene
oil 42.5 per cent and edible oils other
than vanaspati 96 per cent; and

(d) if the answers to parts (a) to
(c) above be In affirmative how Gov-
ernment are going to compensate the
loss of money value of deposits with
the Government as Provident Fund
of the Employees since 1960, and if
not. the reasong therefor”
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN).
(a) to (c). The relevant information
hag been provideq in the replies to
Unstarred Questions Nos. 1457 and
1473 given on March 1, 1974.

() Savings held in the form of ge-
neral provident fund are usually for
long periods and, as such fluctuations
in the real value thereof are unavoid-
able. However the Government has
tried to offset m a number of ways the
effects of the decline in the real value
of the general provident fund of their
errplcyees These measures include
various tax exemptions, revisinn of nay
scales, additional dearness allowance,
higher interest rates on outstanding
balan-es of provident fund and libei-
alittion of gratuity and pensionarv
benefits

Export of Carpets

7450 SHRI RAMAVATAR SHAS-
TRI Will the Minister of COMMERCE
be pleased to state:

{a) whether any Central Project is
bemng mooted for the manufatcure of
hand-woven carpets which have a
sizable world wide market;

(b) whether any survey had been
undertaken to study the feasibility of
embarking on such a project with
a view to assessing the profitability
and earnings in terms of foreign ex-
change and the assessment of foreign
exchange earnings;

(¢) will the production be confined
to quality carpets, chiefly for export
purposes or mass production of Car.
pets will also be undertaken; and

(1) when is the project lkelv to
¢nme up and at what initial cost?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRT A.
C. GEORGE)* (a) to (d). No Central
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project as such 1s contemplated for
manufacture of hand woven carpets.
However, in order to quickly and
substantially develop the base of ex-
port production of hand-made carpets,
a scheme js envisaged for massive
tramning in carpet weaving.

Statutory Control on Synthetic Fibre

7451 SHRI RAMAVATAR BHAS-
TRI- Will the Minister of COMMERCE
be pleased to sfate:

(a) whether Government propose
to impose Statutory Control on Syn-
thetic fibre; and

(b) 1if s0, the broag features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A
C GEORGE) (1) No such proposal
1s undor consideration at present

(b) Does not arise

Allocation for Development o¢ Tourism
in Orissa during Fifth Plan

7452 SHRI GIRIDHAR GOMAN-
GO Will the Minister of TOURISM
AND CIVII. AVIATION be pleased to
state the allocat.on made m Fifth Five
Year Plan for development of tourist
spots and tourism in Orissa?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) Completion of a Youth Hostel
at Puir at a cost of Rs 5.41 lakhs and
beautification of the surroundings of
the temples at Konarak and Bhuba-
neshwar have been includeq in the
draft Fifth Five Year Plap of the De-
partment of Tourism.

In addition, the India Tourism Deve-
lopment Corporation propose to ex-
pand their Travellers Lodge at Bhuba-
neshwar, and to take over the Railwav
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Hotel at Puri for which a provision of
Re. 75 lakhs has been made. They
algo propose to get up a transport unit
at Bhubaneshwar.

OPening of Branches of Nationalised
Banks in Scheduled Districts of
Orissa

7453. SHRI GIRIDHAR GOMANGO:
Will the Minister of FINANCE be
pleased to state:

(a) the names of the Branches of
nationalised banks opened so far in
the Scheduled Districts of Orissa to
provide easier credit facilities parti-
cularly to the tribals and weaker sec-
tions of the Society;

(b) whether his Ministry have
ismied instructions to the banks to
open the brancheg in the district of
Koraput in the near future; and

(c) the reasons for not opening the
banks in the backward districts of
QOrissa for which instructions has been
issued by his Ministry?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) In pursuance of the objectives of
bank nationalisation, all branches ot
public gector banks endeavour to ex-
tend credit to small borrrowers in the
priority sectors. The names of cen-
treg in the backwarg districts of Orissa
having branches of public sector
banks. as at the end of December,
1973, are set out in Statement laid on
the Table of the House. [Placed in
Library. See No. LT-6760/74].

(b) and (¢c). Commercial banks for-
mulate three year rolling plans for
brench expansion. The Reserve Bank
has adviseq all banks to keep in view,
while formulating these plans, the
need to open more bank branches in
under-developed/underbanked areas/
States particularly in such of the dis-
tricts as have very adverse population
per bank office ratio. The Reserve
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Bank has reporteg that as at the end
of JanuaryK 1974 there were 19 com-
mercial bank branches iy Koraput
District, Orissa, and that the Banks
were also holding licences for opening
two more offices in that district.

Allocation for Development of Tourlsm
in Tridal aveas of Orissa

7454. SHR! GIRIDHAR GOMANGO:
Will the Miniser of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the allocation made by the
Centre and State Government for
development of tourigm in triba] areas
of Orissa in the Fourth and Fifth
Five Year Plan; and

(b) whether his Ministry has pre-
pared any scheme for tribal develop-
ment as per the sectoral allocation
policy of the Government of India in
the Fifth Five Year Plan?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). No specific alloca-
tion was made for the development of
tourism in tribal areas of Orissa during
the Fourth Plan in the Central and
State Sectors. Nor is there any plan
to take up schemes for tribal develop-
ment in accordance with the sectoral
allocation policy of the Government
during the Fifth Plan. The proposed
development of wild life tourism, how-
ever, will be in areas largely inhabited
by tribal people.

Un-Employed pilots absorbed dmring
Iast two years

7455. SHRI JAGANNATH MISHRA:
SHRI K. MALLANNA:

Will the Minister of TOURISM AND
CIVIL AVIATION be plessed to state
the number of unemployed pilots ab-
sorbed by Government, Department-
wise, on ground duties and in the
Minigtry of Agriculture for crop spray-
ing during the last two years?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-

DUR): The requred mnformation is
given below:—
1. Civii Aviation Department:

During the last two recruit-
ment drives for the post of
Assistant Aerodrome Officers,
75 unemployed pilots were
selected in the fist round and
34 in the second. 48 have been
absorbed go far.

2. International Airports Autho-
rity of India: 3 unemployed
pilots have been appointed as
Airport Managers.

3. Ministry of Agriculture: Nil.
4. Air Indie: Nil

5 Indwan Airlines, (i) Nil in so far
as groung duties are concern-
ed.

(ii) With effect from 1-2-1973, 28
pilots have been recruiteq for
fiyving duties and they are un-
dergoing training, at present.

Comtract with Bangladesh regarding
Newsprint

7456. SHRI JAGANNATH MISHRA:
Will the Minister of COMMERCE
be pleased to state:

(a) whether India has agreed to
revise the contract with Bangladesh
to pay a higher price for last year's
mport of newsprint; and

(b) if so, the broad outlines regard-
ing the reviewed policy of Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
STC had signed a contract for import
of 10,000 metric tonnes of newsprint
from Bangladesh Paper & Board Cor-
poration in June, 1878. After the lutter
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had supplied 3300 metric tonnes of
newsprint, there was a rise in the in-
ternational prices of newsprint ang the
Bangladesh Paper & Board Corpora-
tion asked for higher price in Febru-
ary, 1974 in line with the international
price of newsprint. After considerable
negotiations amd in view of world
shortage of newsprint, an increase in
the price was agreed to for the balance
quantity of 63500 metric tonnes of
newsprint.
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Furnishing of Ofice of Chairman, State
Bank of Indis

7458 SHRI JYOTIRMOY BOSU: Wil
the Minister of FINANCE he pleased
to state:

(a) break-down of the amount of
expenditure incurred under each
head for furnishing and decorating a
whole floor for the use of
of State Bank of India in the State
Bank of India Building at Bombay:

(b) names, addresses gnd particulars
of the contractors who supplied mate-
rials for decoration and furnishing;
end

(c) names, addresses and particu-
lars of person or persons commission-
ed to plan the interim decoration?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The State Bank of India has re-
ported that no floor of the bank’s new
administratlive building at Bombay has
been set apart for the exclusive use of
its Chairman. There are in all 19
rooms on the 18th floor of the building
of which one room is used by the Chir.
man for his office. The State Bank
has further reported that consequent
on the damage causeq by a devastat-
ing fire in this building in January,
1972, the interior decoration and fur-
nishing of some of the floors, includ-
ing the 18th floor, had to be com-
pletely redone. The expenditure in-
curred by the Bank for redecorating
and furnishing the entire 18th floor is
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reported to be Rs. 6.90 lakhs and its
break-down is as follows:—

Amount

(Rs. in

lakhs)

(D Carpets 2'57
(i) Furniture . 357
(i) Curtains 041
(iv) Art Objects. 035
TOTAL : 6-90

(b) The information is given in the
Statement.

(¢) The work of interior decora-
tion of the 18th floor of the building
was entrusted to M/s. Auroville
Designs, 4, National House, Tulloch
Road, Bombay-1.

Statement
Sl. Nature of Work Contractor's and address Amoumt
No. Rs. in Lacs
1. Carpets M/s. Wooltop cu-pets Ratan Housc, 425 Laxmngton
Road, Bombay-4-BR 2-57
2. Furniture including M/s Janm Corporation Jayant Mxhzl, ‘D’ Road
repairs hgate, Bombay-20 . 357
3. Curtaing :
(&) Fabric M,’a Globe Gabrics Madan mansmn, 67 Hu.nghes
oad, Bombaye? 022
(b) Panelling & up-  M/s. Jnsani Corporstion, Jayant Mahal, ‘D Roud
holstering furniture  Churchgate, Bombay-20 . . . 019
4. Art objects : Photo- Ms. Sammvcy, A- 202 Slmla Housc, Napeun Sea ]
montage Road, Bombay-6 . Q'35
6:90

FProposal to imsue instructions in re-
gard to culting down the expenditure
on Government Transport while re-
ceiving Ministers|Officers on the
Alrport

7439. BHR? JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) whether he is aware that when
Ministers and Senlor Officers of the

Government of India, such as Secre-
taries or Chairmen of the Boards of
Direct and Indirect Taxes go abroad
or return from abroad, a number of
Officars go to the Airport to see them
off or receive them in staff cars and
other Government transport;

(b) whether in a number of cases
even taxis are hired for the purpose
at State expense;
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(c) whether flower bouquets and
gaflands are also purchased at Gov-

ernment expense at times and in cer-
tain cases; and

(d) if so, the instructions which he
propeses to 1ssue to cut down such in-
fructous expenditure in the context
of the present economy?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) According to infor-
mation made available by various
Ministries/Departments of Govern-
ment of India, officers, including mem-
bers of the personal staff of Ministers,
Secretaries, etc., sometimes find it
necessary to go to the Airport in con-
nection with official business. At
times, personal staff hag to be deputed
to assist in securing necessary customs
clearance etc. The avajlable inferma-
tion does not indicate that officers go
to the Airport for any otker purpose.

(b) and (r) According to informa-
tion made available by the vanous
Mistries and Departments, ng such
case has come to notice.

(d) Does not arise

Import of Wood Pulp for Rayom
Industry

7460. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE
be pleased to etate:

(a) the total value of wood pulp for
the rayon industry imported, year-
wise, during the last three years;

(b) whether the price of imported
wood pulp has gone up from about
240 dollars per tonne to 567 dollars
per tonne; and

(c) if so, what steps, it any, are
being taken to reduce our dependence
on imported raw materials®
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Total value of
wood pulp imported during last 3
years 18 as tollows:—

Rs. in Lakhs
1971-72 579-68
1972-73 1279 50
1973-74 887-75

(b) No, Sir. The present price of
wood pulp 1s around Canadian $ 300
per tonne.

(¢) (1) Production of wood pulp hy
M/s South Indla Viscose is likely to
bhe doubled in the next 3 years.

(n) Letters of Intent have been
issued to a number of parties for pro-
duction of ravyon grade wood pulp
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Ajr Service to Fijt

4

7466. SHR1 NAWAL KISHORE
SHARMA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Government are con-
sidering to discontinue Air India
services to Fiji Islands and if so the
reasons therefor;

(L) whether there is any proposal
under the consideration of Govern-

ment .. ....oduce some subsidiary
air service to that Island:
(c) whether Government  have

received some memorandum to conti-
nue the air service to Fiji for the
residents of the Island; and

(d) if so, the reaction of Govern-
'ment t0 the memorandum?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) Yes, Sir  Air India com-
menced operations to Fiji in August
1964 by extending their weekly service
to Sydney. As the traffic and financial
results continued to show a downward
trend, a market survey was conducted
by Air India to assess the profitability
of operations between Sydney and
Fiji. The survey has left Air India
with no option but to pull back from
Nandi for the time being.

Although Air India bave withdrawn
operations to Fiji, they continue to
maintain their office in Fiji so that it
can sell transportation on Air India’s
services world-wide and earn as much
revenue @s possible. When the situa-
tion improves and if it is feit that it
will be commercially viable for Air
India to operate services to Wiji, the
service can be resumed.

(b) No such proposal is under cenai-
deration at the present.
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(c) and (d). Government have re-
ceived no such memorandum. How-
ever, there are a number of convenient
flights operated by other airlines from
Nandi to Sydney from where Air India
flights are available.

Setting up Offices of Exporting Firms
in gEC.

7467. SHRI NAWAL  KISHORE
SHARMA: Will the Minister of
COMMERCE be pleased to state:

(a) whether there 1s a proposal
under consideration of Government
to provide necessary facilities to
Indian exporting firms to set up their
offices in East European countries to
boost up trade with those countries;

(b) whether some delegations had
also been sent by Government in this
regard to those countries.

(c) if so, the broad features thereof
and the particulars of the goods to be
exported to those countries; and

(d) the expected profits to be
earned therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Government
would encourage reputable export
houses and other exporting firms to set
up their offices in East European
countries. They have, however, to
obtain the permission of the Govern-
ments of the regpective countries for
which those Governments require ful-
filment of certain conditions (a1d down
by them.

(b) No, Sir.
(¢) and (d). Do not arise

AFPRIL 19, 1974
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Agreempent with, Irag

7468. SHRI NAWAIL, KISHORE
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) whether an economic pact has
been signed between the Govern-
ments of India and Iraq recently;

(b) if so, the broad features of the
agreement arrived at. and

(c) the extent to which India would
be beneficiary as a result of the agree-
ment with particular reference to oil
imports?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Recently a loan agreewent
has been entered into with Irag in
connection with supply of crude oil.
Under this agreement, the Govern-
ment of the Republic of Iraq shall ex-
tend to the Government of India a
loan to the amount of 110 million U.S.
Dollars to cover patial value of crude
oil supplies to India during 1974.

Export of Siiver

7469. SHRI INDRAJIT GUPTA:
SHR] KRISHNA CHANDRA
BALDER:

Will the Munister of FINANCE
be pleased to state:

(a) whethar there is a good market
for export of Indian Silver at favour-
able prices;

(b) if so, the estimated amount of
exportable silver available in the
country and its value gt ruling inter-
national prices;

(c) whether large quantities of

silver are being smuggled out of India;
and

(d) steps taken to check such
smuggling and to canalise export
through Government agencles?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) It is not feasible to give an
estimate of the quantity of exportable
silver and its value.

(c) Earlier, there was a ban on
export of silver. However, recently
this ban was lifted and export of
silver is freely licensed.

(d) There is no proposal to canalise
export through Government agencies.
Customs authorities continue to be on
the vigil to check smuggling of silver.
Administrative and legislative mea-
sures have been taken by them to
have effective control. The regula-
tions provide for declaration of pro-
mises to Customs, transport of silver
under cover of vouchers, maintenance
of prescribed accounts and reasonable
steps to avoid sales in the name of
fictitious persons. The position is
kept under constant review.

Revenue from Excise Duty on Motor
Spirit

7470. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) the amount realised upto 8lst
March, 1974 from the excise duty of
Re. 1/- per litre on motor spirit levied
in November, 1973;

(b) whether any portion of thig has
been or will be allotted, gpecifically
for improvement of urban transport,
particularly in Calcutta: and

(c) ip so, the agencies to whom the
allotment hagz been or will be made?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The amount of
excise revenue collected on account
of increase in excise duty by Re. 1/-
per litre on motor spirit during the

period 3rd November, 1873 to 28th -
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February, 1974 (upto which the
figures are immediately available) is
provisionally placed at Rs. 57.84
crores.

(b) and (¢). In reply to the Lok
Sabha unstarred Question No, 2420
on the subject answered on 1lth
March, 1974, the Minister of Shipping
and Transport had indicated the broad
outlines. The details of the final
allocation of the additional revenue
have, however, still not been finalised.

Lapsed Policies of LLC.

7471. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) whether about 14 lakhs of Life
Insurance policies have lapsed in the
course of one year;

(b) if so, the reasons for this state
of affairs; and

(¢) steps taken to eradicate the
malpractice of “Benami” life insur-
ance agencies?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI: (a)

5.38 lakh policies lapsed during the
year 1972-73.

(b) Policies generally lapse for one
or more of the following reasons:

(i) Change in the financial con-
dition of the policy holder.

(ii) Wrong and indifferent selling
of life insurance.

(i’ Inadequate contact of the
agent with the policyholder.

(iv) Inadequate facilities for remit-
tance of premiums.
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(¢) The LIC is alive to the need
for eradicating benami agencies. Some
nf the steps taken by the LIC are:

(i) Application form for agency
is required to be filled in the
applicant’s own handwriting.

(ii) The applicant is interviewed
by the officer in charge of the
Branch who is required to
satisfy himself that the ap-
plicant is capable of working
as an agent independently,

(iix) The statutory agents regula-
tions which come into force
from 1-5-72 provide that new
agents must undergo training
and pass a test to qualify for
confirmation.

Special vigilancg against ‘Bad’ Loans
of Nationalised Commercial Banks

7472. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank has
recently asked the nationalised com-
mercial banks to exercise special vigi-
lance against ‘bad’ loans;

(b) if s0, whether such loans, have
mainly accrued in the priority sector;
and

(c) whether greater reliance on
«onventional standards of ‘credit
worthiness’ will not adversely affect
the credit requirements of small scale
borrowers?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO <CHAVAN):
(a) Banking being & business of deal-
ing in credits, every bank has neces-
sarily to take a certain amount of
eredit risks, if proper service is to

be rendered to the public, particularly
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when a number of new areas of
lending are being taken up after na-
tionalisation. However the nationalised
banks have evolved suitable systems
for periodical review of their advan-
ces in order to identify debts which
may prove difficult of recovery so
that adequate and timely action may
be taken for recovering such debts.
Government as well as the Reserve
Bank of India are also undertaking
periodical reviews of the working
results of the nationalised banks and
advising the banks to ensure that
yearly appropriations from the pro-
fits are adequate to provide for bad
and doubtful debts and other contin-
gencies, so that the banks augment
their inner reserves and strengthen
their capital structure.

(b) and (¢) Bad and deubtlul
debts could and do arise in both the
priority as well as the non-priority
sectors. In the matter of advances to
small scale industries, small business,
self employed professionals eotc, the
emphasis is that funds are lent for so
that the schemes are viable and that
the borrowers possess the requisite
capacity and skills. Moreover, the
Credit Guarantee Corporation of In-
dia Ltd, which is jointly owned by
the public sector banks and the Re-
serve Bank of India, which went into
operation from 1-4-1971 provides for
insurance of loans to any single party
in the priority sector against lossea
to the extent of 75 per cent of the
outstanding advances.  Seventy-five
commercial banks, including all the
public sector banks, participate in
this scheme. No credit institution
had invoked the guarantee from the
Credit Guarantee Corporation in res-
pect of credit facilities covered by
the Corporation till 31-12-1972, Dur-
ing the first half of 1973 five banks
submitted claims in respect of 51
borrowers for advances aggregating
to Rs. 2 lakhs only. Therefore the
question of nationalised commercial
banks hesitating to advance loans to
the priority sector does not arise,
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Under-inveicing by Jute Exporters

7473. SHRI INDRAJIT GUPTA:
SHRI C. K. CHANDRAFPAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether jute exporters indulge
in under-invoicing thereby depriving
the country of precious foreign ex-
change;

(b) if so, whether Government
have made use of the new Foreign
Exchange Regulations Act to detect
such cases; and

(¢) the names of Jute exporters
who have so far been arrested for
under-invoicing?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No specific case
of under-invoicing has been reported.

(b) and (c). Do not arise.

Moratorium on Foreign Remittances

7474. SHRI SAT PAL KAPUR:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is proposed to im-
pose a moratorium on all foreign re-
mittances for the financial year
1974-75 so as to tide over the diffi-
cult foreign exchange position; and

(b) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). No, Sir.

It is Government's policy to freely
permit the remittances of profits and
dividends earned by foreigners on
their investments in India subject to
payment of Indian taxes thereon.

The payments on account of royal-
tics and technica] know-how fee arise
out of agreements entered into with
foreign collaborators and it would
not be feasible to put any restriction
on their remittances abroad.
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The question of imposing restric-
tions on remittances of profits and
dividends on non-residents was
examined and it was thought that
any such steps would result either
in accumulation of free reserves which
would be available for capitalisation
by issue of bonus shares or alterna-
tively it could increase the fair value
of shares as and when non-residents
wanted to disinvest their holdings. It
was, theiefore, decided not to impose
any general restrictions. In respect
of utilisation of reserves for declaring
dividends by 100 per cent foreign-
owned subsidiaries certain restrictions,
however. have beepn imposed.

Remittances by Foreign Companies

7475. SHRI SAT PAL KAPUR:

SHRI ATAL BEHARI
VAJPAYEE:

Will the Minister of FINANCE
be pleased to state the total remit-
tances 'made by various foreign com-
panies operating in India under
variougs heads, during 1972-73 and
1973-74. year-wise?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Latest information regarding total
remittances by foreign companies in
India, based on balance of payments
statistics, is available for the first
half of 1972-73 and is given below:—

Remittances of (Rs. crores)

1. Profits by branches of Foreign

Companies. 8" 49

2. Dividends by Foreign *Con-
trolled Companies . 18- 49
TorAL . 26-98

*It relates to subsidiaries of foreign
companies, or companies with 40 per
cent or more share capital held out-
side India in any one country or com-
panies in which 25 per cent or more
of the share capital is held by a
foreign company or its nominee,
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Teller System in the Branches of
Central Bank

7476. SHRI SAT PAL KAPUR:
Will the Minister of FINANCE
be pleased to refer to the reply glven
to Unstarred Question No. 901 on the
16th November, 1978 regarding Teller
System in the branches of Central
Bank and state:

(a) whether the Teller System has
since been introduced in other bran-
ches of the Central Bank of India in
Delhi and New Delhi where it was to
be introduced;

(b) it so, the particulars thereof
and 1if not, the reasons for deiay: and

(¢) whether Gole Maiket Branch 18
one of the branches of the Central
Bank of India where Teller System is
proposed to be introduced and it so,
when ang if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Central Bank of India has
reported that the teller <ystem has
since teen introduced by them in one
more branch, namely at Lajpat Nagar
and trat proposals for iniroduction
of the said system in eleven more
branch(s, including Gole Market
branch, are under consderation. The
exact date of introduction of the
teller system in these branches will
depend on the completion of requisite
preparations and arrangements for the
wntroduction of the system

Meeting of Aid India Counsortium

7477. SHRI TARUN GOGOI;
SHRI R. V. SWAMINATHAN:

Will the Minister of FINANCE
be pleased to state;

(a) whether a meeting of the Mem-
bers of the Aid India Consortium was
held in Paris from gth to 11th April,

1079:,
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(b) it se, the subjects
and

discussed;

(c) the decisions arrived at?

THE MINISTER OF FINANCH
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). A Working Party meeting
of the members of India Consortium
was held in Paris on 9th and 10th
April, 1974 to consider a paper pre-
pared by the World Bank on India's
foreign exchange requirements and to
consider the Bank’s suggestion that as
large a portion of the assistance which
the Consortium provides should bhe
in freely usable form The meeting
did not attempt to reach any decidiona.
The matter would be pursued further
at a meeting scheduled to be held in
June this year.

Decision in regard to drawing of
increments by Ceniral Goveimmint
Employees

7478. SHRI PRABODH CHANDRA:
Will the Mimister of FINANCE be
pleased to state:

(a) whether Government have
decided to permit Central Govern-
ment employees to draw their incre-
ments on the first day of the month in
which it falls due with effect from
November, 1973; and

(b) 1if s0, the reasons for not giving
effect to this recommendation from
the date the new grade have been
given effect to i.e. January, 1973

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes Sir.

(b) The Third Pay Commission had
recommended 1st March, 1978 as
the date of giving effect to its recom-
mendations on pay scales and pen-
sionary benefits only, which haa been
modifled by Government as 1st Jan-
uary, 1973. In respect of other matters
including date of increment, no date
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of effect has beepn recommended by
the Commission. The normal pro-
cedure in this regard is that any revi-
sion of orders relating to benefits to
Government employees is made effec-
tive from a prospective date or from
a date specified in the orders, The
Commission’s recommendation relat-
ing to date of increment has accord-
ingly been given effect from 1st Nov-
ember 1973 ie, the date on which
Government’s decisions on the recom-
mendations of the Commission relat-
ing to employees in Classes II, III
and IV have been formally notified
in the Gazette of India Extraordinary
of that date.

Agreement signed by Management of
Indian Airlines with Pilots

7479. SHRI PRABODH CHANDRA:

Will the Minister of TOURISM AND
CIVIL, AVIATION be pleaseq to state.
the broad outlines of the agreement
signed by the management of Indian
Airlines with its pilots on the 21st
February, 1974

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): The agreement execut-
ed between the management of
Indian Airlines and the Indian Com-
mercia] Pilots' Association on 21st
February, 1974, inter alia provides for
the following: —

(i) the functions of the mana-
gement in regard to super-
vision, laying down duties and
responsibilities of employees,
promotions and transfers,
training and rostering of
pilots, flight and duty-time
limitations consistent with
safety, efficiency and economy
in operations, elimination of
wastefu] practices, etc. and

(i) closer co-ordination between
the management and pilots,
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Purchases by U.S.A. under PL 480
Agreement

7480. SHRI FRABODH CHANDRA:
Wil the Minister of COMMERCE
be pleased to state:

(a) whether United States Govern-
ment had sent a list of 30 items which
it would like to buy under PL 480
agreement; and

(b) 1f so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Proposal to take gver Management and
Control of Private Flying Clubs

7481 SHRI M. RAM GOPAL
REDDY:
SHRI R S. PANDEY:

Will the Minister of TOURISM AND
CIVIL, AVIATION be vleased to state:

(a) whether there is a proposal by
Government to take over the manage-
ment and control of private flying
clubs in the country, and

(b) it so, the broad outlines thereof
and the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR). (a) and (b) The
Central Government has no such pro.
posal under consideration. However,
the Bihar Flying Club, Patna, has
recently been taken over by the Gov-
ernment of Bihar and the management
of the Amritsar Aviation Club,
Patiala Aviation Club and Co-opera-
tive Hind Flying Club, Lucknow, has
also been taken over by the concerned
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State Governments by superseding
the respective Managing Commuttees
or Boards of Directors.

Representation regarding inconveni-
ence to Passongers at Visakhapainam
Airport

7482. SHRI R RAM GOPAL
REDDY: Will the Mumster of TOU-
RISM AND CIVIL, AVIATION be
pleased to state

(a) whether Government have
recently received any representations
from Visakhapatnam Chamber of
Commerce that the new schedule of
services of Indian Airlines announced
recently as also the lack of a canteen
at Visakhapatnam airport are causing
much inconvenience to the air passen-
gers; and

(b) if so, what action Government
have taken in the matter”

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR) (a) and (b) The
Indian Airlines received a representa-
tion from the Visakhapatnam Chamber
of Commerce about the inadequacy of
capacity of air service to and from
Visakhapatnam before the new sche-
dule of services was introduced effec
tive from 18th March, 1974 Some of
the suggestions of the Chamber were
duly taken into account while announ-
cing the new schedule Separate air-
crafts now operate the Hyderabad-
Visakhapatnam-Hyderabad and Cal-
cutta-Bhubaneswar - Visakhapatnam-
Bhubaneswar-Calcutta services with
connections at Visakhapatnam

So far as the provision of canteen
facihties at WVisakhapatnam is con-
cerned, the Director General, Civil
Aviation is making every effort to
provide these facilities at the airport
as early as possible.

APRIL 19, 1974
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Indian Alslines' Caravelle Flight to
Hyderahad groundef at Madras
Alrport

7483, SBHRI M. RAM GOPAL
REDDY Will the Minister of TOU-

RISM AND CIVIL, AVIATION be
pleased to state.

(a) whether an Indian Airlines’
Caravelle flight which was scheduled
to take off to Hyderabad was recently
grounded at Madras airport due to &
fire mishap in the fuselage;

(b) whether any inquiry hag been
made ;nto the cauge of the fire and

(c) 1f so, the findings thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Caravelle arcraft
VT-DVJ scheduled to operate the
Madras—Delhi service via Hyderabad
on the 24th March, 1974 was grounded
at Madras due to smoke emanating
from the rear passenger cabin at the
time of starting the engines due to
an electrical fault,

(b) and (¢) The cause of the in-
cident is being investigated.
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Opening of branches of pationalised
banks in Assam

7485 SHRI BISWANARAYAN
SHASTRI Wil the Minister of
FINANCE be pleased to state the num-
ber of branches of nationalised banks
opened i1n Assam for the last three
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): The
number of bank offices in Assam in-
cteased from 74 as on the eve of
bank nationalisation to 179 ag at the
end of December, 1978. The bank

group-wise distribution is set out
below:

BANK GROUP NUMBER OF OFFICES
AS ON

19-7-69  31-12-73
State Bank of India . 37 s¢
14 Nationalised Banks 30 113
Others . 7 13
- "
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Aliceation of Forelgn Exchange to
Bikar for purshage of Adrovaft

7487 SHRI BIBHUTI MISHRA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Bihar Government
have approached Centrsl Government
this year for allocation of foreign
exchange to the tune of Rs. 21 lakhs
to purchase an aircraft; and
reaction

(b) if so, Government's

thereto?

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (SHRI RAJ
BAHADUR), (8) and (b) It was
in 1972 that the Bihar Government
applieq for release of foreign ex-
change of Rs. 20.00 lakhs for im.
porting one twin-engine and one
gsingle-engine  aircraft. Foreign ex-
change amounting to Rs. 8,70,408/-
wag released for the import of ome
twin-engine aircraft.

Jute Export

7488. SHRI K. MALLANNA: Wil
the Minister of COMMERCE be plcased
to state:

(a) whether his Ministry has recei~
ved 5 request from the Baleg Jute
Association seeking permission to ex-
port raw jute;

(b) whether the Jute Corporation
has been exploring the possibilities of
incr exporis but thy Ministry
is not in a position to snnounce its
decigion in this regard; ang

(e) if =g, tha broad outlines regard-
ing the policy of Government in this

regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GOORGE): (a) Yes, Sir.
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(b) and (c). Government has
already advised the Jute Corporation
of India to export a substantial
quantity of raw jute during this year,
as & price stabilisation measure in
view of the bumper crop. The exact
quantity will depend upon market
conditions,

Confirmation of EmpPloyees working in
ITD.C.

7488. SHRI ISHAQUE SAMBHALIL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the number of temporary and
permanent employees Unit/Depart-
ment-wise out of the total number
working in Indla Tourism Develep-
ment Corporation:

(b) whether all the smployees got
their confirmation letters after com-
pleting their probation periods, as
specified in thelr letlers of appoint-

ment; and

(c) it not, the reactions therefar?

THE MINISTER OF TOURISM
AND CIVIl, AVIATION (SHRI RAJ
BAHADUR): (a) A statement show-
ing the number of employess (exalud.
ing  apprentices/irainees or those
engaged on specific contractual basis
or who have been employed on a
purely temporary/casual/part-time
basis) in India Tourism Development
Corporation Headquarters and its
various units iz enclosed,

(b) On successful completion of
probationary period, an employee of
India Tourism Development Cerpora-
tion is automatically considered as a
‘permanent employee’.

(¢) Does not arise.



197 Written Asnswers CHAITRA 29, 1898 (SA4KA)

Statement

UNIT TOTAL NUMBER

T Tourism Development Corporation
eadcuarters) . . .

370
‘Transport Dévision . . 425
Hotels :—

Ashoka Hotel, New Delhi 1563
Hote! Ranjit, New Delhi . . 306
Hotel Janpath, New Delh; . 665
Lodhi Hotel, New Delhi . . 317
Akbar Hotel, New Dethi . . 385
Hote! Ashoks, Bangalore . . 232
Qutab Hotel, New Dethi . 100
Varanasi Hotel, Varanasi . . 57
Kovalam Palace Hotel & Grove 82
Laxmi Vilas Palace Hotel, Udaipur 31
Aurangabad Hotel, Aurangabad . 29
Khajuraho Hotel . . . 32
Travellers’ Lodges . . . 146
Jammu Motel, Jammu . . 43
Hassarn Motel . . . 32
Kost Restaurant, Kot . . 12
‘Taj Restaursnt, Agra . . 16
Sagar Restaupant . . . 5
Ajanta Restaurant 3
Elephanta Restaumant . . 7
Kovalam Project . . . 55
Dum Dum. Calcoua . . Y
Faridabsd Set Up, Faridabad . 17
Duty Free Shops . . . 29

ToraL o 4966
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mor in Hotels/

P for serving
i Fronfored i theih

and ©

70 SHRI D. B CHANDRA
GOV/DA: Will the Minister of TOU-
RISM AND CIVIL, AVIATION be
pleased to state:

(a) whether recently Government
have changed its policy for serving
liquor in Hotels/restaurants and clubs
in Delhi:

(b) if 80, the broad features thereof

as well as of the chunge in timings,
if any; and

(¢) whether Indiang and foreigners
will now be allowed to take liquor
at these places without any distinc-
tion?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) No change has been made
in the policy, but certain rationaliza-
tions have been made by the Delhi
Administration in respect of licence
fee, assessment fee, service hours, etc.

(b) The licence fee and assessment
fee have been raised, and the hours
for the sale of liquor in bars attached
to hotels have been extended

(c) The distinction between Indians
and foreigners has been removed only
in rvespect of servioe of liquor to the
residents of a hotel in their rooms mn
litensed premises,

Civil Airpowrts in Dedi

7492, DR. KARNI SINGH: Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state the
number of efwvil airporte in Ind:ia to-
gether with their names, State-wise?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): A statement giving the required
information is laid on the Table cf the
House. [Placed in Library. See No.
LT-6761/74]. Besides, civil air services
can operate to a number of airfields.
private, state govi. owned and Detence.

Survey on price trend by the Consu-
mers Council of India

7493. SHRI C. K. CHANDRAPPAN:
B ol
SHRI M. M JOSEPH;

Will the Minister of FINANCE
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to results
of the nation wide post budget sur-
vey conducteq by the Consumer
Council of India;

th) whether they have stated that
the prices of consumer goods had re-
gistered an indiseriminate rise all
over India after the new taxes were
announced;

(¢) if so0, the reaction thereto; and
(d) steps takap to check thiz trend?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Yes, Bir.

(c) and (d). There 18 no doubt a
tendency for producers and traders to
use higher ihdirect taxes as on excuse
for raising prices, However, it will
be incorrect to state that there has
been an indiscriminate increase in
prices all over iIndia as a result of
new tax proposals announced in the
budget for 1974-75. The indirect inx
proposils by and laxge do mot cover
articles of mass consumption and as
such cannot be the basis for price in-
creases. Government asre fully aware
of the Inflationary pressures in the
economy and have taken a number of
fiscal, monetary and administrative
measures to check the growth of in-
fisationary pressures.

APRIL 19, 1974
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Repatriation by fereign companies

7484. SHRI NAWAL KISHORE
SINHA:

Will the Minister of FINANCE
be pleased to siate:

(a) the implications in terms of
foreign exchange when a manufactur-
ing company operates as a Branch or
as a wholly owned subgidiary; and

(b) on what basis is Head Office
Expenses repatriation justified and
how it is computed and controlled by
Government?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)-
(a) If the foreign company is operat-
ing in India as a branch the remut-
tances will mainly relate to profits
and head office expenses: If however,
1t 1s operating as a subsidiary, the
remittances will generally relate to
Dividends and Royalty and Technical
know-how if there is a technical col-
laboration agreement in addition to the
above items, both the branches and
subsidiaries would be effecting remit-
tances for imports against licences, if
any, held by them

As rgeards the foreign exchange
earning of the companies, it will be
in the form of export proceeds realis-
ed by them.

(b) Remittances of Head Office Ex-
penses are generally claimed by foreign
enterprises on one or more of the
following reasons:

(i) Expenses incurred by Head Office
and identified with the Indian
Branch;

(ti5) Expenges incurred by Head
Office for several Brancheg and
proportionate amount being al-
located to the Indian Branch.

(i’ Expenses incurred by Head
Office which are not identifiable
with any ope or more branches
and are allocated proportionatelv
to all the branches including the
Indian Branch.
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The general criterion applied in
determining the admissibility «f Head
Office expenses as a deduction wn com-
puting their taxable income, is the one
laid down in section 37(1) of the In-
come-Tax Acl, 1961, viz.,, whether the
«expenditure is laid out or expended
wholly and exclusively for the purporse
ot the business and is not in the nuture
of capital expenditure.

indian Alrlines Flights to Port Blair

7495. SHRI B. V., NAIK: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to stafe:

(a) whether the Indian Airlines
flights to Port Blair have been re-
sumed; and

(b) it not, when thcy are likely tu
be resumed?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). Indian Airlines
resumed air services to Port Blair
with effect from 26th March, 1974 on
a temporary basis for the present.

Ex-gratia compensation for properties
left over in Pakistan

7496. SHRI SAMAR GUHA: Will the
Minister of COMMERCE be pleased to
refer to the reply given to Unstarred
Question No. 5221, on the 31st August,
1473 and state:

(a) whether (i) Ganesh Flour Milis
and Co., Delhi (ii) Delhj Cloth General
Mills and Co., Delhi, (iii) Sutlej Cotten
Mills Limited, Amritsar, (iv) Okara
Flour Mills, Amritsar, (v) Forbes Com-
pell and Co., Bombay, (vi) Property
and Finance Private Limited. Calcutta,
(vii) Tide water oil and Co., (viii)
India Trade and General Insurance and
Co., (ix) F.L. Dinsay Limited and (x)
National Insurance Co. Ltd. received
large amount of ex-gratia compensa-
tion for their porperties in Pakistan;
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(b) if so, details of their companies
in Pakistan in regard to (a) names of
their former directorg (b) location (c)
when these companies ghifted to India
and (d) what type of organisations
and where these companies were
located in 1865;

(c) facts about the compensations
received by these companies according
to evacuee property left by them in
Pakistan; and

(d) the names of the persong who
received ex-gratia compensation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) What the Gov-
ernment has paid to these ten Com-
panies is not compensation but an ad-
hoc interim relief in the form of ex-
gratia grant from the Consolidated
Fund of India,

(b) and (c). Al these Companies
have their registered offices and Direc-
tors in India and not in Pakistan.
These Companies were taken over by
the Custodian of Enemy Properiv of
Pakistan at the outbreak of Scptember
1965 Conflict. The question of com-
pensation under the Evacuee Proper-
ties Act did not arise,

(d) Ex-gratia grant were given in
the names of the Companies listed in
(a) above and not to Individuals.

Functioning of Branches of Nationali-

seq banks and SBI in West Bougal

Assam, Tripurs, Karmnataka, Mahara-
shtra, and Gujarat

7497. SHRI S. N. SINGH DEO: Will
the Minister of FINANCE be pleased
fo state:

(a) number of branrhes of nationa-
lised banks and the State Bank of
India functioning in Assam, Tripurs,
Karnataka, Maharashtra and Gujarat,
during the last three yeas;
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(b) numbey of the persons emplo-
yed by these banks in these States,
district-wige during the last twe
years, and

{c) number of the hranches likely
to be opened in these States during
1974-75 and the persong likely to be
employed, category-wise during that
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI) (a) The data
in regard to the number of offices of
nationalised banks, State Bank of
India and its Subsidiaries functioning
in the States or Assam, Tripura, Kar-
nataka Masaharashtra and Gujarat as

APRIL 19, 1074
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at the end of December, 1971, 1972 and
1973 are set ocut in the Statement
attached,

(b) The present system of data flow
does not provide for giobal compila-
tion of information relating to employ-
ment by banks districtwise

(¢} ALl commercial banks now pre-
pare three year rolling plang for branch
expansion While the plan for the
first year is to be set out in detail,
the plan for the next two years 1z to
be m broad aggregative terms. Banks
are currently engaged in finalising the
roling plan fo: the three year period
1074—76.
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Opening of branches of nationalised
banks and SBI in Wost Bengal during
1974-78

7498. SHRI S. N. SINGH DEO:
will the Minster of FINANCE
be pleaseq to state the names of ihe
places where nationaliseq banks and
State Bank of India will open new
offices and branches in the State of
West Bengal, District-wise during the
year 1974-75 and the number of per-
sons of various categories likely to
be employed in these branches?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI!
SUSHILA ROHATGI): In terms of the
directive of the Reserve Bank of
India, the commercial banks prepare
three-year rolling plants for branch
expansion. The plan for the first year
is a detailed one, while those for the
subsequent two years are genmerally in
aggregative terms. The banks are cur-
Jently engaged in formulating their
branch expansion plans for the three
year period 1974—T76,

The public sector banks had at the
end of January, 1974 licences/allot-
ments for opening 241 offices in West
Bengal. The stafing oattern of
branches varies from bank to bank
and from branch to branch de-
pending upon the area of opera-
tion, potentialities for development,
volume of business etc. Banks under-
take formulation of their man-
power plans only after the details of
their branch expansion plans are final-
fsed.

Losses suffered by public sector
7499. SHRI S. N. SINGH DEO:;

SHRI SHANKAR DAYAL
SINGH:

Will the Minister of FINANCE
be pleased to state:

(a) the amount of net loss suffer-
ed by the Public sector during 1972-73
and 1973-74, unit-wise; and

APRIL 19, 1974
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(b) the action taken by Govern-
ment to make public sector profitable
and the results achieved so far?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) During the year
1972-73, the public enterprises col-
lectively made a net profit afler tax
of Rs. 19.85 crores (afler prior
period adjustment) as against the net
loss of Rs. 16.74 crores in 1971-72.
The statements indicating the net loss
suffered in 1972-73 by 29 enterprises
and the net profit made by 68 enter-
prises are laid on the Table of the
House. [Placed in Library See. No LT-
6762/74). The audited accounts for the
year 1973-74 are not yet due,

(b) Steps taken to improve the work-
ing results of public enterotses in-
clude:

(i) betier maintenance nrganisation
and practices to reduce equip-
ment downtime;

(ii) improvement in production plan-
nng and control, personnel
management, materials manage-
ment, industrial engineering;

(ii1) introduction of incentive scheme
for improving motivation;

training at all levels for better
managerial performance and in-
creased productivity;

(v) wherever demand has been in-
adequate, diversification and
greater exvort efforts: and

import of raw materials ancd
components, wherever neces-

sary.

Qv)

(vi)

The effect of these steps is already
reflected in the working results for
1872-73 which show that after a lapse
of many years, the Public Enterprises
as & group have earned a net profit
Nevertheless, Government are main-
taining vigilanec for improving the
performance of the enterprises which
are still incurring loss.
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Estimated loms caused to offices and
dbuildings of uationalised banks a5 2
-yegsuit of Mob atiacks in Gujarat

7500. SHRI P. G. MAVALANKAR:
Will the Mmster of FINANCE
be pleased to state;

(a) whether offices and buildings of
various nationalised banks were the
targets of popular frenzy and mob
attack in Gujarat during the three
months, January-—-March, 1974; and

(b) if 350, the broad features there-
of including the estimated loss on this
score?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). During the disturbances
which took place in the State of
Gujarat from January, 1974 onwsrds,
the premises and other property of
some of the branches of nationalised
banks located in Ahmedabed and some
other cities/towns are reported to have
suffered damage as a result of stone-
throwing and arson. The reports re-
ceived from 12 natonalised Lanks indi-
cate that the estimated loss suffered
by them was of the order of Rs. 7
lakhs.

Policy of advaneing loans to indivi-
dusls and indasiries by nationalised
banks

7501. SHRI P. G. MAVALANKAR:
Will the Minister of FINANCE
be pleased to state:

(a) the present policy of advanc-
ing loans to individuals and industries
by the nationalised banks in the coun-
try; and

(b) whether the said policy is work-
inzulutmactorily and if so, with what
result?

1896 (SAKA) Written Avswers 2i0

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b), Within the evaiable re-
sources and subject to overall the cre-
dit policy laia down by the Reserve
Bank of India, public sector banks
including nationalised banks extend
credit for various economic activities,
including production and distribution
of goods and services. They are devot-
ing greater attention towards meeting
the credit requirements of small por-
rowers in the priority sectors like agri-
culture, small scale industry, road and
water transport etc. Within the oons-
traints of limited resources, l'mited
manpower, ahsence of complementary
mfrastructural facilities etc. the efforts
of the public sector banks, mcluding
the nationalised banks, towards achiev-
ing the socjo-economic obiectives of the
credit policy are progressing satistac-
torily. The priority sector advances of
public sector banks increased from
Rs, 441 crores in June, 1969 to Rs. 1205
crores at the end of June, 1973. These
advances, as a proportion of publie
sector bank’s total advances constituted
14.9 per cent and 24.3 per cent respec-
tively on these dates. Correspondingly,
the number of borrowal accounts/
units in the priority sectors has increas-
el from 20 lakhs a8 at the end of
June, 1969 to 19.22 lakhs as at the emd
of June, 1978.
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& e 313 fo oW wrfum www

frafr w7 & (& qv afer #t
dhrar & W X awE # gadd
o, 1974 8% & g w0

Corrootion of Anmswer lo Unstarred
Quostion Ne. 5678 gated Sth April, 1974

resarding Offiosys Working in Syndi-
eate Bank After Completion of Age of

THE MINISTER Of FINANCE (SHRI
YESHWANTRAO CHAVAN): While
to the Unstirted Question
No, 5678 for the 5th April, 1974 re-
garding officers working in Syndicate
Bank, after completion of the age of
58 years I had stated that Syndicate
Bank hias reportell that sinte hatfona-
lisation only one gfficer has been reem-
ployed on contract basis after his re-
tirement on attaining the age of 58
years for a period of one year. 'Lhere
bas been a in reporting
the facts by Syndicate Bank. The cor-
rect position, as reported hy Nyndicate
Bank is that after nationalisation 13
officers continued to work in the bank
on contract bams for varying periods
upto 2 years after completion of 58
Years of age. At present only one
such officer ig still working. $hri N. B.
Havibal who has besm given an ex-
tension for gne from 13-7-1073, I
regret the ancy wideh Bad crept
in the earlier reply.
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Omvegtion of Awswer %0 VUsstarred
oauhullu. 2934 dated Oth Masch,

168 regavding Assemmgnt of Wealth
of Top 75 Families in India

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH): The names of top 75 wealth-
tax assessees and particulars of their
returbed or assessed het weelth in each
of the asSessment years 1960-70, 1970-
%1 and 1971-72 wete furnishéd in reply
to Lok Sabha Unstatred Quédtion No.
2724 on 9-3-19713..

2. The name of Shrl P. K, Aggarwala
was shown at Serial No. 65 of the lst
for the assessment year 1970-71, with a
wealth of Rs. 41,80,323/- It has
since been ascertained that the wealth
of Shri P. K, Aggarwala for the assess~
ment yesr 1870-71 was Rs. 4.80,323/-
only and that the wealth of
Re. 41,80,323/- was shown owing to a
typographical error. This name should,
therefore, be deleted as it would not
fall within the lst of top seventy-five
wealth-tax assessees. The subsequent
Berial Numbers may be changed acoord-
infly amd the name of Shri Manej KR
Jain rhay be added at Serial No. 75,
with assessed wealth of Rs. 38,19,000/-,
for the assessment year 1970-71

3. The name of Masharani Jain,
Chaibasa was mentioned at Serial
No. 48 with wealth of Rs. 42,22,428'-
for the gssessment year 1§70-71 and at
Serial No. 43 with wealth of
Rs. 46,30,228/- for the assessment year
1971-12, K has sinee besn dsvovered
that there was & typographical error
and that the neme of the assessee
should really read as Mishri Lal Jein.
Chaibasa. The name at Serial No. 63
for the assessment yesr 1976<71 and at
Serinl No. 43 for assesstment yesr 1671-
72 may, thavefote, be read as Mishr
La)l Jain, Chaibasa.

4. Yhe errors are regretted. They

came ty tight only recently, Mowever
brief reasons for not having been able
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to correct the reply earlier are given
a8 under:~—

1. Reply to Lok Sabha Unstarred
Question No. 2724 was furnished on
9-3-1973 on the basis of information
received from the field officers of the
Income-tax Department in connection
with provisional Unstarregq Question
with D. No. 1558 for reply in the Lok
Sabha on 28-2-1073 which, however,
was not admitted.

2. Subsequently, there were two Lok
Sabha Unstarred Questions {i) Diary
No. 3868 for reply on 4-5-1973 and (ii)
No. 638 for reply on 6-4-1973. Both
these referreq to Lok Sabha Unstarred
Question No. 2724 replied on 9-3-1973
and sought further particulars in res-
pect of persons mentioned in the reply
to Lok Sabha Unstarred Question No.
2724.

3. The question with Diary No. 3868
was not admitted. An assurance was
given for Lok Sabha Unstarred Ques-
tion No. 6388 which is yet to be imple-
mented. The mistakes mentioned in
the Statement correcting the reply
were recently pointed out in the re-
ports sent by the field officers for im-
Plementation of the assurance given to
Iok Sabha Unstarred Question
No. 6386, The mistakes had enrlier
been rectified in the reports from the
fleld in connection with Question with
Dy No. 3868. But as it was not ad-
mitted there was no occasion to look
into these reports.

4. Delay in carrecting the Statement
was thus inadvertent and ynavoidable.

vestra———n

12.01 krs.

QUESTION OF PRIVILEGE—contd,

ALLEGES MISLEADING INFORMATION
GRVEN BY TRy MousTEr

MR. DEPUTY SPEAKER: Yesterday
I keid over for consideration the notice
of a privilege motion by Shri Jyotir
moy Besu,
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I have had the opportunity to go
through his letter and also to examine
the relevant proceedings in the House
on that day and what I found was that
there is a dispute with regard to facts.
Shri J Bosu contends that
there was an order to shoot-at-sight
and the Home Minister in hig state~
ment says that there was no such
ovder and whatever action was taken
was on the order of the Magistrate on
the spot and not on any order of shoot-
at-sight. At the most, this is a dispute
of facts ang since the discussion on the
Bihar situation will be taken up right
now, I shall give Shri Jyotirmoy Bosu
an opportunity to speak on it and he
may make that submission.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): On a point of submission,
You have said semething and you must
hear me.

MR. DEPUTY SPEAKER: I have
given my ruling. and I must hear him?

SHRI JYOTIRMOY BOSU:. You
cannot hang me without hearing me.

MR. DEPUTY SPEAKER: I am not
hanging you.

#HRI JYOTIRMOY DBOSU: The
purpose of my privilege motion iz that
1 wanted to highlight that the Home
Mmister came #nd geliberately misled
the House and stated an untruth on
the floor of the House which amounts
to a contempt of the House.

MR. DEPUTY SPEAKER: Order,
please. 1 have ruled that there is no
vrivilege involved.

SHRI JYOTIRMOY BOSU. You
canno; ride rough-shod over rules.
There is a specific rule. .

MR. DEPUTY SPEAKER: Order,
please. I have ruled out the guestion
of privilege.
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12.03 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDEBR CENTRAL EXCISE

RuLES, 1944, AND A STATEMENT ON THR

RePORT OF WORKING GROUP RE. BUREAU
or INDUSTRIAL CosTs & PRICES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): I beg to lay on the Table a
copy of Notification No. G.S.R. 349
(Hindi and English versions) published
in Gazette of India dated the 6th April,
1974 issued under the Central Excise
Rules, 1944, together with an explana-
tory memorandum. [Placed in Librery
See No. LT-8747/74.]

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): I beg to lay on the Table a
statement (Hindi and Englisk versions)
on the Report of the Working Group
under the Chairmanship of the Chair-
1oan of the Bureau of Industrial Costs
and Prices on the cost structure of
certain bulk drugs, ete. [Placed in
Library. See No. LT-6748/74.)

INTERIM REPORT 1973 Oor Wakr INQUIRY
CoMwTTEE

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥. H. MOHSIN): I beg to lay
on the Table 2 copy of the Interim
Report 1973 of Wakf Inquiry Com-
mittee, [Placed in Lidbrary. See No.
LT-6749/74].

12.631 hrs.
PUBLIC ACCOUNTS COMMITTEE

REPORTS ARD MINUIXS

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I beg to present the follow-
ing Reports ang minutes of the Public
Accounts Committee:—

(1) (i) Hundred and seventeenth
Report on the Report of the Cemptrol-
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ler and Auditor General of India for
the year 1971-72—Union Government
(Clvil) relating to Departments of
Labour, Rehabilitation and Supply.

(ii) Minutes of the sittings of the
Cor::mlthe relating to the above Re-
port.

(2) (1) Hundred =and twenrty-fourth
Report on the Report of the Comp-
troller and Auditor General of India
for the year 1971-72-Union Govern-
ment (Civil), relating to the Miniztev
ot Health and Familv Planring (De-
partment of Heaith).

(ii) Minutes of the sittirgs of the
Committee relating 1o the ab-~ve

Report.

12,03} hrs.
COMMITTEE OF PRIVILEGES
Eicnur REZPORT
SHRI VASANT SATHE (Akola), 1

beg to present the Eigth Repor{ of
the Committee of Privileges.

12,04 hrn.

DISCUSSION RE. SITUATION IN
BIHAR

MR. DEPUTY SPEAKER: Now, we
take up the discussion on the state-
ment of the Minister of Home Aflairs
regarding the situation in Bibar.

SHRI S M. BANERJEE (Kanpur):
With a very heavy heat, anguish ant
anger I beg to move:

“That this House take note of the
statement made by the Minigter of
Home Affairs in the Houge on the
17th April, 1974 regarding the situ-
ation in Bihar”

MR. DEPUTY SPFAKER: Therc is
no motion It is only a discusson
You may say, ‘1 raise a discugsion’
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SHRI S. M. BANERJEE: Bir, I raise
a discussion under Rule 193 and re
quest this Honse to take note of that.

I request that my hun. friend, Sh:'
Bhogendra Jha who is in possession of
all facts and figures mav kindly be
given the chance to speak on my
behalf.

MR. DEPUTY SPEAKER: You b.ih
belong to the same Party. Yes, Shrt
Bhogendra Jha.

SHRI S. M. BANERJEE.
you, Sir

Thank

st A w1 (wTRY) g
wgrea, fagre & ot o o ¥, A W}
o t7o qHo Wi gfirw A MR ¥
AN o wf § 39 ¥ whwwae faly
At ¥ # got
T &, W W B W W § gwwmar
g fr g7 = o o ¥ o A o,
I Al Y & wiy forr o ol ok
8, wgiefy afte s g

ey Wy, fagre ¥ W T
arrx wrf § ag 3w M &1 Y wfawq
"o ¥ i gwrd ¢, v fagrc
qad "1 W ¥ 7w e wfge
& aman § P ag sraar fadt fagre
Iy 0 el e
st g ¥ 1971-72 ¥ o it
fodr ¥, wlrdy gz &, ¥ Tk ¢ mfY
il a% 1 Forr wiregl ¥ 9w o
Rt stiw ¥ g wr w3 af whiw
wT firnfor fiway wr W< foag & orre 3
Tt Y wvgre Y of vy vy el ewrar
TR oralrd 1 v foeg ol e,
Yoife, Srarard o wide § ofew
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frox § 1 Fuw v & & ol A
E":ﬂﬁ*%ﬂﬁﬂfﬂm‘ﬁﬂiﬁ‘ﬁ’
s Eforas s gwa T fr
qare@Erd &Y g ez & wf 1 fred?
71 A T dam A fed
gt wan, Sy wee ARG W1 AT
I F1H &, o7 A § Tgw 7Y
TR AT a9 A7 afwr A
wE 7 7w AT Al wE W (mw A
foar v

qRF AT QT &w ¥ @ dw
97 sr@raft, ¥ Awe, @ a3 €
wfadl & arm gE & 1wl
sifurdw ¥ <Y dw=r gwt AT f 1073
A% FEEAY FTTA 9T Y A, 1973
7 W, 1974 I I §, wE
g e o o
t 1 ww fay f ol W am
qqFT FHE ¥ qEAT AT A QU]
AR IEN sRg T sy v
ot ag & o a® waEmh §
Nl § Fowla ¢ o winw
o ¥ I, WEHR T 7 g7
o e w3 fomr §, s e fan @
Wit gz I w1 o § e ol g
fer & 30 wfawy v & Fwr
agrd k| ey W A& @
&, ¥fier o Twmr WX A fredr e
¥ q1, 3@ W ¥y o uew W
geriacagrdr o & 1« woerC oY
ff Kt afodrgm d W &
aforvrener o ax ard § fe ded
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[ #ft whix ]
™ & gurfed & fal Yo wr feoar
T T, TN A ¥ AW AT 9
oW wgr §, wdgafeat wv s agr
g wledwmt w1 gwwr wr
¥ e w1 iy o deea
o1 &, %9 Al & awd e ¥ g7
ey 1 g A § oo
¥ W 9% waRNT WY WT § T waw
FafamemsraniTr v ¥ &
wgy & fw ag woAly d@afsy om-
AT BT €T § |

IRy wERE, fape ¥ oy
QFA Aga & I WA ;7
T YET AT | 14 Wi WY g0 Fgr
a= gur a1 fag § s & firrs,
T Al AR wafas oowi ¥ forrw
7 3O WA AART, FRWA F AR,
fowar wandt o wage, oft oF WY
e g ¥ 1 Qv g W qT A gt
oF W W g aff gw, v ¥ www
X §199 & a1gT & wfuPsaryrfeai &,
Narafedt &, ¥ ¥ sow ¥
a4 & §F AT o 77 X fagr §
I w6 wtierer ¥ 91X a8 Wi
o€ gy Y &, wifls dw & ety
o & Ay o w7 qrfearRal
w1 393 frt w3 4, Sfr wa g
& Aoft ¥ §, & v wget writ § fiw rfora-
Y s R & Ay o 2
g Wy v w Hifud, o wrx
T wT e §, N v % wrof
ITAW W MG BT 91, N gy
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wowR ¥ ofy wpy wier offe smax

fwray wr, wy wawre fewwn ¢ fr—

“Election and Parliamentary Demo-
cracy has beeome irrefement?

WA W W R vy fear § oic

Wik st Wy N evwwar WY
§gart i ¥ Wi 1952 A% TN WY
e ¥ fawarer a0 Afier srerereni¥

& Y 1952 ¥ FwImT SO wrT I
wq¥ ot & awwdt o &3 v fw
mede Feirid w1 o fe Wl
g Wi wior § oo WY W vy @

€1 T ¥ way wnl wamTe
gy ¥ ag ofedi o Ow s

HOPTT & ATEX IqNE A Y G
§ e oéfaw 547, ot fafim wER

X ag AT WAFIW A FT HAw
I WA w7 AT Aft & Awfey

w7 ¥ wuwerw ay w1 gt ey &
el gwr, ST & e gt s
g fgm i Wy § dfer ot 0

e A oy w SEN) o SRR
o fipar fs X sfa i o wreey

& o § wihag o ww e IR
a frr § (Wemw) cwovg ¥ A
g g AyaY A gW 9y AN WA
®Nfw g9 A W T & wow Jav
43 § fo qifrgrieed) Pl w1 @@
frgrd 1+ (vvemw) @ foere
v § fr qiafe et woft & agr
w7 & | e (il o s v
At wage o Wt 9§ A%y foeng ¥
s dfen g wwar § s gl
ad aff ey W W g wep arfaw
g E ook e &, e |
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aany & fr fggom ¥ wieps
why @ ash § v i fieg-
e ¥ g e ® faewar w1 wer
1 v e o ogw ok fe
fyrgeamn & dgamww wewTad & A
Tapee faory werere &, T e ¥
fegeom ¥ proma raek § | uw
Ay % wid agd & ) fipgana 7
FOaforgY X waRRT seme ¥ el
R g & avek a7 arer fer §
R weafay e pe § A ww o
e § & femy w1 o wad v
T 1 oo wY oY ol T SaAR SR
7, Myg-geow & fawns ¥ wawA
¥ AT ¥ & wror foa w1 AT wT
& &

M vu war foge ¥ W © @
? o Tw & vawT iy gowd A
¥ fog o v g w ok §, gwaws
w g dn T ew wrx Wodard @
fat wre ag Pagre wr wwer Sew
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Tt afw s TE T & 1 &
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T & vedr o Aew d fear @
1 wiw, 9 wiw, 24 wiw, © el
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FT Q% AT T §Y WA A fwd o7 fay
#oe w00 9 wiw wr o R § Sawt
arg TEG AR JaE, 9 W w0
aws Frwt T W@ | g e
At & AW A g v wAwE A A
3741 a1 qfcaw § WA BERE wdi
¥ fF 13-3-74 FT & WY 18 &7
fav Awm M A e gE §
16 Mg w1, MAT AXGT AT FT
qat At 7§ & AT T g, oA
Wt Wt oY qEr W o 3w O X o
T 16 WO FY | qGT T qTo Fo Flo
FT WY ge G § afea & o @
wg 1 fadiz & g anga WY W)
were fas Aoy &Y & Ao & fagrd
¢ wfag g1 @ mg ¥ 4 AW @A
T 16 ard w W 13 w0 i
&1 & wodr g v Efaw
qT TT® ATge g WA g aP AE-
of ¥ 1 XA weETT 3g W16 M
N 39 § g ¥ 3 W, W
gt 9w ¥ Jo% wvw ¥ Sw RT 7
s NH ATty &
qTAT ST § W ot g el o aw
wr s gt Wt fu aw ¥ 9 e
aw Wt ®T wwar, w@ oI wiiewe
ghr g § 1 wfeg W gew
qre wrE P e e gk € 7
& qg oy STraT Wi g W Wt
B A A W R e g
el ot Y o & fard e

Wy

‘The spaahen ne¢ JAVNE suoge- quently accorded the necemary per-

mission the

docuents vere npt treated as laid on the Table
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At featddy &Y wr 5@ & fag
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ot wew fugrt el : AT
WA e R ) TR AR e
& e WY T QT ¥ FT WY
T ¥ wwaT § g1 wt f § 2l
Y wT & WY o€ ¢, oW N IR
T ¥ # i #€ 1

MR DEPUTY-SPEAKER: HIis
pary’s time is there. When hisz trun
comes, he can have that time.

ot wew fgrdt wrodelt : o Ay
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erom A g ol ¢

7 wIM YL AR A e
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wr wrare dare g v figgeria -
wx @ €11 vahrg A ¥ g
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st Wiw W gg 4&T F G ar
ag A w4, a1 & T oy

INR [Eieg , aa feqlfa &, F a7
WA g e fagre & wama & s
™ 1 gdfifeT g @1 fo g iy ®
A7 a1 JIR FIGET B 37§ & forg
£ 741 &1 9w O wafe arwi Im
vzl & fr o< At Arfadl & ofvada
wre 1 Foerdr Afagt w1 afy a0 A7
ST ATETC ST GATEGT 47 IR
¥ wq AT, O g w1 ff ofcdw
FIT | HAR SR 0y S WAy §
ax syTifeat & wrq T, Y 9@ ¥ fAn
o A dare ) i 1wy Prerarey @
TORTT T Q¥ W a¥ S, et o
% s, fafrerdt w1 g ow Wi o
wfowar Wirgt g7 ¥ ag & feg o &
womdt ) wenfm we v §, w6 ¥
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o% wawT gro dar ok o wAR
Aeff T Mo TR TR =t I T
1 aadT a1 wT N gaarers fage #
TR Y, 7 R W & fag qat A
ot § Wi amRr & fag e X
oY A ¥ qzar o § ¥ «F gEw
a1 9gw iy § 7 Aoy ff 16 WK W
T R Iq Y g g R | ¥ 1w
FORTT ¥ a7 avwa A &, TH B A
#1e war § 5 qg 39 WY qvET A de
FRTRT X, I8 ¥ org gy area Al
# fir ag 37 N 2w frrar e B O
fegf ¥, Sovenw qgeT, & ww A o
W o fewrn wgar g fe ma ow
g« gwfer = A arfow
w9 & AR § I & w3t fewr,
A AAFL, FTAM] F R, RO &
il N 5 o7 wdard ¥ qare §,
& wfs oof 7R B TR & wen
wreA § | ¥ 99 wopT A A ¥ afadw
arat argd & , ot fie srarfeat, gamer—
TqrT, ¥F FEr Wi sowfaar §
xr=ft W & wrm aar w7 RdET 1
T @ &7 gafaq 37wt e g0
w e wrdy, w0l fregn 9
T g Gfee ¥ ¥ wo A1 F7F A%
wifom v @ § 1 vafwe & Aavgw
£ f oty oY & farg g it €t am
Tt &1 wifag & W gfi e & aw 9%
ug §, o iy W ¥ faq
it Y am s it wilgy | e *
o oot O ¥ agt s Wy ¥ pafvg &
® y fe gy wry oy e § e

Wi Ay at v e dw ¥ wifer oy,
N KT AGRT , AW W AR, Ay
wTagTs AT ¥ SR, AT §
af} & qFAwfaar N s % 9@
wEm W AW AT AR W A A
wrgar WX 3g w7 oA gA-ATR &
., ¥fie it A a7 { fagare w1
R T e WA BT F g
T | T AETAY AR« , A Fo iy vy
gy ¥ wdfy § Wi g W AR §
e WY 4, g8 9T Rwdta ¥ faay
1 % 2w w1 A ® gawo ¥ Aav
e &4

SHRI PILOO MODY (Gochra).
On a pant of order I thirk belure
somebody who is ndt n the Huose 1s
mentioned there a—e well-estaklisheld
practices Nevertheless when some-
body who 18 a leader of our party is
mentioned 1n this fipvant way by
somebody who, after 1eeding the news-
papers, does not uncerstand i, I think
there 1s something the Chair ghould
do tp protect not oniy the persun who
1s not here but the reputation of the
best party in India.

oft W Wy . IR wEEw,

# qg vz v v fe ‘e’ am Ay da
¥agRyaprafroifeirvwar ¥
zary %< faar s oY 1A w07 AR
¥ 7z Bty w 37 IF9 A d a0 AR
&3 aEer T fgy 1 72 o vw Tk
&) gy & w70 g fe Y Aiw
ar & fgAas w7 RE, § aqa ¥ fe
e & qadid, wd frar U Ivre 7 H
go HErT W X are ¥ & W frar
qrafl ;T v 2§ s s & WA
e qgf 6t wew w fear, satr v
e & @ ¥ ol yarx At @ e
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[=fr ¥awx o]
S o ag wqx F 77 J77 wC W)
T A F 1 frew F Wy qaw WA
&, ot wwrSrET A e ¥ oy, aAAeT A
= ¥ fou A w247 o gH foar
& Foe oo qribm rdl ® A A i,
@ WR AT F AR ¥ gz o fEw
g AT & Ay STt ® fEe
qET A W Jw F afy Anawy
g fg.f0 o 1T & &Y, iy w7 T ¥
FAWT AT AW AT GRIGAE F T A
Frd W ¥ Y wd3alr E, T Wy
EEr WY Iy W A qw ) o i)

zafey gmew wew, fagd &
St vz WY g, § A & afex ¥
qT T AR WX A gz FRa7
FrRYeT FT FF W a7 &Y WA TZ AT
WEHE, 92 7T §F M AR |
W7 AT gy St Jm qrfaw &
ai e g, S ¥ @ w1 W
A § W T T AwEE, @ R
a7 27 7 FTE, IT w%a ¥ faAre
FPA ¥ AW AW AG TED ¥
& uwaT 95 gE A fE 3@ 6T
mia &my @1 & A A
9% Gfqar &7 9T QAT TRy § A%
W RimirsEraga d 1gg g EfE
W fag ¥ FR @) Jned, ar fex
go qYo WYX wex RAW Y AT , FfFT
g9 ARG AT T §6 1 3@E  fAg
S el § fr TR e W A O
wga a3 dwR ax RN F A
wfag w9 oWt fage & 9 sk
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ol & wg wrr wErt N agh
9T W B T @y fran, & A A
e gady g1 o AR agralat ¥
FUET T 7@ A FAv fam wwiwg
Ao garm g 5 =g o e
FHA  oF GHIT UT =7 W7 42
RCEEE - vt S S & ) c - |
Wffqa FMF oTw gt T
qif<d &1 X F, IT A T AN 7Y
RIT A Agt 9T A ToTE W A
dYo q@o UFo HI gf A ger faay am,
at fagre & femm, wage weanit A,
2 FY AT FOI, T KT THT H G
ok 3@ a@ & gg fgar w1 Qv weAv
HIATTT gHT A NF AT AT T
IT FT AT I gHEAT &

T8 TE AR A9 § AT FETn

SHRI PILOO MODY: What is all
this santimonious humbug about demo~
cracy. They do not even have elec-
tions in their own party, let alone in
the country of their mentors.

SHRT BHOGENDRA JHO: Shn
Piloo Mody has no idea about demo~
cracy.

SHRI PILOO MODY & You lave no
idea of elections, Yoy do not have
elections 1n your party, and you are
talking about democracy.

MR DEPUTY-SPEAKER:
Nawal Kishore Sinha.

Shri

Order, please. Now, I have been
requesied by the Whip of the Congr>ss
Party that the Congress Members 1 av
please take nmot more than seven
minutes each in order to give chance®
to as many as possible. (Interrup~
tions),
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SHRI NAWAL KISHORE SINHA
(Muzaffarpur): I could not foliow.

MR. DEPUTY-SPEAKER: 1 have
been requested by the Whip of your
party to allow the Congress Members
seven minutes each in order to ac-
commodate the maximum uumber.

SHRI NAWAL KISHORE BSINHA:
When 1 am in the Chair I try to main-
tain discipline, and therefore, I shall
keep that in view.

MR. DEPUTY-SPEAKER-
you.

it wwe fewe fay : st gamsas
wEYEq , agi foae famg g gw A fa=re
FYW@WE g i Faar w1 fawg & gy
& s 3y AfEge W Ew § 9 SR
HRY ¥ ¥ a7 SEHRET NEAWT
Sfor g% %7 v Ay Jear ¥4 R
& 2% oY WHTE KT A 99 AW § I
A B8 19 T T faan f& T avr oy
rifga g7 § & faaly 1 xa® w1 v )
& T9g Y TPRAT FT I W
@r | AfeT Ag a% g7 Wnil 1 faale
dfersAsTaamigivFad o
IRIIT vt fr 9 9 wrRtET &Y W
R N g ow A
T Ky wfew FX1 3@ wRNT w7
fer i arawr g ? @w@werarr§-Aa-
ary fr s, TR AR S AW
1 avg £ oy amg 1 g Tagre 3 @t
BN PITH ORI A L W
& wfe AY 3 AW w1 A FA
e § g Aveaw § e goe & A
FrawAT #) g w1 frar | T4 R A
491 %8 giT WY ¥ g qg SWY

Thavk

(Disc.)
WA FTUF UTAT | 4842 qF ATH
9w Wiss KX ZE oFRa
I, ATCA wHAy K fawa o)
GUTHE ®TA & O A AU FT T gIOAw
ST AR A =wfeay & frorr &
T EAT feral a7 AT §Y T fr<e
sferdi vt ggm o wfow Fow, ¥
A A AT § g ww w S ar
T FHETST T T FCAT | HGH 0F
I WY ¥ A A g fF gl
TR AT &1 AT, 927 a7 qF ®7
Y g3ey ML A 2ALH 437 AR A
JUT FT 3T a7 Y, 4T 37 A &7 {7y
Hn i M agams Fsw@ig? ToE™
v wmii s wm
B, &8 *Y aHHA @ F AT |

g 2w # famifeal #1 @y ow
2T g & AR AW gAY
AT 39 AR ® QAT T § I
oar v @ § & v W @ faandt
AR AT, 77 Wi § frarfeal & amy
FATEre gA | AfFA 9Y AN At AR
g § SF A AR A AW g WM A
Fuf @ T owwR ¥ FUf @,
Y faurdi ¥ 1. (qaw@ ). & ST
F® ¢ AT W oaW Ay § e
TR A Fae N A A
Y 139 & 97 & oF W Faandt 7
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[sfr 7w fpaX fog] aur Y g § i g gk stweey
&1 oY 58 frevmregu Wi AT A Faw B AW NI T F I 0 oY AW
How o frardf iy d ) Y deneday OV, WG A A9E A
wrer arg § R aw g Y g qwmk uF W & WY W W g o
gl N ST ITRRR Y g7 ¥ ) ww ) iy g ¥ T WY
for st lraAan €Y qfr v Qe 3 srawerr off 7 AT @ 4
TR AT MO RET  Afwvogawme o ) AR o ey
W& e Rl g ge s RETE WA ¥

Y F% T ¥ gET 39 W W
12 78 § o 7 fmad Wi gumR
7 A7 6 A JUTHR qe? @4 IS
aF | ageY S T & 479 g€ 4t
473 ¥ arr o feafr s A mfar ad
oY sy =g wiriee mr @Y AT Sofasy ag
B W A TR A T AR QY g @Y
WA R FE § 479 TFWAWH
WY qR wAg & 13 wre ¥ gg Y wgAT wgar
i’ mdw w-
forg fox st & gt 3w & T g
13 Y wgar o 3w F w0 ¥ W
qit g | ¥fsT ¥ 7 o e g W
& folvar R v wwaw Wy gfz Y
8 fe gw o qu el &) A W
i oF g W afea) wrg T
SR YA § wry oo ot § At ag AN
&1 a 0wt § Y oY g W Az AR
w1 ? &® ¥ wri a7 A7 QY g
or | ag O § s RaTeTge ¥ &Y
oy o o ¥ AT A M Nfew N rfalx
fogre % o¥ qx © W dow gar
Rt s19 23w 47 avg ¥ v e § ?
v feraifeg frmarac g §7 g
Y grewT azar ¥ T N 0w § 7

THIQAT | FT I & AU THINGT Y TwTy
¥ fog fex d ? @ v e feewkran
Fangd 7 I A A Fneredy s AT
arrdE § BT Y g TAde #Y
ooy § war on W st frdidY 2
FRET M I HT@omevl WY F FT
oo qrar §? I ¥Y fearedy aqre
A-AAE W X F AW www ¥ 7
I N e A e R & v v
§7 v IEneTY Iy #Y 7g AeH N
wewmfwgarge sT R T a™
¥ gsrear ?

? oF @ AR g wR fyra o &
wp fe fagre & 7 ama 27 w1 Wior
ifnfe ol ¥R ¥ @ A v
WIT 50 WTE T ¥ AY FT 90 AW
g 1§ ¥few garly ey ot
w11 7 A18 2 ¥ gl ol g
Yol ff &1 oo fagre W wTO-
I s 7o A &
ifsfaz ay o¥ & war 1 safan
=T TN ¢ & Igeqrw-frde
W gra-mn w13 & aww €
ot WX @ TN qw RIE A
T dfoey wraewr fagre ¥ fowm gon ?
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| 47 fr =Y 99 g | R
awfad dw dwre §f avr F wwar §
wgt qT $faer Wy 73 Wy &1 Ay
TR T WY oY 6T F mA R AeT
gordy arx @ wa foaf & wgAr WA g
fe & A {9 F oot g W
TATRHIG AT IAA | foryaT &
& dard #T R fgr A gs
W 3@ W A5 § wgart €

ot wrTe Wy W (STTEI)
sqreny ®A31e7, fagre £ feqla & gw
wq RN AT A& | TTFOAH
agr & fearfaay & sad; w0 15 57
fear feT o gg & f A WO ®
ATH TT A WIS FET 7 7T, 7 W7 AGT
F wzarg g1 7€ € 39 ¥ fAg sarady
FRE? AWaAN QI ATIaTg 5
angA F wwd q & fAr g
qaWA W g ¥ A o &8 &
Afer 7 % wTT 3 W ous fawe usw
¥ o T 9z F g Q) @ € 1w
fag waadg w1 &1 frqfadd 7 Wy
[T EH Ay & fa7 w77 fe g wr W
AT gu At § 159 ¥ i ¥
g, 5 g4 A 9g w7 | faada i & sian
w1 ¥ g warqw wow g1 W frardt
ar § wedt ey qafer av fammd T airy
& oart, facandt argd & w7 WY XX o
TR O o, oF FT qF T 9y
oy § oy oY 1@ § €17 47 foawy
87 o faandt v & fr gt @
mEA gL 1w & ¥ A AT A §
ST ger wg & fy gawed & fag

(Disc.)
fagre & feandt wiw M g TR
g @ v7 xASTERMH Gk
feafer et fex w7, ™ o N
fearwarf fer ® www 3? @
farafant w7 writ e & 57 F fidweo
A ¢ ? ger A ag e wrT

i “m #ro dio ﬂ'rio &
AW |

ot W WY v g Sl
sga & fe oMy vl &
o In-14 wferdr ® &, wisbsvmady
qrieqi ¥ ~ SEET ez & | WY 9
9 T W eEfor Fr A s N ay
Y qar e T 5 Ay 724 R TREER
w1 o= 7 qeme 9w, .,

oF AT ERET . FEIRIEET A !

St WOTRN MIWATE © HAIEET &
AT T WRT FFT 617 HAT9E F LT
756 T Y — AT HEE FIA
AT B THE § — WO A CE AT
gERgEn M T MR- AN T
aRm qA & v e g ¥ g g
afewt gma g st § T
wUw wY 2 gve ey, gw f w9
W RTT KT IFT §1 AW AT WY
atradl A, fraw war Y, SrF aar e
fenwgA A nesgwa? K wag
©F W w7 FAC0g AR FAT § IE T
& fag wifor qob wedty foar wig, &fea

W Q1T 3 3% F & G w gy
ST WG ¥ WA W %A AR
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[ waaw a7 W]

TAT wred § drewgwwy & e wo
wT7TE & favrg ady v ¥ Sfe
& Taa § a3 & 97 gw
773 & f¥ gu {aafaqr ey woir %7
T FW@ 1 gH €7 AT T qA9q
Wt w2 § for o av A e werd o
fe a4 age &= fww ¥ siaman, @4-
ATKE AW JATTATAT F THRATAE A<re
Y, TH T T & AT ACAW F@ §
T ¥ wrew {, 9 % avoe 3§,
jﬁmfnrg,ﬁmmg, 3T
2, wer wfiavrda &1 & wwwar g fe
WTHE QT /YT gw S A I arankt
¥ fawrg w<@ & oy o aqrae favare
%.W#zwmnmmzs
@[T g AT e § fw aF amgE S
S qTH FT TEET AT, G0 & A
WY R AT 7 gw S F A g Awr &y
A7 | e F o7 a7 o A AT
fr fagre & o wn =pré ok, Y Aew
STNYAT T, W1 W FAwET a9y, v
faerfan} & foa | a7 o773 T Ao ¥,
oA oY £Y wewrar, fagi faarfyat
%1 9T fieaT, @@ ey welt A S W
7 oY faare ave

T & AT I o A fewre o 7
AT iy g 1Y o, e 37 F winfew
o ow fagrdt §, ow aevr: @ A E,
U ¥ gwv &7 13 =ber g e,
W 517 @ faardi &, v ofr faandt
g § 1 88 freEmT g, W # fw
foqdT & 7 o faq & wiw & *gm0
g g fie e arw a7 7 e, F
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e €Y qvE & wgar wigar § fr 2w

7% o= w7 37 97 frmre w3 1wt fawme

Foar gz vy anfen, we gw w1 g fear

ST R, @t St war Wy o are fear
AT =iy oW v s v g

o R ) g4 ¥ w9 v oA

AET § Y, w9 A .Y, my 5
777 a7 MY, N o7 7w A 7+FF

I8 %Y e feqr M)

™ fg v wer A% 2o g
FT & WET TH ITH! AT I ARET 7Y
¢ a1 @ i qifedt & g
&1 ot 7wy # fr § 39 faqifagr &
wie &1 S@E A, AW FAT
JER § | ger Av arv vy vy ¢ e Tl
HTETT  dro W70 Fo WX o o
%o % IYUT fan, 7z WY wA fam
AT | 9T WY 7E 7€ AT o afeeary
3 faqg #Y g7@17 &, oforadr & o o),
1T TET MTAT FATGT WA ) WY W)
W7 & fo T Whs qXA FY RETIA
ary AT I WY AL T 1 0@y WY &7
#q 7wy, § waw g fis ar o W@
™ fau fawre swore w1 ot wfgwre at
% ey afcfeafa 7 @ ot wY oy
i g9 & W g o @9 we g
1% sore wifia wiv =g sy w99
et @ M & wrf Qe fear ¢
AT favag Y Ty aAt o war &) A%
Fxd WYY VT T TETE T 44T
¥ ~yrfi gferg & w & QAT
¥1, oY et §E W A WY @ a0
wte @5 &, I gu oy O
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e 3 §O ITTN (T ATX B AT
Y & FF wrr T 318 ae iy ouA o
ar @Yo WiTo €Y HTAT T H, FANT T F
# ez welt X qer w740 g w6 A
4] 1 T ¥ qgwrawc fwar @
if6 €F ¥ w9 & awT & 1f4, g7 &
& gy e i, 3 gaw gfy s
Fat !

TF WA AEE Wg 4G &
a3 qv gfee & g wra W sy e
7n wfere WY MA@ E 1 AN g
& wx ofee & A OX A% W
T w—aE AT W o g
wifed 1 Afee gy A AR T qA
& su e wigy fe wif W
FORNR AT T 97 TRt B W

R

W= fage & ooFife |t W
% AT FY ¥riE A Iy § IFQ
g & AfaT T ST 46 ¥ 14 ¥ §,
ey Y 2 fs AT T w2 FF
i g EFT wifgy, T wfy-
wew il £ wrfgd | wfaat o @
™ gAr i ) & s v g
fo ag war wirmew g9 Ax ww
S

ot e frew . gl FarC R
Jaw &

S YT W W . %9 AR
AN €t G WA SATET ¥ qUT
T fgy | g ¥ 9w we ufy-
wifRdl ® frere T wIAT Wi,
TR a wd & falr v W
T & il wr fiear 8, ogr & v
% whor, wg & feer dwotw,
e wftwe, Koot ¥ wey ed

(Drsc.)

& fordy e A o arfinfie e &Y,
g T oo I w1 A gOT, AW K
THo YFo TF ¥ TEY T8I, AGLE
Jifafer aETa w1 T8 9T, WU T
& fay amedt ey s A, @
afegi ¥ faws wfqera adardy
Fromy, ywiwg Faw . @ d
oY wer ) Ta? AT areT w2
g & wfaaes famiyEl & g @y
am w3, oAt aifead & ooy
g 1 IA% ATl Y B WK *F o
AT ATt & o T Ay W §
AR I wfeers qaw oW | wgt
w1 wfame farre & Ty, HATH-
Wi & faars Ty ¥, FwEr §@
T @ & {73, =g wwa & ol
Frdardl w1

T AT FHAT T AR I
TE A g FW AHT 4T A w0
Zon | ¥ T 97 xEd R 10
wa & wfgws F 4R W dafer.
I fay, ag g7 wEAww §
FrE s g & w5 w2, SevaT
ufaw §A ¥ 77 2w ¥ wiw Wit
Ay Arfe® | 9T 4§, gEE
™8 W & ¥ wwht ad, e
BT TR R A TR Aw
@ 9T fam fedt et wy faeer oy
W qWY w1 wo afed v frenw
T § fir 751 Y o aut afafa @
w93 faare w6 Wik A ¥ AX
afaes ¥ I W

By wow www frw e fed
—

1 T4Eq WA, TWEA ¥ qafodT )
2. ARt W Fdwon o

3. yerrfes woa w el
& fipar Wi fip sy, et



243 Situction in Sihar
(Disc.)

{8 wwa wr ww]

¥ faws, W ANF a7 FT XUy dar
& ¥ oa% faors erdedt & ot
¥

ICETH AT AT O W
T T QUG Y 3 | T O e}
w @t FE ATl & Aty
¥ § w= Wil w7 QU fae wd
SHTET, FATHTATE W ATORAY ot &
ferlt & farerp vy ey Wvd, Y v
WA ¢ 1 o v § e T o
Wit #1 F & Fod g w1 AR
A, TWEHE A §O T F®
fememam, g7 3% a9 &1 Aiww
W & Tt 6 g T A hag

wg—

g GY &, AF 9 T ATAEr @
W,

WMazeg &, Ao d, miid d
(g% ¥ fer qw<) =a=w fdm
FTEr WY wge |

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): Mr. Deputy-
Speaker, Sir, the discussion on sub-
ject of thig dimension bas arisen be-
cause of the point raised by Sbri Jotir-
moy Bosu the other day ab-ut ihe u:e
of excess force by the BSP in Gaya.
The hon. Members who have spoken
before me have referred to the explo-
sive situation in Bihar, There is no
doubt that. But I was surprised to
hear the adverse criticism given to 8bri
Jayaprakash Narayan from this for-
um. Unfortunately, ba iz not here {o
defend himself. t it is known to
all of us that Shri Jeyiorakash Nera-
yan is not there to destroy democracy,
He has made it very plain that he
wants t0 preserve democrscy, fo give
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more content to it. He does not be-
lieve only in formal democracy. The
organisation that he has set up is for
saving democracy, While I am not
here to defend him. I must say that
but for his leadership Bihar would
have been facing a large violent move-
ment todey. It is because of his gra-
cious personality and leadership that

the movement iny Bihar is peacetul and
non-violent.

1 would like to ask some questions
here. Who started the movement on
the 16th March in Betiah®” Who
started the movement on the 17th
March in Patna? It was not the
students. The Studenis’ Commitige
appeared on the scene on the 18th
Mareh, Nobody accuses them of
having resorted to vioiart attivities.
It is they who came out with a state-
ment condemning arson and looting
done by anti-soclai elements. The
Students Action Commttse is a non-
political committee. MembYers owegd
allegiance to all parties, including the
ruling party. Tlherefure, to charac-
terise such a body as being engimeer-
ed or supported by s£ny political party
would be wrong and it would nat be
giving a correet picture t, the House.

The discusgion today is on the points
raised by Shri Jyotirmoy Bosu en the
happenings in Gaya. What happened
in Gaya on the 12th of April* The
statement made by the Mome Minister
has pained me because it is a 53
understatement of what ha on
the 12th April. He has stated that
firing had taken place 2t three places
only. He has mentioned that only
eight persons were killed and ten per-
sons injured, This is & ynder-
statement. Even ‘the ont re-
ports that the Home Mimster might
have got would confirm this statement
or mine that firing was resorted to at
five places at least, if not at six pleces.
The firing never took piace nepr the
Telephone Exchange «8 steted by (he
Home Minister. The number of per-
sons kilied in the firing would be mare
than 50.
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THE MINISTER OF HOME AP-

FAIBS (SHRI UMA SHANKAR DIK-

: There were ive firings at three
places.

SHRI SATYENDRA NARAYAN
SINHA . It was never near the Tele-
phone Exchange, as was mentioned by
the Home Minister in his statement.
I say that the firng took place at five
places. My mnformation is from a
source which cannot be considered to
be hostile to the State Government or
the ruling party. The number of per-
sons killeg would be more than 50. I
have with me a list of at least 17 per-
song who were killed in the firing.

Sir, if you would permit me, 1 am
prepared to read out the list of the
persons who have been killed. One
man lost hig right hand.

What was the genesis of the trouble?
Actually, the tension built up on the
11th April when Sargeant Lal took
into custody four ladies and wanted
to take them away. He has a very
unsavoury reputation in Gaya. People
sourrounded him. It was the inter-
vention of the District Magistrate,
who arrived on the scene, and an the
assurance by D.M. that Saygeant Lal
would be withdrawn to the police
line, that the people were pacified. On
the 13th April what happemed was
that one Mano; Kumar Bose was ar-
rested along with two Iladies. ¥is
mother and other persons, including
women, prostrated before the joep to
prevent the arrested persons being
taken awsy. When the policemen
caught hold of those ladies by hand,
it infuriated the mob. Although there
were women constables, they were not
utilized. This infuriated the mob and
somebady from the crowd threw a
brickbat. That started the trouble.
The Home Minister might have re-
ceived subsequent reports to show
that there was no tear gas party. There
was only a lathi party. The 8OO and
DSP came with one havildar and four
armed police, with whom they wanted
to control the crowd. When they
:{lned i'tlh tneir attempt, they requisi-
ioned serviceg of sy
the CRP, the BET ood
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We are not against the deployment
of BSF as such. I have great admi-~
ration for them. The BSFKF has been
reared up by a person with impgina-
tion, drive, skill and dedication, name-
ly, Shn Rustomji, the Director-
General of the BSF. He has stated
only recently that they should not use
303 lethal weapons for quelling riots,
they should have a bumane approach
ang that they should develop riot guns
to deal with the situation so that it
may not prove lethal. Shri Jaya-
prakash Narain has also appreciated
this humane approach What has pain-
ed us that the personnel of the BSF
should have chased people who were
running away, and fired at them.
There was curfew for 39 hours con-
tinuously without a break to provide
cover tp the administration to dispose
of the dead bodies without being de-
tected.

The District Magistrate says that he
did not issue the shot at sight order.
At jeast that is what the Home Min-
ister has said in his statement. There
are many persons who have said that
Thakur, the

who were indulging in arson and
looting "
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[Shri Sotyendra Narayan Sinha)

Shri Jai Kumar Palit, Shri Mudrika
Singh, ex-MP and former General
Secretary of the BPCC and Dr. Jugal
Kishore Prasad, MLA, all of the ruling
_party, have demanded a judicial probe
into the excesses committed by the
BSF. Shri Mudrika Singh has stated
that they were virtually interned in
their houses and that they were not
aliowed to go out. The District Magi-
strate dig not hold even a press con-
ference nor did he issue curfew passes
even to MLAs. So they were not
alloweg to go out and see what was
happening. At that time the dead
bodies were being disposeg of. We
are told that they took the dead
bodies to five places for burning. One
«driver of a Government vehicle has
stated that he was employed for tak-
ing away dead bodies to Dehri-on-
Sone for disposal

1f there is a yuaicial enquiry, all
these facts would come out. I would,
therefore, say that either the Home
Minister should graciously agree to a
judical probe or, alternatively, appoint
a commitiee of this House to go into
this question. Let some members of
the opposition and the ruling party
go there and hold an enquiry. Shri
Jaiprakash Narayan has appointed a
non-official committee, which has its
owns status. You cannot say that a
non-official committee has no impor
tance. After the Jallianwalla mas-
sacre Motilal Nehru headed a non-
officia} committee to go into it. Even
though Shri Jaiprakash Nearayan has
appointed a non-official committee s0
that all the facts might be collected,
it would be better if the Government
appointeg a judicial committee which
would command the confidence of the
people and let a time limit be fixed for
the report. Therefore, my subsission
is, whatevey my hon. friend, Shri
Bhogendra Jha, and others have said,
the Students’ Action Committee has
not been inspired by any political
party, Secondly, the movement Is
being conducted on peaceful and non-
vialert Bnes....
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13.00 hrs.

SHRI BHOGENDRA JHA: They are
demanding the dissolution of the

Assembly.

SHRI SATYENDRA NARAYAN
SINHA: When they came out with
their demands, I suggested in this
House, the other day, that their de-
mands should have been discussed
with them. But nobody cared to talk
to them. The Government was keep.
ng quiel. Now, they have increased
their demands.

My hon. friend, Shri Bhagwat Jha
Azad, has said that the Ministry has
been cut dowm to 14. 1 would like
him to consider fur himself; Will
this Ministry deliver the goods? Are
they capable of taking the action that
he has suggested. No. Then. 3t is be~
ing said that this is the politics of
disruption. 1 say, it is the ecallous
attitude, the cavalier attitude, of the
Government whicth is driving people
to degpair and desperation. 1 would
say, actually, it is not the politics of
disruption but it is the pcltics of
despair and desperation.

ot TNA REATY A (FNGT )
Jorenw W, fagx ¥ om WA T
Y AreT g W W o) ) @ 4§
¥ avery & fareroers WY whas § )
¥ X9 627 % TF WH % 9T 99 § W
fafoer & aard 97 wor 5 oyt i waiffie
¥ A rww S § i oF
A H o agEm LA §

13.03 hrs.
[Snr1 Vasant Saitur in the Chair)

ag a7 § O% gfrat o g
{sorw & wma¥r % war W) wowt ¥
| fere o & ) o ww W W



249 Situation in Bihor CHAITRA 29, 1898 (SAKA) Situation in Buar 250
(

Dise.)

YT farT Ay ot 1 2dY Sy F go dYo
¥ §9 Wl 2y F Ay Wy 6
faddt Tt & g wgar awar 6§
g AT FTHTL AT A9 919 24 famey
g€ T ¥ Ao SR SR,
¥ g ofrom gEdy ave w5
fager | 3d A9 AgaEr o O R
TAT | qEY ®Y AAGT 9 IAGY qg ;AT
fagr f ovil SAF) wEar FAA & &Y
g™ &1 zan fare #v fqondy wfear
¥ v @i § 7 Fmy Ak oy &1 Mt
A 3¢ guar fr 7 9T AT WA
AT | AW WE W & WA
T F qg avT 3H) qEH K ey o A
gfe gw Az ¥ grerT AE TEW A% Al
QR ¥ FvETT A7 A, (wmasw)
3! mfom ¥ Ry g 3 aaE
e & MA T ¥ Wifs WA
16 it w17 18 al@ &) AT §O
faere & pur WY ST qeaw ¥ 9t
To fagar 2, caq gz arfaA Yy AT @
fr 3w famr St %7 @ 91 ) 7E @@
W gTT & graR ar 497 § fw qor &
fefr@a g7 & ¥ agr % wx %
Aq7 3T T AT ¥ WX T@T (FT I
% ¥ g aft ot ¥ a@ &Y w7
9% avg Y famrT ¥ ¥ wzam@ v
W 9T arddy S o @ Ry
¥ % wzard fagre w et § ooy &
T ¥ wm o ¥ wewd gi. ..
(wewrw) ., , agr St A gE &, oA
7% R@r mar § fr g wolf e 9w
Wre & ¥ | 3a¥ g a1 wfge v fw

(Disc.)
1 Iqzal KOS w9 ¥ 1 fade) @Y
% @1 X U qT AL WY § FET
{& frafga) *7 97 QARYA 4T 61T
I F@ " O 1 frarfuar & S
ati § g A &, &5 ¥ Towifas
A ¢, W17 4 QF TqoHTaT AT § |

qumfa Y, W wEr wNY 15
Ao &Y v afewre 71 AR qwfF @
& A1 f Ao a=91 1 WA AR FHA
woed &l wa Ara o 85 wfqw
oY Y OF Al § WY fr AT/ vEA
AT 3w AT E TR 12T Y
WA GFA 1 T As WA A F 5
sfowrfraF v am O fe s fandy
zAl & agEE T W7 T @ uzdA X
W $H | a8 Wi A gurfs Y
t 5 4 85 sfqw Ay Qa7 w1 F
T v ¢ foemt angw qa} faw
wy W lmar @ AR 25 a9
Y WY & g A fowt 39 Ady
frrg e @ W sw §1a
wr § afz & fare a3, &t W auw
awy § fe fadrdY 2ot &7 | aT T
"L IA¥ 419 aTA WA W |WT T,
FXVIE B KSR AR LR L SRR
T g | TA% |14 WU WY AT E
YT, REAT WY WL AT AFA
afad & wiw v ST akaw
s N AR RE A H AN T
AT R F 6 &9 F oW LW qw
®Y wr § wewE T gw wR e
HFEAHT A AW
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[ o were ayew) o arfrdlew orffar § ww e ww an

ot & &l & frw g & g wmA

woY oYy § wewnd g€ ¥ o
W uré A part g O & g wer
 fe ag midzm odwm & 1 ¥ wrowY
e fr 8 Rt & ¥ oF ¥ wwd-
% frar wn § fr ag _¥zd, B: WY
wgr vy @ s § =ize aff f ol uw
F o q ait fafs aREEw
agfeomc At Qr ot 81 v A
¥ gs MRy A freware farar oy 8,
I uw WY frondt @Y § wix aife-
ww qrfa & wrdvatidl ¥ s add-
wrf fear T & 1 wa¥ are wifgeaar
3 fv gizmd Y v @ § Wi e
;w N wfew § O fer o gy

1

war & &Y JuEw g¥, IR = iy
e faegr & At & wawy war §
Ty At § A g AR WA @
o free e g 1 gfem N as &
303 & werar gl M Tt W)
W 3wl & fadz a1 fgewr feeey
£ 1 TA® w7 wRTaT /AT w%a § fe
waifm§ 1 s a@ ¥ sgoar §
fEdrafrr v ot sram ) o
agi & AW TG W IN a0 w1 FA@r Ay
o fe sz owiger s 8z §
X IAE wreT ¥ € avel oy ey
W oaq T § wfge § fo W W
g fow & wf 6l |y ST I
$ arcfowk s 9 & A qveuTt
LR

&t fmr W@ (mr) ;e
Fqrfaw are gY. . .. (vowwvw) .. o

oft crilvr STATC e : OF ¥R 9
afge Ft 1 @ o wom X &

s gy, A W OF R @
faar @grar § A gi ¢ 1 wg

g, o, fardofre wr , oY qgt v &3 .
ge & = afwr fiprr Wi A ¥ o
g dy g€ &Y v ¥ oF gHe o Wre

gtz gu Wit Sidferer ot & wf wr-
wriqegad o T & i e
fr fvg ag & oiidww ot A 0
o wx frar &, aream § AT
§for o famg o &, fe ¥ 2w Y
TR EET | e I owvmg ff
afew Yareft ¥ w@i fe aft § dw
w O, A g w6 A A N 58
Fr g | ag Rw & oy WA
T § Wit mar A ok faq ye woi
#r ¥ficr war afx e k& {an
fir & & qg wgr I w A AT waw #
Y frg N &I EF | EwiwG
fqaqmg vem frag grag N

#r¢ wrjady 7 w7 faan 1 Y w1
LARK RGO LR A R
£t wrx & qkarfAw A B § wx
IO ¥V, §1 I 7Y Ay A § afen
3 %1 fgar o1 q7va 4y far wfgd o

BRI 7T HIIT A 19 AT W
wrafor g€ &r 1 & agr qx war @y
wEan A At femre &, 3w & gwda
Tl B 1 W A 2 ot ogfor A
YA wefe oy agr arefrr gd | vl
N A A sArAIw e
fon avg @ ONEwS qriw & qEw
W & M9 q v feqavg & § qifwn
FTRE LT RATT O E L M
sty Y 5 @ W AN Feglfy wet qz g,
39 K A PO A T ANW g
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w1 wg &, 6 39 ¥ g7 3 § agd w1
e & 1 afe § wfaygd o & o
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sty wom wgd § T qNAfew alF
g I P wiw e E o gw g
ard v § 7R ag feadaaf o qm
2 ar fdy ofrT N 4iFf g, Afiwx en
af wighr fiv ¥ e gy WX gw B
Tt iy Y v oy it s orerar oft
Toh b oy w0 afk go dro
¥ & ww W g Ky ¥
WX & orrar & fay o ofy Al ¥,
1 § aa1 § s § g 1 A g @
w®E I A ww N 3w W e g0
o 3w A fowea gy 1 gafoe &
serAgT Efrgmegtemid &
tio £

MR. CHAIRMAN:
Cbaudhry.

sShri Khwar

at tere e® : warafy wEizs,
APAX q AENE, TIA, ST G-
fawr &1, ..

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order,
Sir. This should have been my turn.
But I do not mind as we both belong
to the Opposition. But I should have
been consulted in the matter. My
consent should have been taken and
then only he should have been called.

MR. CHAIRMAN: This is not your
turn. The Chair has the duty to
balance the debate and I go by the
hst before me.

SHRI JYOTIRMOY BOSU: That
List is wrong.

MR. CHAIRMAN: There is no point
of order. It is for the Chair to decide
whom it should call.

SHRI JYOTIRMOY BOSU: There is
an ordey of the House,

MR. CHAIRMAN: You may show
me the rule,

on ia Bihar 2
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SHRI JYOTIRMOY BOSU: There
1s an order of the House. IY has heen
done all the time like that,

MR. CHAIRMAN: You must regu-
late yourself according to the rule.
You point out to me the rule by which
1 have to go according i{o vour wish
or I have to decide who is to speak,
You cannot dictate to me. When I
am standing, please sit down.

SHRI JYOTIRMOY BOSU: I am on
a point of order.

MR. CHAIRMAN: Please sit dowa.
You must appreciate that after Mr.
Bhogendra Jha, the Congress turn
came and then Mr. Satyendra Nara-
yan Sinha spoke

SHRI JYOTIRMOY BOSU: Because
1 gave my consent tc the Depuly
Speaker who made an announcement
—you may look at the record—

‘1f others have no objection, may

1 call Mr. Satyendra Narayan Sinba’.

I said, I have no objection. Because

1t was my turn to be called, I allowed
1t

MR. CHAIRMAN: You gave prece-
dence to one person.. (Interrup-
tions). Please do not create any dis-
order. 1 recognise ycu as the mawn
Opposition. But where is the humi-
hiation in this?

SHRI NOORUL HUDA (Cachar):
There 1s no humihation But that 15
the convention

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): 1 have to make a small
representation to make the position
clear. I think it was agreed, and the
Deputy Speaker also announced that
the Chair would call speakers in the
order of two Congress Members and
one from the Oppomtion, asnd 1
request you to follow that. Inter se
between them it is for you to decide.
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MR. CHAIRMAN: I lmcl;lendhfo afem ww S el & gF w
balance the speeches. Mr. audhry
comes from that region. So I thought & &Y I % Wyar feav wrrdr

that he might make some contribu-
tion. If you have a quarrel over that,
all right, you speak.

SHRI JYOTIRMOY BOSU: I would
like to put on record what an irregu-
larity has been commuited in this de-

bate. .

It is a very important matter. Shri
S. M. Banerjee was the Mover,
according to the order paper. He
got up and spoke just for one minute
and the next speaker should be a con-
gressman. Mr S M Banerjee’s ploce
was taken by Mr. Bhogendra Jha. I
did not object because he comes from
Bihar. The Deputy Speaker said I
will allow Mr. Satyendra Narayan
Sinha to speak. Then I did pot mind
Now this is the third time. What is
this? The Chair thinks anything can
be done....

SHRI K. RAGHU RAMAIAH: Sir
to put the record straight, cal! onc
more person from the congress ard
then you may call one from the
opposition.

SHRI JYOTIRMOY BOSU: No, no.

MR. CHAIRMAN: Please see Rule
350 1t says: ‘When a Member rises
to speak, his name shall be called by
the Speaker. If more members than
one rise at the same time, the mem-
ber whose name is called shall be
entitled to speak. This is the rule
which has been given and I follow
the rules.

o e fr madd ;oo
wgrew, wIg froat & 55 wmgm . gw
wifrsda @ amea & 73T fr oy awre
I WoHT AT F, T wAUT A
fegam 7 g wa v N ardl g, 57 g
fram g, s a s adr &)

SHRI JYOTIRMOY BOSU: If is**

MR. CHAIRMAN: You must with-
draw that word. Otherwise I will
have to proceed under tha rules,
You cannot insult the Chair. Direc-
tion 115 A says that ‘Any one of the
following three methods may be
adopted by members who desire to
notify the Speaker of their intention
to take part in a debate or dis-
cussion. ...

SHRI JYOTIRMOY BOSU: 1 gave
that in writing.
MR. CHAIRMAN: Dleasr wait,

Then it says:

“(a) The names of membcrs who
wish to participate in a par-
ticular debate or discussion
may be supplied to the Spea-
ker by the parlizmentary
parties or groups.

A member who prefers to
write direct to the Speaker
may do so without having to
go through the machinery of
parliamentary party or group

(b)

(¢) A member who may not itke
to give his name to the Spea-
ker through his party or to
write direct to the Speake~
but wishes to adopt the well-
known parliamentary prac-
tice of catching the Speaker's
eye may stand in bis seat
whenever he wishes to take
part in a debate.”

(Interruptions) Please listen to the
whole thing. Then it says:

“The Speaker shall not be bound
by the lists or order in which
names have been given bv
partiegs or pgroups or 'mci-
viduals directly. The lits
shall be for his guidance onl”

I—————

**Expunged as ordered by thc Chair,
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and it shall always be open
to him to make changes
whenever necessary in order
that the debates are regulated
in accordance with the
general principles laid down
by the Speaker frem time to
time.”

Therefore, I was perfectly within my

right to call Shr1 Ishwar Chaudhry,

The use of the word spoken by Shri
Jyotirmoy Bosu against the Chair is
irregular, I ask him to withdrow
that, (Interruptions) 7 have already
pointed out to you Direction 115A
of the Speaker. I think the order in
the House can be maintainced only if
I go accorduing to the vules. If I go
beyond the rules, you have every
right to question., But, as long as I
go according to the rules, you must
cooperate with me to see that the or-
der in the House is maintained. This
is my request to you all. I do not
understand how Shri Bosu made this
uncharifable remark against the
Chair. As long as I was within the
rules, will it be all right to allow this
remark to remain on record? This is
for the House to decide. Otherwise
it is impossible to function.

(Interruptions)

SHRI BHOGENDRA JHA: Mr.
Chairman, Sir, will you kindly per-
mit me to make my submission?

MR CHAIRMAN: On what? Is it
a point or order? I must know
whether we should go according to
the rules or not. Do you want me
to regulate the proceedings under the
rules or not?

SHRI BHOGENDRA JHA: Sir,
according to the rules quoted by vuu,
you are right. And what Shri Bosu
said wag this. His Party being the
next majority party, he should have
been give: precedence over the other
parties. From that point of view I

258
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think he is right. Because you have
called Shri Chaudhry and you have

permitted him, you may ask him to
speak.

MR.

CHAIRMAN;:
finished?

Have you

SHRI BHOGENDRA JHA: In re-
gard to the word uttered by Shri

Bosu, If you deem fit, that can be
expunged,

SHRI S. M. BANERJER: I want
only half a minute. My name was
mentioned properly and it was in the
list. I have asked Shri Jhi to speak.

MR. CHAIRMAN: Mr Guha, are
you making a submission or speech?

SHRI SAMAR GUHA: I am mak-
ing my submission. As per the rule
read out by you, you are within your
rights to regulate the business of the
House. Anyway, the word **® ig a
very uncharitable remark Except on
rare occasions only, generally, it has
been the convention that, according
to the party position, you ask the
speakers to speak. 1 think the mat-
ter should end there and Shri
Chaudhry may be allowed to speak.

MR. CHAIRMAN: I think the
matter can be settled here. I believe
that Shri Bosu agrees with me that
Shri Chaudhry may now speak. Now,
will you withdraw the remarks me¢de
by you against the Chair?

I think that remark will have to be
expunged.

SHRI JYOTIRMOY
on a piont of order
rules do you expunge it?
ly read out the rule.

BOSU: I 1ise
Under what
You kind-

MR, CHAIRMAN: I shall show
you the rule. The remark made by
you is undignified.

**Expunged as ordered by the Chair.
426 LS.—10
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ot ¥1o gao famdy (Wiwreniw)
wawfa wgrm, 15 frqe Ty a@™
g war &, a3 gy mAdee § wE
st =ifgd, gw w owifea 7 &3 <8,
afFT IEW 17 T W1 w@R fel
AT g §WT 99 ¥ Ama ¥ 8w
FaT /gy

SHRI JYOTIRMOY BOSU: May 1
know the rule?

MR. CHAIRMAN: It is rule 380.

SHRI JYOTIRMOY BOSU: You
may ask Shri Chaudhry to continue.

MR. CHAIRMAN:
that 1 yield to you.
under the rules.

I do not think
I have done it

SHRI P. M. MEHTA (Bhavnagar)’
On a point of order.

"MR. CHAIRMAN: What is your
point of order, Mr. Mehta?

SHRI P. M. MEHTA: Sir, you had
been pleased to direct that the words
**should be expunged. My wnoint of
order is, are those words unparha-
mentary, defamatotry or dz2rogatcry to
anybody. He expressed an opinion
You cannot expunge anything vh:ch
1s not unparliamentary, Jderogratay
or defamatory

MR CHAIRMAN. Rule 380 says:

“1f the Speaker is of opinion that
words have been used n de-
bate which are defamatory or
indecent or unparliamentary
or undignified, he may, in s
discretion, order that such
words be expunged from the
proceedings of the House.”

APRIL 19, 1974
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This remark against the Chair is an
undignified remark and therefore it
is expunged.

(Interruptions)

SHRI PILOO MODY: Is jt your
contention that if the Chair ** it 18
permissible?

MR CHAIRMAN: That is hypothe-
tical and I can not give any opinion
on your hypothetical remark.

SHRI PILOO MODY. Sir, once the
Chair arbitranily puts things out of the
recovd, entire passages of debates con-
cerning allegations agmnst the Go-
vernment can be removed in the same
manner. There will be no end to it
Therefore, I recommend to you, if
Parliamentary democracy is dear to
your heart suffar the insult rather
than ruin the procedure.

MR CHAIRMAN: Simultaneously
with this, Mr. Mody, youa will appre-
ciate that unless we agr2e to honcur
the Chair which has to regulate the
proceedings—in its best wisdom and
according to the rules—and unless
this cooperation is given it would be
imponssible to regulate the oroceedings
of the House and the verv basis of
the parlimentary system would be
threatened I do not say 1 have got
all the experience and wisdom of the
other Members But I am doing mv
best You must cooperate with me to
enuble me to regulate the proceedings.

st frax Q@ (a77) : Ay
AT AFTE T AW O S
wif/q 3 7 979 W17 gy w9
1 s § A 3 glaTT 9y v
wqet famT ¥ o@ wwv afwfe grr
werrare, gasdl,  qamd, det,
fwetr & qure, sifg wrwA) # v AT 72
wifapl g W @ 9T g

“esExpunged as ordered by the Chair.

-_
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qrieamy war & ato g #Y wifaqdk gt
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7g oA WY aron § s sl
¥ w=TT ¥ O Y v o wife &
forged 4 1 fagar ga@y T2 W4T w9
WRTHT AT 5FA § | §T A AEY
¥ gz 4 ax ¥ Fow famnedra
agrew ¥ wrzer fear f Wit wiw Ay
Teft @7 IR EV F ATH §F Fo dro Tz,
st gy fagfrar sog wife =qrET 93
arft & e g wf | sifemEmEr
amy a7 FTe Jarelt ¥ fxT gan o Alw
agr 97 3% oF fav qF 12 AR W
sfergraren amT & wre & v AT Ak
FFrraTsT anr A YA T X w7 oY
o¥ agy 97 foendtw iR AT 6
IOfE & | W A9 W AT | T
2 T I QX 70 I 9T W4 AR
@ & ¥ iy gavEd fmy e
ooy Wi wfgeng &), oz @y W@
a3 @ #t TIe Mfegr w1, 913 13T
o e T 1€ W17 e a1 Ay W
O | Wi oy W iR Wi 9 afxay
R w7 §F 9T 9T T 9 T AT
R AN H AT AT I A
a1z {4 gY@ A, fow w1 9y aiegt
T Aft Ffew a7 v oferd
w2 At fr daw s av &
Fgram A adt g fr w934
aH Y AT FIE, W o § wfow
wigy a g7 g & o & Ar9 TAAT
16 AT 7Y 77371 & =T JE) w847 )
AuEF T A FT AN I TG AW
A% T FV | § 3T oW T q9
&% T § W0

awrfy e w7 AW WS
A FTATT SR AT AT R ?

st fwr et Tad o
T/
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e & fra

_‘ﬁ' frae et : & e s
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A FT A A AG AATAH
FFR T 37 § 70 gfew & we
qH T Nifar g4 /7 99 /e A
T fgaTaT TR A1 W g )
IO AT AT A, gA S
AF F 91 JATEA F A% qQT AEY AW
IART AT FFT Y | SO AT 5§
a7 & A o Fro o giferew, WA
gifere AT gfws wma wife oqra a¢
ot A A war g€ 1 & I AT W
W F WAT E, TG0 7 " TG Ao
18 FFT IT §IAT A7 W W’ qedy
SNroqmmram g & woee ¥ AW
@ g W AR qm § we
¥ ar 1% 45 Y, AfesTar wewi
7 W7 9T Y A WTY G AT A 6y
TITF A ST, W q Waeq Arfes
&y A ww ¥ v & TR @ w1 wqm
@ g e & drewwr Y gz &
| STT-q X AT |

% Ay WK ¥ 5 o feme
| vz7 v A fagre F v G qr
qraen e W w2 ¥ sgea 4, wod
SRR LS cEREGR R R
f& wr g9 @17 aay & anfas s
Lzciod

SHRI JYOTIRMOY BOSU: This is
a police raj where we are living today.
It has beep very rightly pointed out
by no less & paper than The Free

Press Journal, an ardent supporter of
the Government; in a caption:

“More people are believed to have
died in police firings all over the
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country in the 24 years since inde-
pendence than in all the two wcen-
turles of alien rule? What has made
the policeman in India so much des-
paised by the public whom the seeks
to serve?” {

This is the oontext in which we rise-
to speak, today.

Today 1 was surprised to read a-
press clipping of 21 March 1974 which
says that they have formeq a Cabinet
Panel on the War Counci] pattern....

AN HON. MEMBER: Where?

SHRI JYOTIRMOY BOSU: Here.
This is to fight the starving millions
of the country, to let loose the blood-
hounds to suck their blood anrd yet at
their throat. A Cabinet Pane] on the
War Council Pattern! ‘An Inner Cabi-
net to be charged with the integrated
responsibility for the whole range of
government policies is being suggested
here to deal with the crisis that has
gripped the ocountry. Thig s for
what? To let the blood-hounds loose
and suck the blood out of the starving
millions of the country.

SHRI SHYAMNANDAN MISHRA"-
No, no. This is Shrimatl Indira
Gandhi’s war on corruption.

SHRI JYOTIRMOY BOSU: Then let
her threat herseif.

This is amply demonstrated by
figures. In 1950 the Central Police
budget was Rs. 3 crores. In 1873, it
is Rs. 166 crores. The State polire
budget in 1950 for all the States it
India was Rs, 51.78 crores. lp 1973, it
is Rs. 312.93 crores.

This is democracy and socialism, Mr
Congressman around us here which
you have brought to this country! Yot
are lving surrounded by blood-hounds
whom you let loose on the people who
ask for the minimum requirements for
human lving.
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SHRI M. RAM GOPAL REDDY
(Nizamabad): How many people have
you murdered in Bengal?

SHRI JYOTIRMOY BRBOSU: Keep
quiet.

In Gujarat—I am sorry 1 angered
you; but I have reasons for it—around
140 people were shot dead. In Bihar
also, they want to be ruthless and
make it a battlefield. On the cne side,
you are armed to the teeth; we know
the weapons the BSF and CRP carry
are almost like those of infantry batta-
hons. It is only for tackling unarmed
<ivilians on the other side. You ore
on the one side armed to the teeth; on
the other side are the starving popula-
tion, millions of people confronting
you. This is the implementation of
Shrimati Indira Gandhi's garibi hatao
Programme.

What is happening? The people
are only demanding implementation of
the garibi hatao slogan on which votes
were taken from them by Shrimall
Indira Gandhi. They are struggling
for survival, for food and against high
prices, against blackmarketeers and
‘hoarders, kulaks and corrupt practices.

One student came ang saw me the
ather day. He asked; what will hap~
pen in this country? The Bihar Edu-
cation Minister asked the college exa-
mining authority fo give 15 grace
marks to his son so that be could pass.
Naturally he is to be taken as Minister,
Mr, Lalit Narayan may help him. He
must be made a Minister! So, 15 grace
marks. The demand was everybody
has to be given that mark. Otherwise,
there would be trouble, ang that is
what has happened. I say that the
demands of the youth and the students
are more than justified, and therefore,
they must be accepted.

Then, I would lke to quote from the
Far Eastern Economic Review, a very

well known paper from Hona Kong.
i says:

“The student violence in Gujarat
and Bihar, suys officials, wa? fanned
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by vested Interests and those who

do not want democracy. But the

truth is that life has become unbear-

able for the vast majority of the

people, while a few thousand wallow

in luxury, unlimited corruption and
m“.er.n

For example, Shri 1., N. Mishra.

‘“More than 100 lives were lust in

the two States after baitles with the
police....’

It is a scathing attack on this Gcvern~
ment.

Then, I wish to quote the views of a
former Inspector-General of Police. I
do not like to quote in fact, but taen,

even a former diehard pclice othcer
like him says:

“Spesking gently and yet deliver-
ing hard punches, Mr. Mithilesh
Kumar Sinha, who retireq rearly
15 years ago as Inspector-General of
Police, said: If you can't give the
people food, there is bound fo te a
revolution. ....Nearly two months ago
1 wrote to the Chief Secretary that
your distribution system is sg rotten
that I am surprised there is no up-
rising. I had told him that the sutua-
tion was so fraught with danger that
Bihar could go the Gujarat way....”

It is not from the RSS or Anand Marg
nor from the CIA. It is from no Jess
a person thap a retired Inspector-Ge-
neral of Police,

What is happening? Instead of re-
gistering the protests, hullets have
been showered. Shri Jaiprakash Nara-
yan, with whom we differ on many
things—my party differs—and we do
not agree with many things that bhe
says, but here we congratulate him for
coming up to organise the masses
against this government of kulaks,
thieves and butchers. He has success~
tully donme it

Another thirg is this. 1 am glad
you are sling. 1 got a very shoek-1
ing news. The Government of Indla
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have considered Bihar to be their im-
mediate battle-field against the Oppo-
gition. The Centre is to meet the Op-
position’s offensive. Bihar is regard-
ed as a test case. The Centre regards
Bihar as the scene for the final bid to
meet the Opposition offensive. It does
not see the Bihar case as a State pro-
blem but as one which has ali-India
implications for the Congress and the
Government.

My memory is not quite ghort. In
1942, in the Quit India movement,
though our party had our own stand
and we did not approve of certain
things, we know that Bihar's sacrifi-
ces, Bihar's contribution was about the
highest in the country. Do not forget
that you will not be able to tackle
Bihar in this manner. The cnly way
is to face them, meet their demand, and
give up your association with the kul-
aks, thieves and reactionaries.

Then, about the shoot at sight cosder.
I was surprised. Only the other dsy,
this Home Minister, Shri Uma Shankar
Dikshit, piousely-dresseq person, had
apologised before the House for telling
a thing which I would like to say, a
lie—but it is unparliamentary —and
so I would say it was an unmixed un-
truth. What has happened again? He
has made a statement about Gaya
wherein he has said:

“The State Government have inti-
mated that no shoot at sight order
was given at Gaya and that all the
three firings took place under orders
of the magistrates on the spot.”

Of course the whole statement is a
monument of falsehood. 1 shall eome
to that slowly. The shoot at sight
order in Wes¢ Bengal—have experien-
ceqd it. In British days when there
was allen sule it was mandatory to
hold an enquiry after each and every
police firing but under Mrs. Gandhl's
orders that was done away with in
West Bengal. I have with me enough
correspondence with the Prime Minister
on this maiter and I can exhibit it
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before the House. It is being done
daily. In the speeches of Mr, Uma
Shankar Dixif, scruples are not to be
seen, morals are done away with and
lying also is not punishable, They
have discovered that, ... (Interrup-
tions),

MR. CHAIRMAN: According to the
Business Advisory Committee, your
time is 9 minutes.

SHRI JYOTIRMOY BOSU: I know
that Mr. Bhogendra Jha whose party
has a lower strength was given 25
minutes.

MR. CHAIRMAN: The C, P. I. had
20 minutes. I am saying from the
paper given to me. He moved the
motion on behalf of Mr. Banerjece. He
took 20 minutes.

SHRI JYOTIRMOY BOSU: I shall
take a little time. Here is an item in
Hindustan Twmes, front page story:
shoot at sight order in Patna follow-
ing day long....

I shall come to the main point. I
take the entire responsibility to prove
that Mr. Uma Shankar Dikshit has deli-
berately told an untruth In this House.
Shoot at sight orders were given in
Bihar, in Gaya. I take the responsi-
bility. You are an upholder of tradi-
tions here. Let Mr. Uma Shankar
Dikshit face it {I he is worth his salt
According to the Times of India dated
14th April, 1974, “the Border Security
Force patrolling the strests has been
ordered to shoot at sight thote violat-
ing the curfew and indulging in vio-
lence”. Becondly, the Times of Indiz
on 18th April, 1974, says: “The Dis-
trict Magistrate Confirmed that he had
issued shoot at gight order on April
14, against curfew violators, ete.” Then
I come to the real thing, the PTT creed:
it starts “De] 7g gen—curfew’, It goes
on to say:

“Mr. Lal confirmed that he had
{ssued a shoot-at-sight ocfer on April
13 against curfew wiclatoes indulg-
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ing in violent activities like loot, ar-
son, etc, He said the order had uls0
been annvuncvd through loudspea-
kers on mobile vans....”

On April 13, PTI had put out a story
from Gaya about the order to shoot
at sight violators of curfew indulging
in violent acltivities lhike loot, aisomn,
ete. On April 14, the UNI had put
out a story from Patna, quoting un-
identifted ‘official sources’, denying any
such order. Then again on April 13,
the P.T.I. confirms that whep the dis-
trict magistrate was asked about i, he
confirmed the order. The PTI tukes
the regponsibility. Either the Home
Minister is misleading the House or
the PTI is doing so. Let there bz a
prope. If the Minister has any sense
of sell-regpect he should come for a
probe ang establish once for all that
in this Hou-e lying cannot be allowed.
1 can tell you that this Home Minister
will be required to go it he conducts
a probe. It ghows how mschievous
they are. On 13, April around 4.4d
p.m. the Government PRO Mr. Thukur
announced that those who violated
the orders would be bayoneted and
shot. He has denied it but the denial
has no basis because not less than
three Congress legislators heard with
their own oars sitting in the first class
in the refreshment room in the first
floor in Gaya station..(Interruptions)
a sitting MLA of Gaya, sitting M. P.
of this House from Gaya and an ex-
MP ... (Interruptions) Mr. Sukhdev.
These people heard with their own
ears what Mr Thakur was announcing
with a microphone and an amplifier
and he was announcing that those
who were seen in the town bresking
the curfew will be bayoneted. They
are all preaching non-viclence. Have
you seen beyoneting? ! have seen.
You do not know.

Sir, we have Ananda Marg, RSS and
CIA. Who had been thelr protector?
Who had been thelr collaborator? It
is all the administration, persons sit-
ling in the official gallery, sdministra-
tors and policemen. They are hand In
€loves with these people and they are

(Dise.)

protected. Whenever something hap-
pens. ... (Interruptions),

I know of the recent dialogue of
Mr., Naik in Bombay with the leader
of that party in Bombay. We krow
what goes on. We know Mrs. Gandhi

is close to all these forces. We know
all that,
The question is, in Gaya, 1t aR

starteq with molestation of a lady by
a policeman, by a sergeant. 8ir, do
you know, even Professors have been
arrested. When a deputation of Pic-
fessors went to meet the District Ma-
gistrate, it was of no use. Prof. J. C.
Jha—he contested the last clectiong—
of Gaya College was suddenly arrested
Students to All India Studenis Fede-
ration have been arrested. The ques-
tion is, this firing had taken place in
five places between 1 and 3 PM on
12th April. Scores had died and dead
bodies have been given & mass burial
and burning. Police have burnt the

dead bodies. The Bihar Military
Police refuseq to fire, Ihat s one
good thing.

Firing had taken place {n Chattaki
Masjid, Clock Tower, pear Kotwali,
near market and at Jain Mandir.
Youth aged between § and 12 yea:s
have been found dead. The pretext
was, there was loot. The Pelice went
to a place called Jain Mardir and
sturted smashing glasspanes of houses
tfo prove that there was violence, and
therefore, firing had been resorted to.
In a Thospital, 13 dead bodles were
seenr. The Border Security Force seal-
ed the hospital, the largest haspital
Sir, Curfew orders were given two
hours late and when the curfew lapsed,
that was pot intimated.

1 would say, they cannot see the
writing oa the wall. There is no Gov-
ernment functioning in Bihar. All of
them are fiddling in Delhi and the
licad man 1y 8itting here. Sir, many
congressmen have uneguivocally con-
demned this. But, most of the corrupt
Minigters like Shri Daroga Rsi and
others are still going strong. The
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funniest thing is, this gentleman, Sbhri
Jagjivan Ram, whose son has Leen
named as a Cabinet Minister, neither
he knows about it nor his father knows
about it.

Therefore, I demand immediate dis-
solution of the Assembly and you
should seek fresh mandate from the
people if you are worth your salt. You
had to lick the dust. Here also, the
same thing, unless you do it.

ot dwe ww Ty (Wrr)
warafa off, Grr e av qar-sTR
forw Y =¥ & wga @l wd wfy odi
¥ fore gar e & e gf o
fagr % aoft aw g o Y gE B 3w
dY Faga o wg mar & K uw
FEU R § fR ol aw weEr
& fawe ara § oWt Aar warA WA
e iy & qaei o et ¥ arc-arx
w8, T FTEA & gl § g
2 f& qaer &1 un W@ET W
& fewrs sy SsF wifgg Wi
wgr A% AT T ofF qver §, ol &
weerar & faars i oy o aw
FTe Wi ¥ wife age o ooy &
qaw-Friy & wrere w3ré off o o
TR WETATT 67«8 T %7 §7y firar
a7 | Fie QAT WTEW WX Wi
& T 9T I fgwrens weAd wwr
arfr § WK guel # vy fwar aman
teaSiaa i g e
Tgefawven e i e e T @

fagre o wzemd oz 7t ¥ fir 16
AT § e gt § o ¥frar F s
g, Avefere gur WX e qTe Ay )
16 ¥ ¥7% 18 ArfiW # oz § 3 ¥w
ot w1 36 gaE § i & agy T v
wigat xafan fie qor A o § B
wTgw o g oF A ¥ e s

BT 91 WX 18 Y 37 qzAr ¥ Nt
ot at wm o 3w ¥ wfhary wew
fagrdy o wYT Q% gAY Far qEAT WEY
wa &, 78 KXY wawrr Hagrar ) Fox
%5 76 wg W g1 & a1 oy @
gwadRamam € ag §hd vy
wwar g 7 ¥fww & ag e wgpr §
fir ag ¥ Tgy g T W oAt 7
ag am wf f ) o & gemnr
& &1 21 wad #) fage e w7
ow At fegn waeime ordfr ¥ 4 21
et & feet wify T Ay g | WY
wrewt § e & w1 feat fe @3 @
q STRsoT T fam, et ey, @ wreet
AR AT | WEwT A F gE | @@ dorr-
FAT AT TETR |

12 Wi WY war ¥ ot wed g
TR YA R ¥, S onfaawgar
TV ATt ff qF gaer w1
w2 §t ™ F, Afew 3y ok Fyfr
&I d ) 2wl R R
&9 a1 § o 39 ¥ A faed 173w
o v ¥ el mf oy | 17 W Y oy
¥ rady ¥ gg W 97 waAT g% shfer
Ho—WT N, T T W X WA
Gr 9rz wrfer—ay agi ¥ $fean wy
waurr ¥ 18 arhw w1 swifew g
o1 W gt 7 qy ot feargur §

The concluding function was also
attendeq by Shri Atal Behari
Vajpayee.

g 17 avdre vy gwt ar | ag & gufeg
wg o § fie & & @ Frarme v ol oY
4t o woft xw & i
arg fey 75, wdw gg av s feg 1T
& 3% w1 frere e W womar v ?
¥y wrgierdt 9, reeafeia ),
o @y o i FNNR Qe
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& 9 fiew & frq 8 7 ¥ wn & g
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& s g Wl rd agd
wym g fnurar fagre s foer ol
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uTRTE W AT wft & e aTw WY
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SHRI V. MAYAVAN (Chidamba-
ram): Mr. Chairman, Sir, we have
heard the speeches of hon. members.
Mr. Jyotirmoy Bosu has rightly said
that it is ‘Police Raj’ which is going
on in Bihar. The other members
have @also pointed ovut that looting
and shooting have taken place in
Bihar. Whether the Tregsury Ben-
ches are going to accept this or not,
history will speak for itself about
the facts.

Why is Bibar in the vanguard of
this revolution? That will have to
be considered in the House. What
are the reasons for this situation and
for the activities that have taken
place in Bihar? It is the economic
backwardness. Nobody had thought
of it, Bihar has got almost the
major heavy indusiries. Vet Bihar
is economically backward. So far &s
per capita income is concerned, Bihar
is the second from the bottom, What
ig the remson for this? We have
been spending crores of rupees in
Biher; even then we find that ¥ 1
economically backward, facing this
kind of situation and activities. More
than ecomomic beckwardness, the
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8tatc! is now in the clutches of cas-
teiam, and the common people ot
the State are the victims of the
vagaries of he dominant caste lea-
ders. Political instability and inse-
curity and economic backwardness of
the State are the result of the never-
ending see-saw battle between diffe-
rent castes. The unscrupulous poli-
tical learders exploit for their own
ends the cleavages in the castes.

The Central Government are the
silent spectators. Prime Minister,

Shrimat{ Indira Gandhi nominated
Shri Kedar Pandey for the Chief
Ministership of that State. But what

did happen? He was removed un-
ceremonijously from the gaddi by one
of the cahinet colleagues of Mrs,
Gandhi. You can very well imagine
the currents and under-currents in the
political fieid,

Now, another eminent leader, after
the formation of the new Ministry,
has rightly pointed out and charac-
terised the new Ministry as old
wine in a new bottle. There is no
change at all and this Ministry also
will not last even a few months.
It is from his speech we can con-
clude that it would not last even
three or four months.

Students’ unrest in Bihar is in-
creasing. Why? Because the stu-
dents when they go to the mess,
they could not see the food being
served. Provisions are not available,
The food situation there iz so bad.
When I had been there recently, per-
sonally 1 asked them and I was told
that rice is selling at Rs, 11 per kg.
Why is this situation? What s the
State machinery doing? Is it not the
doty of the State to procure food-
grains for their own people?  So.
these things will have to be viewed
seriously by the. Treasury Benches
and they will have to come forward
with some solution o solve all these
problems. This is a never-ending
thing. It will have to be solved effec-
tively and T call the Minister for

1896 (SAKA) situation in Bihar 28,
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Home Affairg to see that these things-
are solved.

Sir, Bihar is the home of lhe
Sadaquat Ashram and the Sarvodaya
Leader, Jayaprakash Narayan. Jaya-
prakash Narayan is the only one
great leader of the pre-Independence
era. Yet the Prime Minister accused
Jayaprakash Narayan of speaker-
heading the politics of disruption in
the country. I am compelled to say
that, if men like Jayaprakash Narayan
are accused of having persona! mo-
tives, the doumsday of the ruling
Congress Party is fast approaching.

The ruling Congress Party leaders
talk ceaselessly about the cstablish-
ment of a casteless society but the
ruling Congress Party leaders in
Bihar themselves are fathering cas-
teism and factionalism in the State.
One who sows the wind will have to
reap the whirlwind. That is the
proverb which I would like to quote
here. That is the situation being
faced by the ruling Congress Party
in Bihar, -

The people of Bihar seem to be
the fodder for the burning jealpusies
among the different castes in Bihar.

Coming from Scheduled Castes, I
am pained to say that the Scheduled
Castes and the Scheduled Tribes in
Bihar are going back to the stone-
age civilisation, We read also in
papers about naked parades being
conducted by people. These things
will have to be curbed and curtailed
once for all if we talk of democracy
and a casteless society.

Our leader, Jagjivan Ram is being
brushed aside by the ruling Congress
in Bihar. I warn....

SHRI DHAMANKAR (Bhiwandi):
Are you worried ahout it?

SHRI V. MAYAVAN: When we
talk of a casteless society, why can-
not T mention these things?
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I warn the Scheduled Castes and
the Scheduled Tribes people will
never tolerate any insult to this
venerable leader.

In Gaya, Mr. Choudhari has already
stated the situation there warrants
immediate action by the Home Minis-
try. I would request the Home
Minister to solve all these problems
immediately.
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(Pupri): Mr. Chairman, Sir, 1 was
listening with due attention to the
speeches made by Shri Bosu and
Shri Mayavan from the DMK. Shri
Bosu, by quoting from newspapers,
said that the ruling party has made
Bihar a test case for the violence of
State power,

This is hardly true. His demand
for the dissolution of the State
Assembly is highly erroneous and
misleading, I hope he realises the
implications of that remark which is
a danger to the proper functioning
of Parhamentary institutions and for
its very survival in this country.
This betrays his real intentionsg and
this was made very clear in his eon-
cluding remarks when he demanded
the dissolution of the Bithar Assembly.
This 18 the crux of the problem and
express th¢ motivation behind the
movement that the Opposition Parties
are instigating some young men @énd
youths in Bihar and other parts of
the country to launch.

What is the objective behind thus
movement? It is to demand the dis-
solution of the elected institutions,
resignation of the elected Members of
the legislature and later on of this
Parhament as well I hope Mr.
Mayavan,_ who was very lavish in his
compliments at our party, realises the
implications of this demand. I think
he hag heard the name of Shri M. G
Ramachandran and the charges he has
made about the functioning of D.MK.
government in Tamil Nadu,

SHRI C T. DHANDAPANI (Dha-
rapuram): I want to know about the
allegations levelied against D MK
by a man purchased by central leader-
ship.

SHRI HARI KISHORE SINGH: !
do not know whether he has been
purchased by central leadership but
till the other day he was the Tres-
surer of your party. (Interruption).
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What has happened in Gaya is
very tragic. As Shri Shankar Dayal

Singh has pointed our Gaya is a
place where Prince Sidhartha sought
liberation oi Buddha soul and atiain-
ed enlightment and preached message
of peace and hope to the humanity
at large. Gaya is also a place where
people go to pay homage to the dead
and the buried. I would request the
ho:. Memicrs of Opposition o yeuiise
the gravity cf the sifuaiion znd have
second thoughts about the inicusity
of the movement. 1 do not know
whether they want parliamentary
institutions to flourish in this country
and the prlaceful methods of social
change to continue. But I wculd
like to know whether gherao and vio-
lence have any place in a democratic
society. If you indulge in gherao and
prevent people from going to post
offices, railway stations or hospitals
then what recourse the ordinary
citizens have unless State authorities
provide protection and facilities and
if the Government is not competent
to provide these ordinary facilities to
the ordinary citizens then that Gov-
ernment has no right to exist. If
people are prevented violently from
getting ordinary Civil benefits, then
the Government is justified in using
force. 1 27 <orry eight percons were
killed. I do not want to enter into
the controversy whether they were
students or not but as far as my
information goes most of them were
not students.

No student wag killeq in Bettiah.
Very few were killed in Patna, and
my information is that in Gaya also
only two persons could be described
as students, but I am not sure about
that. But what is more important is
not whether they were students or
not but the fact that precious human
lives have been lost. And for what?
What is the obje¢ictive of this move-

ment? That is the question that I
want to ask. I would most humbly
request Shri Vajpayee to clarify

this, because the Vidyarthi Parishad
426 LS.—11
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ig the mainstay of the movement in
Bihar. I do not know whether te
will accept it or not, but the Vidyar-
thi Parishad is the main force behind
the movement. I do not know akout
RSS but the Vidyarthi Parishad has
been clearly the mainstay of this
movement. I do appreciaie the' fnel-
ings of my Marxisi friends, but ii.ey
have nothing to gain from this move-
ment in Bihar, keocause Bihar has
shown clearly and categorically tinat
the CPM has no place in the politi-
cal life of Bihar,

290

SHRI NOORUL HUDA: Nobody
is talking of gaining anything. Our
party is not interested in gaining
anything from the movement.

SHRI HARI KISHORE SINGII:
They are interested in the dissolu-
tion of the Assembly. Their leader
has just said that they are interested
in the dissolution of the Assembly.
So, we know what they are aiming
at. They are not interested in the
functioning of ,this parliamentary
inztitution and the democratic way of
life. W2 know that wery well
Therefore, my appeal to my hon.
friends of Jan Sangh, S.P. and S.S.P.
is this: For God sake, do not destroy
the very basis of democratic institu-
tions and parliamentary sysiem» of
government in your hatred w©of the
ruling Congress Party. To my {friends
of Jan Sangh, I would request that
so long ag Jan Sangh accepts the
parliamentary way of life, and here
I would request Shri Vajpayee in
particular, they should consider and
ponder over the fact whether the
way the movement is going on it will
be conducive to the effective func-
tioning of parliamentary demoszracy
in this country or not.

SHRI ATAL BIHARI VAJPAYEE:
What about the CPI? He has no ad-
vice to the CPI?
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SHR HARI KISHORE SINGH: In
the context of Bihar, I would re-
quest the Home Minister to make
an inguiry whether the holders of
edible o1l who were caught for adul-
terating edible ol 1n Gaya are financ-
ing this movement or not.

SHRI BHOGENDRA JHA:
are financing it.

They

SHR1 HARI KISHORE SINGH:
Who 15 finanung this movement 1n

Bihar. fiom where 1s the finance
comung?

AN HON. MEMBEfR From black
moncy.

SHRI HAR1 KISHORE SINGH.
Of course, it 1s coming from black
money. Therefore, 1 woulg reque<t
the Home Mimster to mubhe n -
qury nd to take ‘udable action

The ¢conomic situation 1n Bihar is
very difficull We forget the fact
that in Bihar, the small cultivators
and peasants have been forced to buy
diesel at Rs. 3 per litre. This is
within my  personal knowledge.
These people have also been forced to
buy urea at the rate of Rs. 2.50 per
kg. This is also within my personal
knowledge. In this backward State
which has been chronically suffering
from food shortage, there is a shor-
tage of about 7 lakh tonnes. How
are we going to meet a situation like
thie where the peasants have been
farced to buy diesel, urea and ferti-
lisers at very big highly inflated
blackmarket prices. It is not real
sbortage which is there, because
things are available in plenty but at
higher prices. Therefore, I would
request the Central Government to
take immediate and effective action
80 that the agricultural production in
Bihar may not suffer and our friends
who are not interested in the woik-
ing of thig system may not profit
from the difficulties and hardships of
the people.
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I wish to congratulate the students
of Bihar on the fact that most of them
have not failen prey to the machina-
tions of the Opposition parties. They
are a very healthy element. I am
glad that they have drawn our
atlention to the rottenness of the
educational system Whatever Prof.
Nuru}l Hasan may say or whatever we
may say the fact remains that all of
us are for improvement and change in
the ecducational system, but nothing
has happened in this regar@  during
the lost 27 vyears. It is high time

that our educational system is made
job-oriented and more productive and

more useful.
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qF1H 1 OF T T ATZAT f-mm
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“We have always suspected that
many Anand Margis and RSS men
have nfiltcaated mside the adminis-
tration We 1egently recencd some
concicte instances which we would
Lke to bring to your notice

Akhaura Himachal Pradesh, IPS,
Commendant, Buhar, Miltary
Police, at Dehni-on-Sone, posted at
the eastern gate—

MR CHAIRMAN- Under the gulse
or reading a letter, you must not
refer to a ‘third party.

oY vmware  wwely ¢ dfew
oF v § e wyar fie ooy WYim wy
ar do @49, IFEH ow Faedy Ifaw
gy alrE ...

APRIL 10, 1974
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afe mew : s A ¥ W
€t & w7 Gifog

st owrETe Wt ;. F I¥ oy
& amEr g

“A R. Sarengi, Under Secretary,
River Valley Project Department,
received 8 printed cireular letter

st d by A wud Mag toats mem=
bers exhorting them to step up heir
month ' of April
We are enclosingt a fascimited of the

said letter for your reference.”

T oga FY Y A ATy ¥ 2faw
o @ g ¥ am g fe s awmw
AT Y A FATE AT W T ATE K
WA § fame 7% # aeT FHawY
N AT | W A AT AW KT G Y,
f& avdtr  we3 Ao fear s, A
F79 AR A FHAY F AT §, 0Fo 0Fo
Yo FAWE FITH FENT ATIATE
fr = x4 g T 2, AT |99
frarys 2, ma ¥ W A0
Fffw arzr cr fram T P A
T & faosll 7oAl a7 gwEm
Fraw £ frog FaAma & fadfaa,
&z oY TGN AT FL W ]
forr & v qrE A 418 gEE Ay dY )
@ frema § frow@ aww oY e
I ® TERT (T LT A § I
fafedl & wAN-AET SR, ¥
fagre W TN TR T AT
F7 % ST YT W aw fae g e
Ty s Az 7 fawdd e W
ifret #favrs wa 54, awd v—
afy wa fam
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ot #ro ux famdy (vivarerdior ) :
garafr oY, § W d o =Y wwwEw
areqey oY A ArgATX EAT WAEAT B
IR fogre & g=v fgar & Oy wfm
wft g€ ot 99 Y oF "y famr
% qg I AU A A Y A TEAT g —
qi-wd e X WY 98 Famn @ fr
gfy smwre Y 79 wa A fgar & wer
wYT SurET METAr | TR A far
§, @A sEIT wRIZ TMAFS WA
wid) O T wARE AT
Frasmd, @ wEST AR E
¥few AT WD FTH AT IA X FEA
VTfHQfVWaTme%

st AWiE 99 gy (AT )
o1 R F2A ¥ fv 77 9w A faerx
¥ USRI FAFTE? 7 AT FRFTIE

- S|

ot To Qo famdt w7 AT
w Fgnm, JFF T aA AT vwT
T 5™ % oAfaw T A 3

ywafs . s oETaw
g7 NI 1 IW 97 wmfA owA
s 1 w16 WY famr S #r mifw
¥ RBTE FTAIT

st fle wro famt @w wwr
faaw #dY & f& &1 won 9ga sper
IEHt FUw | § oy avfear A wrg
ars f+ § QAT RA 2 A1 JAA SIE 3wTH
ast) & frdy ¥ o qrer 7@ v
T 1 4w Afedt® omv
T U K, wwar WA g fe Ay
afx oy & Y &Y AT WA o FEAT
wige, 3 foary ¥t $)faw @ 7oy
wfige Te @ ¢ egwaremd
Tét ar gArd weATT St WY AR #
W ) o WEawz A O AW

CHAITRA 29, 1806 (SAKA) Situation in Bihar 208

(D'-SCJ)

W aEEry WY a A wT Ak
A e W WA v R® A 3y
o g w1 A Y wre
Frafrer vt ¥ a1 wwe & &m gy ay
IART FEA ¥ WIHAT A wrfgm o

T T AN ATHAT ZHT SAFTOF Forw
gev 7 g fageasrge gegarar
ST @ AT AT 18 FT IAFT RWTA &)-
Am famwazi wmafar s o
AT MW AT AT QA A T, ITH
et amAiA fear ) (wAwE ) o

M1t CHAIRMAN You should not
diettb hum hike that,

SHRI  BHOGEADR\A JHA Let
Tivarpn dumand a judicial  enquicy
mto Betia

SHRI D N TIWARI 1 am for st.

FHEWST 71, A3 IR A faolw
¢ afra gy vz iR A ey
7R F fam 1 (Waww) A\ 7 R/
ANITFTHE L ATATFTTHT wwAfEr
FT AT ANA FERAT | (EhawyA)

ot wew fapd@ awRdr e
A ST orEt 7 A Arv gev ¥ awy
F AW SAFY AET 2097 IW ATT AT
arE 33 1

SHRI D N TIWAR!I You may

differ with me, but do not disturdy
me

MR CHAIRMAN He shoutd not
be distu~bed, that much tolerance
must be <hown

st Yo Ao fuart ﬁugm
senp fragd & ¥ R 16-17
& 317 FRfre o 3 Ao e W
faar swi WY ¥ ww AR &0 s
7 Y wzAr g Wk wTET g wwW AW



k
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(Disc.) (Disc.)
[#ft $ronre faaidi] ot dte gwo forardy : 1 Wfew ww

a1 1 ifF AEETY T X T 4r
(*8aww) oF 3@ AR a8 ¢ fF afs
QR 8 94 § qafn a8 7% sami
Tl BRI TH NI FRT FYIF WG90
W fr s s s S fs
FRfree it T ar W owr o S
W AT g4 Wi foar a1 @87 Y
FE wE A &

Y &Y § & 31 fame Y a8 fam

wnfy ;pew ofq faAe @
m § Nfrmzaly) w8 a9 faae
o< few @ & fA wEr omar £

ﬁﬂo@om:ﬂﬁmé
ANaw fegr 9 1 oF AT ¢ fF
FI AT 471 7 fewvor from arr
I FEYFEY AT 741 A
S EREISE TR ESCIE S IR Ly
o (I R

awafy wghag
foaz =1

A7 far

& Wo gAo frl TE AT F
7g FEN AW ¢ ¥ ag aven waw
oFATRET 1 A § ag Ofeferw &
Yfafersr FumaT & W eRrfae W
e g fegima N am g
g% 90 sfrwa Fviw fagre made
& o fY anfe gerfns g qx
¥ WA ¥4 WG g
M og 9 fa'qedy T oEg oar
f& 39 79 q- 3= *t W W qW
T A7 FLEHA § | T miAfzer €y
A ATE AT RN T8 (2 R AR
fl ¥ AT 9w Q128 T
qriff A g I_ET AW AT RS

sft AR AT WTTRY 9T AT 4

SN A W AT F & ferg daTe Q)Y
@A wRy o & R v R oagE
saTar 9 g€ 1 &Y AT § Afa Freat
A% gE wR w fermr T ?owwd R
TARET fE TaR R T AW @
g6 AT AR [ Wi IR @ cafeg
foqrg of formy ™ N aArT g &
wrraEdq gE # Aty afcady gfar
vy @ oz g & fag 98 1 "
gy wf &Y ag Arqw e & foe a @l
T r g fomr fem s sav awr Y
T T T | ERA XATE o Ty
A WA At wa T Arfaar Y am AwT
3 I A E, TR ORA AL | (FaurT)

AY ®IRW FT NN ATIFIW oY

SRR T 402 g2 T a7 1 F6T QYT

TR AF W g0 7 77 fas v dY oF
WE S| arar THY wE ET &Y
F-or iV i T AT TRTO R
faATar il ST T T AT WA A
UHTTT 7 ¥TH 77 AT A5 G54 s
FioTRIT 41 4Y ThEY widr AT
prm @ w1l AT 4t frafr
AT & =1 A arar vy Rz fore
47 @Y ey oRATr 77 A 4% fars
FAT & 1 Frear aY wifae Sfew 4
W 7R § FT8 AT K 4TH §, I Wi Q¥
fersar M ge sursy WY gY ot g
wa 54w A § whaw gur &, wyt
s et g AT A ST
TAT I AFATE | ART AT FY XY |

oF A 4 A agm v g agt
arar # Wi fre wdY vl &0 A ag
garr uxfafreifer gme B
9 4T 1 A aen fer e anyy
/I AAT AR AV IIAT XA A A fAm

agn fafyrnizgar . g, 77 a7 * e
g 4 1f

1 caozfafarzea ) g
LEELEHE LR SURT I
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sgfen 4 g @6 ot FFFW fF
&8 qT AT IR a7 ANRAT ¥ fAe
& gy fF ST e @@ wwe
Ffoaadi @rg ag omdr @i ¥ &7
T ST Arhe § faa W & a1 39t
qg 93 F<&F 3% & 9T qTE 7
faFa 1 29 FL | AR gF TG
F AT @7 T Al g9 TURd & ami
FT TR FF AT g0 | fagre & A
3T TG & I % ;HY STo QA0 Fo
% fra 7 w7 f& agt & 999 F7 93
FfqzrsaFw & | 5= agi 9L ET § AR
Q&Y § ar W qEa § ‘anfea e
FAT aa’ @7 9@r g 9g HIT 41 9
Al FT TFAT § | zEfav afe <w
T &1 UF H Tg7 9L fqg § ame
qET EFEN T ART 9@ @A ar aEy
BT gAY AT | 39 weal F AT A F-
T AR 2 fF g F) AT qua. aFT
G, AR gHIR ST <ToAlfas  gal
& ATE § ITAT erdr g Al IgEr AT
AT T HIferar F3 )

Tumia qg™ : aR A aw
9r3ac H¥Q FT FW 9% AT F1gY 2
AR qF FT47 63T 97 & 2FfAQ 51a
43 § TR gAT FT USWRSHS  HTAT
Frfgd |

15.00 hrs

= faeivg @ (wazst) @ aamafy
ST FART T 97 AL FAT T G, 3T
faq z7 qawr o9 w@d g, gw wwy
arfsar 1.

ggel FT qr & ag fqazT w
argar g foF §Y 918 gAIC WA 9387
ot FTFYFY ST T FAGT FT FoAT FAGT
g FvFaart § 39 & qeq TEar
arfer g7 AT AT gTA 8 § wa |
TR TAT 5 WS q&T FI a7 % |

CHAITRA 29, 1896 (SAKA)

Situation in Bihar 302
(Disc.)

gaEfd ag Fgraq g, Tar f=r ama-
atT ¥ AR TS AT F AN A | T
AT AT gTad agT g S g | A-AT F
AR AR @I & T TAH1 Tradt § 7k
g FA1E | 4% 98(F AFH Tral Sy
g AT ag Saa o oo A9 feard
g AR wRT § FF sdd w1 I@13 FY
o fear &y | & wifgezaR & 999
q3T FIAT ATES & |

aaafa St oarw A @ fF AW A
ST &, AT &, HTE & AR IqF
fE=rs HAT o §F FRIGRT A FATE(-
il g, AGEF AFIAA AT 2, O
TFOAT gIaT & 1 T TIWT &7 1T g
g7 A SHFT awdT FW § | SR 138
F1q ST & AR TTH 1€ 3FR TG FT
gHar | afET waT gg mwedaa fgar
T T A T HIX TG T (a9 FHl AET-987
T T wgFaw gafq &1 AT &
qT AT TF qEEF 3o2T &y a%g  2@dv
a4l g gwdl | Tt maeqr 7 Fwer o)
FTHTT & fad ArSTAY gy v g i ueg
&1 g3 OF qUET TAT T A AT /A
FY T ¥ fAC TF qIT gATSTIEr qgat
g M AL |

gamfa o, § o w1 Fqrar
Hrgar g e gra & § 91a & 7 arw A
o9 aF ¥ TAT 9T, @ AL I AT
TTAT Y& JIT 3G9 3T A1 T Fopaar
31 T g——(HAIW) FTET A
§qF7 "roltase qEf F e oA oo

[SHRI ISHAQUE SAMBHALI in the Chair]

15.04 hrs.
AT F3RY, T A F | T
# 7 ardr@ & 7ad |4 AT 9=, sy
for aF ga fefiTaqarsT g, a1 44 779
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AFRIL 19, 1074 Situation in Bihar 304
(Dise.) (Disc.)

[#fi fadofia m] AT /)X I7 A T W AR WY
fralt & Frwagt  feaf ey 7 6 & Y st v R
1 g A oAt e agt 10w 2% 1 FY wer fv & wumreer A g
N 2o B [ g A vy AR WO A { aife @ free

T AT AT IHE ;@ F, I AN
T g T W wfw ¢
R fodt g wT IR A 21 Wk
TITFT I TG I TS o7 oy W
F I WA § 1 &7 Ty Fer fn
W AT $0F A T AW A q1
T | ITAM AN AAE L) I aTg
7 al fedi & arq =T oqvy gv S
AT F G WA G I AW oy
AT F37 A adH mha
I AN A A A AT A
At 1dt 77w (ST A & wmaT A
AgvAr wqr 71 5 ferrz zrea & age
9T FF FAFT F T F WY ITH
a3y 7 afarT feafa 3 svaerd €
&1 ag AT wg € fr g Aafar 1
garmi @7 qr & 9¥ g oY g
H AEAGT WA JRY | WF AR
FiFx 7 gwd qur f5 71 9w wgvar
Gt gy § 1 %7 I7Y Far o & ger Ay
Wi § #MIF g A gz Sufeaq
7Y &, IAY g1 X N § )\ 7wy Wz
wq ¥ agr @ fawer ot Qe g AT 41
TAAT F AT Qo THo Hod, 1Y 43
T T 91 7T T |0 Qo QAo F FN
A gqFa dieez arft & A N o
ot g7 A0 F Anw foar a7 9 @y
a o & qgr w17 AT Z 1 3T A1 A8
g ft 1 9T 7 AT Aarfaw wE
oy @0 A AT T T F fom

3 i camaa & et &1 AW 9@
g 1 &3 w5y fF w3 & q@
sfaew 77 d fr ¥ @reg W § awar
FT AW EY FHhar g, a7  @vwa ¥
AT g1 STa HT IARY AT B A AT
A 37 A A AR A AT FAEET
1 W grarars FIAr Avee &7 faar |
9% " Famafa o, ¥ 0w 92 aw
IR AT X {IT g fear Wi ogw
gfaa ol w399 qIE AR GIAT |
gferw o @3, sWa #7 wifa aga W aw

B g g avAr v gl fmm
T FTr ATR @y T gw
F7% 17 f27 AT grq K TN

T AT AR A far (smasm) ..
T AE 47 AH T Avn A frar §

awrafy oY, & g Agras I
qgaT g W17 AEAr WEAl g
fF @ W wrefrgw W g
T & TN F AFA & | gAIT W
Wt & w7 faawdl gETiAe &)
T A oger &V § AR A0 RS
FQ ¥ | ag AT aar & A ol g2
@ @ ol wE iy E @ gh T
79TE &A &1 Cafag ¥ & NG NG
W AT 9T FHAT HEAT TEF &)
¥ oot et wigar g e A A
@t Fegd & adrwAfisRI L fr o
A& gz wd gy a1fge ) R
FYTAT ¥ FTOO aT7 AT FHAT LAH
faer€ gt 3, fae WY  ovr A EIFT
FVY 97 ;AT E |
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gaTafa ST, AT AT BT AFIAT
F3ar &, v gards agrd & S aQFT §,
ag 3F 78T & W1 I AR &, a1 g
e FqT & | WU g Fgal g {®
gHFT AT 7T fraar § Wik ag gaFr
faeran =fed o 7 & framt =fga,
3fag aw 7= fysar =0fed, @ a8 9@
3rF g 1 Hgmg, SwIEidl, TATh—
I qar FTearAT & fgars w37
L FT NFHIAT § AT gR AT AT IHHT
T FR & 1w favara § 6 ST
HGT FATL FAFTOAT 9% 1 97 AR
gAIR gziwfAesad ax € A 39/ g&13
AT AFT § SHaeft a9 =7 g
HTo THo UFo T wgd & f&
(zm@3ai7...)

SHRI DHAMANKAR (Bhiwandi):
Sir, this sort of boeing is not Parlia-
mentary. Hon. Members should not
indulge in this,

SHRI K. P. UNNIKRISHNAN
(Badagara): This is RSS training.

Farafa wgT - WT T4 AT § -

& o muaar g fr 33 awg #1 #1E A9
T DA =rfer 1 ¥ @frae T §
aix gak Ao Ay ggr AE & 1 F
gtz wYaT g % 39 A9 F1 3 e
FIX | LFAT FY FEAT FTHL ZA |

st wzer fagry anwdat - waafa
Y, g% wgt A1gd % 35 avg A ATV
oft Iefrgeorg 7 17T {5 a8 ATTo THo.
ugo # 2MAT Z, 39 & g WIAE ZM
IS L SR o B vt )
ot faz A3 @ gl S, ar £y
Fat feafy &, 9% WET §IH FT FaT
2 fF 72 Swar % SfEETEAT w1 g T
2wy 9% & weq wq(ad FATH FL |
g} 34 fav g F AW AT A A7
Faer ZAr =rign fE Sy @ fear 539

CHAITRA 29, 1896 (SAKA) Situation in Bihkar 306.

(Disca)

g, IUFT FI &, T HIE, A-HF ;M
T 3 &, IqH!1 § GaFe Gy
R 20 a<g ¥ PRl qwer S aamT
T g aFar g | AfFw qar F W@
FE 1 T F AV AGAT I &YeT
4T 8, faenfast F1 q@ier @ #3
I FEAT FIF T A 99 TS FW
&1 S YT AT AT @1 Ui F G@F
T @ AT F9 & ¥ O frenfaay a7
q@TET AT FL IR TG FIAT AT
13 s o0 guEw g, faEmdf g,
F ZATX T F AT FUATR E | T H
FUT I FT AGA FST WAT § HIT F
il IR I T Fol T T FrAT
g1 gz Aama E & e § vt v 3w-
WA TEI & | B O HHASIT § AT
el 919 &Y O qEEa g | TEfeg 99
Fr &t wfearE &, s S fewwd g,
U AT AEA HIT AT 987 & qrL AN
3T F AZYH FIA &, gF ANN &Y 3T &
gft X agEafa & | gw A el
¥ I W FHTEAEAE ARTE | EW
TR & GATR g Al AT THY qaeqT HX
fF faiadi & Famn ¥ &g g
TATfa 3, ITHY AT G, S A 7 Ay
gfg Y ot ¥ fa=ifag g F T v
FATAT Foel AT FAT AR § & AT
FISHFTAWTIAS | A TRl & AT
¥ o1 1 geuraTe {4 g F #1849 gae
g |

st zew fagidt SRl gafa
Y, T 99T § QI AT AR T AT MT
T A AEET AT g § o9y
AT AGT HAT B gH A AT AEL BT
TH, FIS Ffc TE F DA | SIEIT
F fag @Ewm ¥ o 3w g A
faredm 1 39 FiS & 919 gHIL ao
F1 o1 o1 =afaq ofaer & a1 Hrar
gafasE+ & | 8T 9 37 ¥ gwrs
ERT § AR AR 99 HT g9 S9H q9qp
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[z fagidi arsgdr)

A ST AT EH FEAT T 9T T 9T
FEAET WY FW | afET wHw F
foat & 70w fae & & faE
¥ S F® gl SEwmr gas ¥
ST FX @/EA & gaed H0
g afe & aFc T 1 HwEr
fawaar a% avaT I & A § gl
# qAATFL | qoTdw A9 I
& o § g e Ay Al w W )
AT H S FS P AR fage § A1
FE B Wl & T8 IS TSMIAF & T8
FLEFAT | T oA o fae F¢ sy
TRIFLFFT | I TS AL | AT
A 9 HTHIST § | §TH ATSHT &
g% Fratg gz g L ardy aEg &
TNE & W g, "dEIE HTEEE
W g fawmar w0 @i =g
@ g R gomas & SE ¥ 8T Oy
TF FCETATT eqTeT |

St /I q@IT olE e € |

=t mew fagiky gy ; fageH
o a9 HAT & AT § AR A 919
11 faqeax 1973 &1 #9Ug & uF
U uw q #1 f&qr s gwqem g, saw
31 ATRd # SEA FIAT AT § °

“Shri Jai Narayan: The State
Congress is full of corrupt and dis-
credited leaders. He charged the
Government with functioning as &

private concern of the Ministers and
officials.”

Tg FAT AT G & | T A A 9y
AW £ S ag wwa w37 § F wwme
o a<e & T arfee /g 7o T
for dmr fau ow @O Tw 9
FTH ALY &1 & | 5 ¥ 9 HTIHT FT
gey g w@irfaE &, waenF § |
F9 food faae T agrar f& ~g uw
el &Y fawerar w€Y &, Wi eweear

APRIL 19, 1974

Situation in Bihar 308

(Disc.)
gz @ @, TAar @rfad § fasst @t
Wr & | fYy & wewrT 7 A aifaa
TR AT FF | IR fage §oan
F0 &l W& 9 ZH FT %@ & a9 Al
gH a8 miFmweT § 1 99 g9 g
wfF ot J€Y § 1 s ¥ ar gmnd
F1% feafa Wt 781 & 1 e e &
IR & UMa 3 & g A9
BT 937 1 A9 FY faam aat AeAr
TEr Al a5 § sear ey 6]
TS {9 | SwaT &7 U9 1T | § |
T SH &F HIOT § S F FIforer
FASQ | 97 TS F A1 q ITHX HX
arar ¢ f& fmr wfas gfe
¥, ararfer gfer & fogsrgam & 7
arEfas @Al & wwge afFqT Taay
¥ w1 gAr gat fagw o @ gy
faet og aeeF & a7 g, W faws
AT g FI% qoad Fraaaar gl 21
faara 1973 51 fage & oy
T FEI &, g 7 qA0AT AEAT g,
Rl Al s § g | feeg & dane-
T A fag & Usyara § €T &7 |
37 M@ ¥ &F UFATGAZ T F AW
SAW F AR § o | 9= 9T ¥
T &G 7

“There is no crash programme
in Bihar. There is only vne prog-
ramme in the State, and that is
crush programme.”

IE ARG q I AT AT E | GFTAF
aw faand faus  gg FET T W E,
FOE! 95T FF @ &, g9 w9 g
g @ ¢ (% faarfaal 71 aW sfaa § )
Tt g T If@ar v ? v oAz
a9 7gt & fF o w7 aot sfaa gmy
g 5 513 S & g § A0 gedl 9
frraaa g ?  foar ogfs ¥ afwds
FT uiT oo 3t=7T & al 59 F1 99w
FAURT FAT E 7 59 939 °H 99
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(Disc.)

wiadl qaer 78 @ 9 5 foar safe
My § 1 SE A aEE T AT ! W
T IRy & oo dae Al § | v
faardff wo¥ wfaer & weFr A
a1 ¥ fawtyarml &Y ark BEd
f7R ? & fagr ¥ feufuadd =
qur§ 30 Tgar g fv 4wy sfaw
RiY #Y qEATR F fon, WRIAR F O
9 |1, | 9 3% & f mrerer fager
g1 wifgn | AfT § s § Ak
UFRLATRRINA ¥ 0F 9IT FT
oqTEAT § | SR wiAgn & 1 T
YA TRIFRS TIIRT B AT
t | M FERAI ¥ qANE WY
g 1At I T fE
o gra 2 8 w7
%Y sqaear @Y ¢ 1 fag A fuw
NI WT ¥ FY A1 AET Afque &
aEa 7@ & 1 afry o ar Fre 0
AT fTEy A A 7oA ¥ {7 A
AT FY T Y

st WY Wy FeT O ®RT AR
A 41 1 397 # Lo fra aararg

=t weer faget anedat | w7 AW
77 & fau AR arsY 57 @ & oY
faare & forq 7Y 2 @ & 1| F AW
faar< #Y ATeE & 3 A9 A€ &Y g |

marafa oY, feafy ag & f& =auT
AR "rfa o WY AT aF T A
Y, W qF FAAT IT H 99 T GIHY
T Y WY | 38 wRATAl 7 g
¥ angY ¥ Y §Y At & are W oWy
at AT, o frs Tt v & fed
AATT €1 M, A Ay A w0 o
WoAmT WY 9,

W oh (st gre gRo fAw)
e darC Q1 | gW AT AW FEd
F e ant ar & oy Ao

{Disc.)

ot w2 fagt Aol - s X
g 1 f& e 47 foem, avw &
I W AT AGT &1 AFAT |

ot gdo q#o fRu  mw arifs™
1 gfed |

st wew fagry et . AU
frégw & v o9 =M1 & s @ a%
& 3 Y a@ g s ag fawm
foz 7 afafea gmr ofer | ag sw
FIAT-9T T F7 447 2, 3w favamw
N FAT F F o w17 mr w7 @ 37

aamfy SY, 97 [AY A T oHew
FIA g AT TET F—

“I sincercly hope that all tecticns
of the House would join in ry
earnest appeal to the students and
otha:  1n Bihar, Gujarat and clse-
where 1o eschew 1 nlente and e~
operatc  wholeheartedly 1n mainte-
nance of pe e and harmaonv and 1n
upholding the br<ic values of our
democracy society ”

w7 7w ? fr faere ¥ frdl T 39
FE VE 7 39 N A q7 A4 A ¥ owgw
ot gev afr ) et 5 w2 7R
& T ¥ OF 7 § 7 77 A AvE_y
g-—_

e &Y AT AeRTe Fifae 8,
g "W g1 1 afys v gfages
¥ AT-RT TR W G P
a3 g1 i faure
AT &1 JATT T AW LT TG
F PRIV OTRA FIF F AT @
FEAT t AT g7 oA AR
7, wmilar wiwmy o= g
g A1 Aot g
a7 WA ¥ 1 owra g oy g,
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[t mzer fagrdy awmd]

AT FTCOT AHIT KT ATTATIEAT
oF q@tzr aq 7% g faw & de
FEIATY, ZHT HT AT AL AGH
T UFT 79T Hg forrar &
gaT ey g Fifaw g F wfy-
FT F ardfas  F|TAT, AIF-
gifaw geat, bR A1 Fea
F Oro faviz X gafsg Swofe
® FIT FIAT FTifw T ATH-
aifes wfea & #7f0s, wwrArR
T AU 5 AT &1 q9 FY
F geas AN A gL W
OqRT F¥HIT FT SEaq 9319 FL
aFAT & 1 gHI A31E M, H-
qIfas M aSAfas gar &
"ozt {94 e wt ggaq A
9T H1 IF A AR AT wfEEI
¥ g FT Fr AsTE B 17

=it gl M fag
e 8 )

D AT AT FT

At Rz fFQIT AT - 5w 7O
Tr%E 3 AT AW F ST HTTT T FX
foar € =9 &1 15 o A W@
Jmar | fagiz & famefi a3 siont &
fag @3 @ & | TFIR F WwA@T FH
fFT F7AT grn fF 3w & &t § 1-
frandr afvaqa $& o 91 g6 2

# F107 ¥ fral & qoar Tgar g—-
o g foem azfa ¥ oftggq
&L #r 3t WA & T HA ar w1
faafaai £ g7 9X g7 g3 §3 T=AT
Ffgr ! =9 F A IIT--IF 51
Fdq o W g AT Ag ofiFIT A q *
gl g gAY St F Fgr grNETy
fear & | T FTATT AT K AGIT F AXY
i, @3 v KRG gaifsa & sy 7faa
#, o wifgs % o =g 8, 4 3o
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F arg ANAGT Tl FG | AT T 7Y
FT SqIT FAAT g, [T a8 WY 99
TET FIT AT TYET FET & T H GIH1
q. fAFerii——as a8t g1 wr &

29 fZ7FaY, 1970 &1 T FaAT
St & smETg H STa07 FI §T FaT AT~
o< AT Ty, fawwar ager ar @
femm @1 mra 4, T &1 O fawa
TIT—ATST aGr 27 <& g 1 e
ot &F & A7 § I7E QHIT B HAA
FTeq & AT qare @At Jfgh

fage & 51 35 30 -3 H
TF T T aF G G & §IAA A7
TMEE | RFILTAEIFIE 9T 3Q
g FI WA FT NRY AL (qAT g
ag 95 & ~amrr-m FT HEAT G )
fagre & Fivz ¥ f7% gwiw &« arq“r
ST FrAT g | fweg aFrg T g 7
¥o fe7 qd @9 Qg & ¥ T q@l
g | SRR UER A% FTFRLT AT |
F3q F § w31 A1 AZT I FAT
5
&

“The burning down of the offices
and press of the Searchlight was
a deep-laid conspiracy against an
outspoken newspaper, Shree S. K.

Rau, its Editor, said here today.

He said the complicity of the State
Government in the conspiracy was
clear from the facts that the Pclice
were not ordered to take action
against the mob and the fire-brigade
services were not available even
on the day after the arson.

Mr. Rau was emphatic that the
mischief-mongers were neither
students nor the Anand Margis.
He also excluded the R.S.S. and the
Jan Sangh.
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He said, the Bihar CPI was parti-

cularly uphappy because of the cri-
ticism it got.”

(Interruptions).

SHRI BHOGENDRA JHA: Mr.
Rau is himself a Jana Sanghi. .

=it wiew fagrd arEy | ety S,
A TET F AEISFH § FIT K[ FA B
golcag &g 2 &% =T 9w wded
FAT AT F WX FeA[ H FHGT F GiHS
@ | F JHAT AR § g
" ART I T N[ AT AT FE
& fag stiw FAOE  FATH FY T
w0 g g 7

Y AT ——ar F XA G
g A1 919 FE 0§, W AL ArAA
& {li’%l gq1e f9g, ©aF THodlo FT
A g, T FT ¥ &, 0F Frenar< ey
§—sh T d—

“He told reporters here today
that about 40 to 50 persons were
killed in indiscriminate poiice
firings at Gaya on April 12, accord-
ing to a general public belief.

He said that for 48 hours the entire
people of Gaya were under house
arrest. The patrolling armed forces
announced every five-minute that

anybody coming out of his house
‘would be shot dead.”
agl g #eT ALy AT ST AT
Tifsg gy Srar

“Mr. Singh said that according to
official figure only 8 persons were
killed in the police firing. But God
alone knew how many people were
killed. But the fact remained that
several bodies were whisked away
in pelice vans. The bodies were
also dragged up to a considerable
distance. The clot of bloods on
several roads spread over a dis-
tance of 20 ft. bore testimony to
it.

(Disc.).

He said that the police opened
fire near the post office, Jain Man-
dir, Wool House, Kiran Cinema,
Sabji Market, Motimahal and at
other places. The body of a 12-
year boy was found abandoned in
the river Falgu,

The students agitation, he said,
was most peaceful. It was sponta-
neous. There was a mass upsurge
among the people as well. The
work in all the Government offi-
ces had been totally paralysed by
offering dharna which had been
most peaceful. There was no phy-

sical obstauction by the students.

H¢!' said that the local officials
had conspired to resort to firings
only to teach a lesson to the students
ang the people of Gaya. Although
the firings were opened at 3 P.M.
he hag secret information that the
conspiracy was hatched at 9 in the
morning on that day.”

oz et wfamer & @200 &7 a9 TE/l
2, oz o afewr wmz P S FOE
F uqodfio W&, ITHT AT ¥ |
TR FG & gIE &7 7§ 4 5 A wR
8 g & Paernft &t € 1 I 39 F7 0T
7z @ 2 5 e dae Pt
g% difeg 757 &, 59 ° s=ar Sy a9y
T mAw g ? T UG TA-
AT AEY & g 7w 4
Ty 7@t § B gfers & wfgermll & amor
geag o g 7

st AT 5w e ;T Ty TG

g

=Y geet fam<y ARG - F@T AT
Fewwn g ?  Fudftm S ¥ &
2 fir faeTe #Y T AT FH T G
% BT IF O WAGT T FT F A
£ q% T 9T FOGA | qfgA F
AT qetagre #T ATen fwAy A A
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qo AT GLRTT F1 HIQAT T DB AT
FI F § 7 7 mrafa 98 g
=rfgd | geF G ASET, @ A G
Y qrAT &7 iy g1 oSEW S 3
HTOT AT TG & I FY Fers o A7
ﬁgﬁ: § AT AT, FAN AT AR T,
TF AMEE T GAAT EAT—3T §F aATql
T T Y GTHEL AT S g 7

qa @g g rsa I G- s q%1w
FTLE ST F7 49 A T w2 wfw
FTE T\ TITH IO AN A
qraaT | T8 W@, § WT SAF A
qT F1TE SOTAT & HAA FL W@ § |

S TEW A & ATALT GV GHAT §
afer vy aw wiiam § w18 aweg =t
FL GFAT & | Awid OF AT g,
Frex w3 & 1 wEgwm St w1 QW
g 2 5 7 72 72 fx Awaa 3
awe g9 # afedr afeadw &
FEEFAT & | AfwA IEF FTOT FIE
7g W& FE TEAT. ... (TENA). .

o feee s @ & fage &
HATRIZT & | WO § AR BT 7T Y
g1 & Aferw @it ax do1 7€ I gFar
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¥ wifex qfoamd) #v 0F 799 F1
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gw (&7 gw & oTr ar w4
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FEE T, LI WRT, FEE AT
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gl F47,
S[oR A S[oH & M & HATH Tl
g7 fre g g, =t o agw aFaT
&
Gt o 5 Frreysit @ faerd & a9,
4 st 5 garw at gand 7 a7,
F& w1 5 g A g A Ay o

gfere s § wwerd ga v
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am aeE w39 1 g wfe it
g AR Sfrew F A9 g0 gz
g @ enfom Fifsq o w7 faeas-
dfraar @ & 7% &1 e IEw
FIH AT o ST | gy S Ay
¥ grear g wE gA | A% I 0F
aET FT FFT &, TR AW FT § ) TS
U wqrEAr of, fage § sy Samdr
FgUE &7 T & | AT A AT gAvar
3 WX § FqET IIINT AT ZW IR A
ST 1
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F41 T fagre & ag wavar faeq areft
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A B AR foerw AT F A )
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I F WY BIEAF AAAT T TEC
T AR frearst & Jaedi w1 o gard,
T FR AR RY o8 St aga § 6 o
RN & G &7 w8 v |

318;
(Dise.)
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These groups held & most secret
meeting and decided to exploit the
13sue of soarmg prices and all these
and wbat not.
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SHRI SAMAR GUHA (Contai):

Sir, when 3 man is off his head we
know by what name he is described.
To-day the Congress Party is seized
with political lunacy, and that is the
reason why they are finding, either
in Gujarat or in Bihar, that some-
body has been planted from outside;
some agent provocateurs are there;
some CIA agents are there; even the
Sarvodaya people and Shanti Sena
people have become CIA agents to
create all kinds of troubles! Fortu-
nately, they have not said as the
word lunacy means that somebody
has come from the moon to plant
this kind of trouble either in Gujarat
or in Bihar,

What has happened in Gujarat and
what is happening in Bihar is not
merely an agitation; they are not
mere students’ agitations, they are
not mere demonstrations; they are
not mere movements—they are of
greater significance and of greater
values. The people having vested in-
terests, when they are going to lose
pelf, pomp and power, and every-
thing, like naturally they are terribly
afraid and fail to see the real mean-
ing of such happenings. What is
happening is of greater significance
and has greater meaning.

You will remember, Sir, the other
day, Shri Dikshit bantered when I
said that Gujarat has shown a new
way between election and revolution.
They have shown the way, the way
of moral revolution. The banner
that was raised by the youth, the
green souls of Gujarat, the great
community of people of Gujarat,
that banner has been taken a step
forward to Bihar, That banner of
revolt, the banner of moral revolution
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against all kinds of corruptions,—
political corruption, economic cor-
ruption, social and cultural corrup-
tion, administrative corruption,
corruption galore, corruption by
which the whole country has been
swamped—has been taken a step for-
ward. When the people have lost
faith in the political set-up, when
they have lost faith in all kinds
of politics and when they have
lost faith in either leftism
or rightism or any ‘ism’, when theay
started hating the political commu-
nities or political parties, there, I
should say, the ethical or moral re-
volution has been started by the
youth, and that banner has been taken
a step forward from Gujarat to
Bihar,

This banner of revolution is now in
the hands of the hero of the August
revolution, Shri Jaiprakash Narayan.
Unfortunately, I know, and I have
seen and I have heard that so many
statements are being’ issued against
Shrj Jaiprakash Narayan by so-called
progressive congressmen. There are
m Yy sparrows which try to spite
the lions. There are many political
sparrows also who are trying now to
spite the lion, the lion of patriotism,
the lion of sacrifice, the lfon of all
the embodiments and the conceptis
of Indian democracy, freedom and
patriotism,—Shri Jaiprakash Nara-
yan. They are trying to smite him,
spite him and do what not.

Recently, Shri Chandrajit Yadav,
Congress General Secretary made a
statement in Calcutta which appeared
in Jugantar, He says: “The peace
committee of Jayaprakash Narayan
and Sarvodaya people have joined
hands with reactionaries. Not only
black-moneys were exchanged but
foreign agents were working with
them in Rihar,” Today we hnear
echoes of what some of the allies of
the ruling party say and what they
charge against JP. I ask: is there
any clearer person in India to-day
than J.P.? He has given up all aspira-
tions. Perhaps the young upstarts of



327 Ssuation in Bihar
(Dige.)

[Shri Samar Guha)

the Congress do not know that in
1854 JP. was ijnvited to be the
Deputy Prime Minister of India,
The question was on everybody’s lips
at that time, after Nehru who? After
Nehru who will rule India? The
answer was—J.P, Here is 3 man who
sacrificed everything and has dedieat-
ed himself completely to the cause of
Indian freedom and Indian demo-
cratic movement and regeneration of
the whole Indian natiohhood on the
basis of Gandhism Unless you have
been off your head you would not
have chosen to attack a man who
has disowned everything in the world
except his idealism. That shows what
kind of lunacy has seized the minds
of the Congress people.

I am reminded of a mythological
story. When the oceans were churn-
ed for getting nectar, poisoa came
and later on nectar also came The
devils who were ruling the world at
that time were terrorised by the
emergence of nectar, Ultimately
nectar came and nectar ruled the
world It is devil which wields power
in the country today, they are terri-
blv afraid of this new wave, impact
and surge of the current moral revo-
lution, the flag of which has been
raised by the youth,

I know there have been many ugly
incidents and I kept silent. A man
was shaved in Qujarat by angry
youigmen, certainly it is not com-
mendable. I ask Mr. Dikshitji: now
whether it is a fact that in many
cities of Bihar your policemen have
seized young men and shaved off
their heads and shaved off every
thing. Is it civilized? It would have
been better if such things had not
happened,

What is happening and after these
things happened in Bihar if it goes
to UP. and from UP. if it goes to
MP. and then to West Bengal and
then to whole of Indis....(Interrvp-
tions) people might call be irres-
ponsible or insensible, yet I well
hail it
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I was one who did not attack In-
diraji even for a day after she
assumed power, through immoral
means, Such immoral thing never
happened in any democratic country.
The Prime Minister was the first to
propose and nominate the candida~
ture for the President, She tlen
scuttled the party’s nominee, I tried
to argue to myself and convinee my-
self that in revolutionary politics
means and ends are perhaps not
alwavs compatible, if the ends are
clear, if the objectives are clear if
the means are revolutionary, even it
18 apparently immoral, then I sup-
port it I kept mum at that time
When there was bank nationalisation,
when there were slogans like Garibi
Hatao although I was in the Oppo-
sition, I made it a point that T will
support each and every progressive
move of the Congress Government
But now, after these years, what do
we find now? Not only, the means
have been lost, but the ends have
been totally Jost in a pool, in a whirl-
pool of total corruption jn the coun-
try., Everything—all ethics are gone,
all values are gone No political
values, no economic values exist
now—all values are gone in the
country (Interruptions)

16 00 hrs.

You congressmen may laugh at
me In Bihar, in Monghyr, about
10,000 widows brought out a proces-
sion It is very significant; why these
widows brought out this procession.
1 would say, if anybody has planted
anger in the minds of the common
people, if anybody has sabotaged the
present political set up by rousing
the hunger of the common people, if
anybody has made the blood boil in
the viens of our young men, it is
those people who by their corrupt
rule, by their lack of sense, by their
lack of morality, by their denlal of
sense of values, by sabotaging and
scuttling democratic valugs, by
sahotaging and  scuitling political
vatues, by sabotaging and scuttiing
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the tenets and basic values of demn-
cracy, are responsible for spontaneous
upsurge of th: people.

Not only that. Now, the econm.ic
life of the common men has become
impossib’e, Can you imagine the
miserable plight of the common
people today? Take for example,
Class III and Class IV employees
cases, How can the non.wage earn-
ers live? How can these people live,
the village people, the 75 per cent of
the population of our country who
live in the villages, the landless
people, those people who have less
than two and three acres? According
lo your statistics 42.8 per cent of
the population live below poverty
line. Now, the value of the rupee
has gone down. According to the
latest bulletin of the Reserve Bank,
it is now worth 24 paise. Do you
know the terrible condition in which
the common people live now? Do
you realise their acute pangs of
hunger and misery? Do you under-
stand what is a political volcano?
Where lies the lava? Where is it
boiling? It is in the heart of tho
common people, You do not know
because you are terribly afraid, as
the devil, of the mystical days about

the nectar, about surge of the moral
revolution raging in the country
today.

Before concluding, 1 would say
this, I do not want any enquiry com-
miitee, There is no necessity for an
enquiry. The revolution has started
surging, swarming, sweeping the
whole of India, new revolution, new
upsurge, new moral revolution and
that is the only way to defend the
future of democracy, future of free-
dom because the might of the
people will ultimately triumph over
the arrogance and corruption of the
administration.
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SHRI PILOO MODY. Mr. Chair-
man, I was not intending to partic:-
pate in this debate because it would
be pointless pleading my case before
the very guilfy men wha are res-
ponmble for what is happening n
Bihar. It is quite evident that when
things trahspired in Gujarat this
Government and this were
warned by all of ug that this is pot
just another one of those accidental
things that has happened, 1 think
they took nq notice. They even ridi-
culed us. They thought that what
happened in Gujarat will not repeat
itself elsewhere,

It is quite evident that there has
been a great deal happening in this
country for which this Government
is directly responsible Can you
think that a Government like this,
an all.powerful Government like
this, can shirk its responsibility
about high prices, can shirk its res-
ponsibility about ever-spreading and
perenmally  increasing unemploy-
ment, can shirk its responsibility
about monumental corruption, '
about shortages and about every
conceivable sort of injustice politi-
cal, social and economic? The very
fact that a debate is going on ahout
Bihar today amd nebody has mven
tioned the eentral figury of Bibar
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and, that is, Mr. Lalit Narayan Mishra
I just don’t understand. Are you liv-
ing in this world or are you thinking
of giving up this world and going to
some other world faster than it is
your time to go? Any speech on Bihar
that does not mention him, is dis-
honest.

We have a puppet Government in
Bihar, created by a Minister of the
Cestral Government who took the
entire Governinent, purchaseq it and
did what he hked—I do not know
what—and put it in his pocket, ap-
pointing every Minister of his own
liking. And that Ministry is brought
down by the people. Is there any rea-
son to be surprised that this thing is
heppening?

How did it all start in Gujarat? It
started very innocently about some
mess bill. The students thought it
was too high for them to pay. And
yet, overnight, starting with that
Uttle mess bill, 500 units of the Nav
Nirman Samiti grew up all over
Gujarat. Do you think that Mr. Vaj-
payee or Mr, Anand Murti who has
been in jail for so many months or
any CI.A, agent or even a KGB.
agent or even Mr. Bhogendra Jha or,
for that matter, anybody in this
House could do anything like that?

SHRI VASANT SATHE (Akola):
Excepting you,

SHRY PILOO MODY: Perhaps
But, nevertheless, this had to be
washed off in some fashion or the
other.

1 think, it was last year I warned
this Government that unless they
learn to admit their mistakes in all
humility and to make amends,
genuine and sincere amends, to the
people for all the oppression that
they have brought about in this coun-
try, this country will not be safe
this party will not be safe and, cer-
tainly, this Government will not be
safe,

What has happened in Bihar?! By
saying that it was so and so who
instigated the people, and so and s0
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who did'nt, and that i# was Mr
Vajpayee and some people who strip-
ped some man, do you think that is a
reasonable excuse for explaining
away what happened in Bihar? The
fact is that the anger of the pecple is
rising because of all the hardships
they have to bear and, in addition to
having to bear all these hardships,
see the miserable manner in which
they are treated and brushed aside.
Is there any person in thisz country
who comes in contact with the Gov-
ernment at any Jlevel who does not
get bruised, hurt, insulted and
humiliated, whether he is rich or
poor? If he gets a cheque of Rs. 11
from the Government which is six
months overdue, he spends three
days in the Bank in trying to cash it!

This is the sort of administration
that these people have created and,
they think, in an administration like
that, the people are not likely to get
angry. Well, the rising anger of the
people is rising higher than even the
corruption that you can perpetrate.
And it is rising at such a speed’
There are no safety valves. There
wag a time when you expected that
i? you went to a law court, you might
get some justice. But look at the
manner in which they have fiddled
with the courts, There was a time
when' you raised a matter in Parlis-
men¢ or when some Members of the
Opposition raised a matter in Par-
liament, you expected that that
would have some effect on the Gov-
ernment. There was a time when you
could take out a demonstration
Today, the mere fact that you want
to take out a demonstration, it calls
for repression. If you shout a few
slogans against the Government,
you are muzzled—section 144 Iis
slapped on. ‘They infiltrate de-
monstrations with their agent pro-
vocateurs to throw stones so, thet
that gives an excuse to the police
to resort to firing. If there is break-
ing of window.panes or shouting of
a few slogans against the Govern-
ment, they resort to shooting people
down in cold: blood. I have wseen



337 Sttuation sn Bihar CHAITRA 29, 1896 (SAKA) Situation in Bihar 338
{Dise.) {Disc.)

it happening, This is what has been
happerung. As for Mr. Bhogendra
Jha who 1nitiated this debate, I would
like to know whether he was on the
16th

SHRI S M BANERJEE: I will
jyust go and call him here,
SHRI PILOO MODY: It 18 quite

obvious that Mr. Banerjee was not
there He 18 a little smarter than
Mr Jha. Therefore, all this hypocrisy
goes on—and the constant search for
a scapegoat, As somebody sad,
pretty soon you will be blanung it
all on the man in the Moon because
you would have run out of all alibis
and excuses that human ingenuity
can find After having run out of all
excuses, the only person that they
can peg the whole thing on is a man
like Mr Jayaprakash Narayan, I
think, we have reached the nadir of
public life I am no follower of Mr.
Jayaprakash Narayan; I do not even
believe him; nor have I any close
contact with him; nevertheless, if
one were asked to fing one good, hon-
est decent man particularly mn the
public life of this country, one would
probably think of Mr  Jaya-
prakash Narayan He may not be a
geniug, he may not be a guru, he
mav not be anything at all; but,
nevertheless, he is a good, honest
man, And in this country we have
lost all sense of values FEven a good,
honest man is no longer needed' He
is to be abused when the occasion
arises, I have heard pank kids sign.
ing memorandum and speaking in a
manner which would shock even
their own parents; somesimes I
wonder how they address their own
parents.

Therefore, it is with the heaviest
heart that I condemn this Govern.
ment, not because of the mustekes it
has made; mistakes it has made by
the millions. But let them come for-
ward and admit one mistake, It will
make it easier Yor them to admit two
and then fen any maybe, a time will
come when they will admit all the

mistakes they have made and then

perhaps we will have a hcoppier
country.
st amave aw ;o (fAmed)
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SHRI TRIDIB CHAUDHURIL
(Berthampore): Sir, I have been here
jong enough to lose all interest in
speech-making on this forum; of that
I have had enough in the past; but
time comes when one has to break
his silence. I can only pray that good
sense may yet dawn on the ruling
party.

With all the seriousness that I can
command, as a fairly senior Member
of this House and also an humble
soldier in the struggle for freedom—
there are many colleagues on the
other side of the House with whom
I had the privilege to work—I tell
them ‘pleased search your heart; this
is not a mere momentiary effervescence
of mass movement that has come up
suddenly’. In Gujarat it was just the
beginning; in Bihar, it has spread fast
Perhaps, if you are serious enough,
you will understand that unless you
change your ways very radically, thig
1s going to be the beginning of your
end.

Sir I need not speak about or quote
anybody else. But, the Congress
President himself, Dr, Shankar Daval
Sharma said the other day—what did
he say? He said that if inequalities
and 1njustices that still persist are not
eradicated or are not done away with,
then nobody can prevent a violent
revolution in this country. The Prime
Minister, the other day, expressed
herself more or less in same terms
in Chandigigarh and Shri Vajpayee
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referred to that, In Bihar, what is
happening is only the first tremor of
an earthquake Do not think that
even 1if the people in the Opposition
keep quiet, then, everything will be
all right. There are certain aspects
in the handling of the situation about
which 1 wanted to refer. But, there
1s hardly any time to refer to that.
But, I feel that it is my duty to refer
to one fact that even when we are
discussing the situation 1in Bihar
Please look at the extraordinariness
of the situation in Bihar where we
are suppressed to have an elected ron-
stitutional Goverminent What has
happened in Bihar, primarily, con-
cerns the law and order. Even then
this Parliament has felt compelled to
discuss Bihar because the situation
there 1s very extraordinary.

Just at this mometit, an announce-
ment had been made about the
change of Government in Bihar If
everything was wl] right, then why
do you feel that the Government
should be changed there? Have you
pondered over direction of the change?
The Bihar Chief Minister said that he
was forming a war Cabinet. War
agamst whom? A new Government
has been constituted; a smaller Gov-
ernment has been constituted already.
Even before the Opposition parties
could speak out, from your own
party and from your own ranks,
accusations have come that this new
and smaller Cabinet is loaded in
favour of a group dommnated by a
certain person, sitting here in New
Delhi

SHRI PILOO MODY: Name him

SHRI TRIDIB CHAUDHURI: Sir,
1t is not my practice or habit to refer
to particular persons or to indulge
1in what is known as character assassi-
nation But, certain accusations have
been made against certain persons—
certain families—who are gaid to held
the Government of Bihar in their
pocket We all know what is dis-
cussed in the lobbies; we know what
our friends from Bihar discuss in the
lobbiet We do not come here in
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order to keep quiet. So, 1 again

appeal to the best sense of putriotism
and far-sightedness and constructive
magmnation of the Congress Party and
their sense of responsibility, Let
them remember that they have been
returned to power in a Iinassive
majority; they have certain promiges
to keep and certain duties to dis-
charge And let them take the right
steps in the light of the tragic happen-
ings that have taken place in Gujarat
and that are taking place in Bihar.
If not, I can only say ‘God save the
country’.

SHRI M. SATYANARAYAN RAO
(Karimnagar): 8ir, although I was
not willing to participate yet when 1
saw that there is no seriousness among
the ruling party Members about the
situation prevailing in Gujarat and
Bihar I was compelled to speak. I
am really sorry to see the Members
indulging m things which are wvery
objectionable. We know that a grave
situation prevails in the country not
only in Bihar but everywhere Last
time when I spoke in this House I told
this House and requested the Mem-
bers of the ruling party that don’t
think you are ruling to defend the
Government but you will have to
defend the country. Even if I am
there 1 will defend but you must
realise the difficulties of the people.
They know everything. Whenever we
meet them in the Central Hall they
speak out their mind but when
they participate 1n the debate they
say So many things against this
party or that party I am telling you
my dear friends this is not going to
satisfy the people You cannot blame
the Opposition parties always. With
seriousness I am telling you to not
utilise the services of gtudents. They
have had enough. In Telengana and
Andhra we have seen what is the stuff
of those students. They have spoiled
their eareer. They have become com-
pletely useless. They have become a
great burden on us. So, please retlise
With experience I am telling my dear
friends on this side also if you have
got any problem do not.depend upon
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students and spoil their career. I
request my friends there, you please
see the difficulties of the people.
Shortages are there. Because of the
price rise middle-class is affected. For
the first time the common man is
affectcd. There is no safety. Last
time when I mentioned about it I was
told that that was not their experience
but it was only our experience. While
travelling 1n a bus or train if you say
you are a Mcmber of Parliament—
either Cnngress or Opposition—there
is no security for you. The people
are hating all the politicians This 13
the tragedy in the country. This is
a fact and this fact should be kept
in mind. There is no safety for any-
body whether Congress or Opposition.
That means parliamentary democracy
is in danger. If you really want the
parliamentary democracy to survive
then 1t is the responsibility of every-
body, including the Opposition par-
ties, to sit together and try to solve
the problems that are facing the
country. Unless you do that I do not
think you will be able to satisty the
poor people. This must be kept in
your view.

As regards Bihar--I am very sorry
to know—today we have seen in the
papers that some Cabinet has been
constituted. We know from very
reliable gources and from responsible
persons like Congress M.Ps. and MLAxz
that again most corrupt people are
there in this Cabinet. They are con-
tinuing the same gentlemen again in
the new Cabinet. What effect will
it have on the people? This is
what I want to ask the Home Minister.
If such a Cabinet is there, it will have
no impact on the people, and the
people will not be satisfled and their
problems will not be solved. Govern-
ment say that they are doing all this
because they want to maintain law
and order. But I submit that this is
not a law and order situation at all.
T do not want dissolution of the
Assembly ang the introduction of
President’s rule thereafter. Let the
Assembly continue, But it then pick
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up such persons and put them in the
Cabinet.

Nowadays, there is so much
controversy about Mr, Jaya Prakash
Narayan. Last time when I spoke
here, I had also criticised him. When
he spoke about the situation in
Gujnrat and called upon the students
and tecachars to come out of their
r1ss es and stait an agitation, I took
great objection to it and said that it
was a very dangerous thing. A per-
son hike Mr Jaya Prakash Narayan
who 1, a very good man asking the
students and tcachers to come out of
their classes and start an agitation is
verv bad, and, therefore, I had also
criticised him last time. But to say
that he is dishonest man, to say that
he takes money from very rich people
is a very dangerous thing. Those who
say so are unnecessarily having con-
frortation with that man. He may be
commitling so many mistakes. But
about his honesty and his sacrifice for
the country, there are no two opinions
in the country. So, those who are
making such remarks are unnecesarily
criticising him and  unnecessarily
having this confrontation with him.
1 know that there a-e some gontlemen
in the Congress Party, not all, but
some of them, who want some con-
frontation between Prime Minister
Mrs. Indira Gandhi and Mr. Jaya
Prakash Narayan; they are very happy
with this and that is why they go on
issuing statement after statement.
This is very bad, and I would request
the Home Minister to rectify this
matter.

MR. CHAIRMAN: Now, the hon.
Home Minister.

SHRI PILOO MODY: Have they
no sense of shame? What are they
clapping for? This iz a solemn
occasion. What are they celebrating?

THE MINISTER OF HOME
AFFAIRS (SHRI UMA SHANKAR
DIKSHIT): They are only starting
to follow his example. When_ he
talks about celebrating I am remind-
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<d of what had happened at the time
of the election of the last Presideni.
Long before the election was held, he
was celebrating and wanting victory
to Mr. Subba Rao. He was there in
the’ plane, and I was also there, and
1 was perhaps unknown tp him then.
I do not know whether he wants other
people to follow his example or not.

SHRI PILOO MODY: He will
admit that he would have made a
better President.

SHRI UMA SHANKAR DIKSHIT:
In any case, he should not have
celebrated 1t before the election, at
least in the manner in which he was
doing 1it.

SHRI PILOO MODY: I am not a
hypocrite. 1 drink in pubhc,

SHRI UMA SHANKAR DIKSHIT:
"That apart, 1 agree with him that
this 1s a solemn occasion, and I do not
want to import irrelevant thing. or
matters which are below the dignity
of this House or the decorum of this
House. These are serious matters and
we must consider them with all the
seriousness at our command eser)
section of this House should ao so I
have ntervened or spoken 'n ths
House more than half a doren fimes
but this debate has been on the “whole
a rather painful experience for two
particular reasons

Firstly, when facts were stated or
denied, when references were made
to important people or to evenis ro
respect was given to fact or to realitv
or to some proportion of reality, and
anv kind of statements were made.

Secondly, to begin with, T would
refer to the speeches of the last three
hon Members. 1 was deeply impress-
ed by the manner and the approach of
Shri Tribid Kumat Chaudburi s speech
and also that of the young Member
who followed him. It is a srerious
matter. It is a question on which the
ruling party and also the Opposition.
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in my opinion, have to search their
hearts. We have to search our bearts
and take a serious line of action which
will meet the situation.

For instance, it has been asked:
‘When it is admiited that 1kere is
corruption, whep it is admitted there
is shortage, when it is said that prices
are rising, what are you doing? Why
do you speak of yourself? Why are
you governing? Why are you in the
Government?' and so on. What kind
of logic is the?

SHRI S. M BANERJEE Why
don't you arrest them?

SHRI UMA SHANKAR DIKSHIT-
Arrest the prices or arrest whom?

SHRI S M. BANERJEE- Arrest
the hoarders and blackmarketleers.

SHRI UMA SHANKAR DIKSHIT
In one State alone. 5000 rumds have
taken place, and thousands of people
have heen arrested in the country

SHRI S. M. BANERJEE: But thev
had released Shr1 S K. Mody on bail

SHRI UMA SHANKAR DIKSHIT
Large number of people have been
arrested, and some paraded in the
streets and convicted,

They have been convicted. He 1s
greatly ignorant 1f he says that
smugglers and blackmarketeers are
not being punished or that their places
are not being raided In Guarat
alone, within a short time, there were
500 cases. (Interruptionsy Therefore,
let us not make this kind of sweeping
statements, such kind of generalisation
painting everything black, everybody
black. 1t is not proper: it is not true

So far as these last three gentlemen
are concerned—TI refer to them again—
Shri Yadav made some observations
We have no right to expect Java
Prakashji to agree with us or ourselves
%o agree with him politically, He dces
not belong to the Congress Party. He
has taken certaln stands from time to
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.time according to his conscience. He
has not been particularly consistent
also. He is not really fit to be a party-
man. Otherwise, he would not have
allowed that party to be broken up
to which he belonged; he would neot
have let slip that historic opportunity
he had in the shape of the socialist
party and would not have let 1t be
broken up in the manner it did. He
1S & man of conscience. Let ug un-
derstand this. 1 would request my
friend, Shri Yadav, to realise that if
he is going to apply the ordinary
cheap standard to a man like that, he
will be making a great mistake. 1
do not want the Congress Party to be
misunderstood in this respect. 1 feel
very strongly on this not because 1
worked with him or he worked with
me during the 1942 movemen{, but
hecause when we take a public stand,
we have to have some sense of pro-
portion.

Now, therefore, on behalf of the
Congiee Parly, I woulg like to say
this that this 18 not the view of the
Congress Party. Jayaprakashji: being
a person who in the matter ot personal
integrity or intellectual integmty or
4as a man who is a publicsspirited
gentleman, as a man with a clean con-
science, as a man who 1is devotel to
a high standard of life, in these
maiters we hold him in high respect
That has not! prevented us from not
finding ourselves in agrecement with
him in most matters for the last 25
years. Therefore, 1 beg of you all not
to say anything that will unneces-
sarily embitter that man of conscience
and man of soul

1 was dealing with this auestion of
whether we should learn lessous from
history or not, What has happened?
Have we forgotten 19717 Have we
forgotten 1972? Is mnot the public a
good judge? Everybody has got the
name of the public on his lips like
that of God whom we remember when
seeking blessings. These leaders who
are so bitter in their criticism of the
Congress Party Governments have
been weighed by the public; tried and
found wanting.
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My friend, Shri Piloo Mody’s party,
when it started with Rajaji and Shri
K. M. Munshi and others, appeared to
have some sort of a hig future as a
kind of alternative. But where 1s he
now? Where is it now? The party
has heen rejected outright.

SHR! PILLO MODY: My dear Sir,
thus has nothing to do with parties.

SHRI UMA SHANKAR DIKSHIT:
It is all right as a cheap joke to say
that his is the best party.

SHRI PILOO MODY: I would hke
vou to consider where you are before
you ask where I am. This has nothing
to do with parties. I will not stand
such bloody nonsense. Do not tell
nonsensical nonsense to me.

SHRI UMA SHANKAR DIKSHIT:
Parties are judged by their represen-
tatives.

SHR] PILOO MODY: Your talking
about Rajaji is like a prostitute talk-
ing about love.

SHRI UMA SHANKAR DIKSHIT:
Let him not excite himself.

SHRI K. P. UNNIKRISHNAN:
Would you expunge these words if
vou find them abjectionable?

SHRI UMA SHANKAR DIKSHIT:
If that expression swits Shri Mody,
let him have the pleasure of it.

MR. CHAIRMAN: Mr. Mody, you
are a man of humour. Please take it
in the proper spirit.

SHRI UMA SHANKAR DIKSHIT:
I am sorry if I have hurt him.

SHRI PILOO MODY: My dear Sir,
apparently the Minister seems to think
that what is important in this world
is to win elections, by creating, by
thugging, by money, by skullduggery,
by stopping the voters from going to
the booths, by stuffing the ballot-
boxes and finally by miscounting the
votes. You take pride in winning
such elections.
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MR. CHATRMAN: Mr. Mody, the
hon, Minister has said that he is
sorry if he has hurt you.
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SHRI PILOO MODY: Winning the
elections in this country like that is
nothing. (Interruptions) If you had
fair elections, you would not have this
sort of trash over here,

SHRI UMA SHANKAR DIKSHIT:
Sir, I was to begin by saying that
in today’s debate, either the hon.
Members have gone by the gcneral
approach, the budget approach or by
the Presidential Address approach by
speaking everything they liked on
any subject while dealing with the
question which is before the House.

Sir, this discussion was asked for
by the hon. Member Shri Jyotirmoy
Bosu and also by some other friends
in the Opposition. I had expected
that they would either ask for some
information or some clarification of
the position. I made a statement that
day in which I mentioned a number of
salient points, and I gave a fairly clear
picture of what had happened in
Bihar They should have, as respon-
sible Members of the Opposition,
accepted the facts. When earlier, the
question came up, Shri Chaudhuri
that day made wholly untenable and
unsupportable statements. He re-
peated the same allegations today. I
am really surprised and am greatly
disappointed that his leader did not
pull him up. He has the audacity
to say that over a hundered people
were killed and that over 200 people
were injured. It all happened bet-
ween about 3.35 and 5.35 p.m. It was
not in the dark of midnight when
injured people could have been car-
ried away. How could they have
removed the injured persons or the
dead bodies? It is gomething utterly
fantastic and unworthy to be stated
by a responsible Member of Parlia-
ment to say that hundreds of people
were killed and then were quietly
removed somewhere and buried or
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burnt. Mind should have been spplied
as to what could have happened
during that shert time of the day.

I would like to point out the cire
cumstances under which this is sup-
poscd to have happened. Large
crowds were there pressing towards
the kotwali or towards the telephone
exchange, All this happened within
a radius of half a mile or less than
half a mile. The crowds were ad-
vancing and all the time the SDO
and others were giving warning.
Then tear-gas was used. On one
occasion as it took time before tear-
gad arrived, they made a lath: charge.
Otherwise, on all the four occasions.
first tear-gas was used The warning
was repeatedly given. Time after
time they were asked to go away.
Nobody listened, and the warning and
tear-gas only had the effect of bring-
ing the crowds forward and nearer to
the authotities making their position
dangerous At one point the position
was so bad that they were hemmed
1n on both sides in one small lane and
then possibly the entire force would
have been wiped out.

Therefore, what I am begging of
you consider is that you should not
give any weight to the allegation
which has been made by hon. fr:ends
opposite, that hundreds of people were
killed or hundreds of people were
injured, which is entirely without
foundation.

17.00 hrs.

Certain other matters have been
referred to. The main point in my
opinion, of having a dlscussion on 2
subject like this was to find out
whether there was any excess com-
mitted by the police, whether more
pople were killed than was inevitable,
whether there was delay in taking
action and whether it led to wider
repurcussions and whether the Gov-
ernment took maximum care asg pro-
vided in the Rules, In this respect
I beg to submit that avery rule was
followed,
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SHRI 8. M. BANERJEE: How do
you gay that? Why not have a
judicial enquiry?

SHRI UMA SHANKAR DIKSHIT:
It is a highly fallacious argiment,
First you state a falsehood as high as
the sky and then you say: what is
the harm; if you are not afraid why
not have an enquiry?

SHRI ATAL BIHARI VAJPAYFE:
1 quoted a statement made by a for-
mer Member of Parliament belonging
to the Ruling party.

SHRI UMA SHANKAR DIKSHIT:
It may be whoever, for whatever re-
asons. .. (Inferruptions).

SHRI S M. BANERJEE. You
accept whatever the Bihar G-vern-
ment gays
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30T ALY s A fufedy evefiee i
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I was saying that the police acted
with care by giving warnings by using
other measures for dissuading the
crowds, by first using tear gas and
making lathicharge— and finally when
they are completely forced. in resorting
to firing It was done under the
orders of the SDOQ, by a responsible
officer of the CRP or BFS, It happen-
ed five times: two rounds, just two
rounds first time, then one round then
two rounds; then one round and final-
Iy two rounds. That is thrice two each
ang thrice one each. I say that I have
taken specital precaution by deputing
a respons<ible officer . ..

SHR1I SAMAR GUHA: You are
giving the official version....(Inter-
ruptions) On a point of order. The
hon. Minister is giving certain infor-
mation on what took place in Bihar.
They have given their verrion about
deaths, about casualties and about fir-
ing.
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MR. CHATRMAN. What is
point of order?

your

SHRI SAMAR GUHA How are we
to believe 11?7 Are we to take the offi-
cial version? Are we going to prose-
cute the Press and newspapers In
Bihar where they have gven,.
(Interruptions).

SHRI UMA SHANKAR DIK-
SHIT. If he has belhieved Press
reports, he need not come 1o us
for ascertaining the facts As we have
to take responsibility, we had checked
the mformation reported by the Bihar
Government through our own officers
We had specially deputed a responsi-
ble officer to go all-round to see the
places, come back to us and report the
facts so that we are able to give these
facts to you, as they stand today Up
to the point of time of mv speakmg 1
have placed the facts as ascertained
and checked by us (Interruptions)

MR CHAIRMAN Please do not
interrupt the Minister.

SHRI BHOGENDRA JHA 1 do not
dispute what he 15 saying But, I
would like to know, whether he wull
advise the Government of Bhiar to
order a judicial enquiry

MR CHAIRMAN' We had a de-
bate Members of Opposition had
their full say and I think we had a
very good atmosphere. I think, the
Minister should be given an opportu-
nity to place certain facts, and there-
fore, please do not interrupt the
Minister

SHRI S. M. BANERJEE. Suppos-
ing we accept these facts that only
eight people were killed. Take it for
granted. Eight lives do not justify a
judietal probe. But, what atout the
ten-year hoy who wes killed? Was he
an Anenda Margi? Did he belong to
RSS* Who wasg this ten-year old bay?
Why wag he killed? Wha killed him?
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MR. CHAIRMAN: You mads ypur
point. It is upto the Minister eiiher to
accept or not to accept it, We should
glve him an opportumty to have his
say.

SHRI UMA SHANKAR DIKSHIT:
Then I shall briefly refer to the last
point made by the last speaker. Mr.
S M Banerjee said yesterday that he
had more regard for me than some of
my own Members I accept that state-
ment I would like to submit for your
consideration the fact which one of
the Members had also mentioned
though I do not know whether he had
given prior notice

SHRI S M BANERJEE 1 do not
have anv personal quarrel with you.
But, I only want that you should
punish the murderers, human murder-
ers

SHRI UMA SHANKAR DIKSHIT
Now, Sir 1t wa. said that police, BSF
or CRP, pursued the running mob and
hilled some of them without any cause,
without justification Also that some-
thing wrong hag happened and that 1l
15 necessary {o go into a roving or de-
tailled enquiry Crowds are pressing
forwarq towards the Tclephone Ex-
change Despite warming those who
were doing ‘dharna’ or ‘gherao’ refused
to 2llow any one to go mside Though
the picketers were once persuaded lo
make a Dhttle room, the workers refus-
rd to go inside hecause they werc
aftaid  This continued on the 8th,
16th and 11th  On the 11th—I say this
from what has been communicated to
me~--information was received that
snmething more serious was going to
hanpen the next day That evening.
information was sent to the Chief Sec-
retary of Bihar Government that more
forces should he sent Up to the 1ith
evening the gherao, or dhama or
picketing was quite peaceful. Nobody
wag hurt although the work wes comr-
Ietelv at a standstill They might not
hnve been able to paralyse the entire
Ciovernment nf Bihar or other Govern-
ments in the country, but they had
para'vieqd the telephone exchange
About half a dozen officers tried to
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1an a4 skelelon service. ‘Chen, with
great damicuity, the pickeleers were

petsuaded not to prevent the General
Manager or BLO ‘ielephones 1o scaie
tne compound wall and insiae. ‘ths
was the maximum .concession whicn
was granied to the oflicer-in-charge.
Such was the situation which continu-
ed right up to the evening of 11th. On
the 1ith evening information wus re-
ceived—I do not know who was res-
Ponsible. ...

SHRI ATAL BIHARI VAJPAYEE:
He hag to tind out wherefrom the in-
formation came.

SHRI UMA SHANKAR DIKSHIT. 1
have found out, but I am not willing
to say it here. I am not going into
names. Two parties were definitely in-
volved in all that happencd from the
9th to the 12th. Whoever it may be,
1 do not want to mention any names.

SHRI BHOGENDRA JHA: Why
can't he giwves the name of the pariy,
if not the individuals?

SHRI UMA SHANKAR DIKSHIT:
Intelligence reports mre reports of a
different kind. I am giving the reason
why force was sent. Force was made
available affer information went to the
Chict Secretary of Bihar Government
that unless more force was sent, there
would be difficuity. Therefore, three
or four compames tame in the nght.
The situation was very serious....

SHRI BHOGENDRA JHA: Why not
name the two parties?

SHRI UMA SHANKAR DIKSHIT:
To the best of our information, CPI
was not involved. But certain neces-
sary precautions were taken.

Shri A. X. Sinha, Magistrate and
Shri P, B. Roy, Deputy Commandant
BSF whose party fireq three rounds
have stated that they checked the un-
fired amgmunition of the party and
empty cartridges collected after the
firing immediately after the operation
was over and verified that only 3
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rounds were fired. Shri Quasin Magis-
trate and Shri Roy again checked ine
remaining ammuniuons and the emp-
tieg coiltilegd LY the BeF also of nvaik
San B. L. Ghosh and ifound that omy
ttec rounds hag been fired. The Plu-
toon Commander of the CRPF bn
Mmoban Singh also checked the emplcs
and the unured cartridges and had
veriied tnar only two rounds had
been fired. (Interruptions),

52 policemen including 3 of BSF and
4 ot CRPF wure injured by the missi-
les hurled by mobs at different places
on the G. B. Road, K. P. Road and
other places. Three were grievously
injured. Another noteworthy point is
that for the first tume, not only brick-
bats but cut ice blocks and bottles
were thrown in ample quantity.

I do not want to give unnecessary
publicity to a device of this kind. The
important aspect to note 1s that an ice
biock hits and 1t melts. Nothing is
found afterwards. We could have got
photographs of pieces of bottles strewn
on the road, stones lying, but not of
1wce blocks. (Interruptions).

Twenty-sevca rounds of tear-gas
wele bursy to disperse the crowds, 17
between Telephone Exchange and Kot-
walh on G. B. Road and 10 on K. P.
Road. 1 am giving the facls which
have been ascertained by the officers
who went to the spot and took evi-
dence, as panchnamas were signed.
On that basis, I am making this state
ment.

One Police Pick-up was set on fire
on HRiverside Road in Kireni Ghat
Mohalia. The police driver ran up and
reported to the Kotwali Police Station
at about § P. M, where a rescue party
was sent and vehicls brought to Kot-
wali after the crowd was dispersed,

A jesp under use of DS.A. Hame
Guards was forcibly taken charge of
by the mob in the lane runming east
almost jn front of northern edge of the
Post Office. Shri 8. K. Vij, Dy. Cam~
mandant, B.S.F. rescued this jeep from
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the hands of the mob and deposited
it at the Collectorate,

Extensive enquiries have been made
te ascertain if any more persons had
been reported killed or injured in the
incidents of the 13th afterncon. But
despite every effort made, no such in-
formation has been forthcoming yet.
Enquiries in this direction are still
continuing.

It is possible that some injured peo-
ple might have gone away out of the
fear, that if they went with their in-
jury to the police station or to the
hospital, they might be arrested. In
saying so, I have this purpose in
mind that if there is anybody who
was injured but who did not report,
let him come forward and we will not
harm him provided he gives full
statement to us.

As regards deaths, I do not believe
that deaths have taken place in large
numbers as alleged by the Opposition
Members. Death is a far more serious
matier. We will, certainly, welcome
any information on this point. But
upto now—I went outside about half
an hour ago—upto that time, we have
no further information.

One of the dead, namely, Navin
Kumar Sinha is said to have been fired
upon near the Jain Temple. They
talked about the Jain Temple.
of our friends were excited that Jains
being so peacteful and non-violent, how
could these people with rifles etc. go
to the temple. The Doctor who con-
ducted post mortem on his body has
recovered a small metallic piece in his
liver. The B.S.F. and the C.R.P. did
not use any pellets. In every case,
without exception no other ammuni-
tion except bullets, was issued. There-
fore, it could not have come out of an
official arm at all. A look at the metal-
lic plece would show that it cannot at
all be a part of a bullet. It has been
sent for examination and report tn
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ballistics experts o! forensic sclmce

laboratory. .

SHRI PILOO MODY: On a pudnt of
order, Sir.

The Minister is reading !rcaﬁ a
particular document. That document
should be placed on the Table of the
House, according to the rules, It he
wants to break the rules, then let him’
go ahead.

SHRI UMA SHANKAR DIKSI‘HT:I
These are my own notes. I got them
prepared last night. If he wants, T
can give to him tomorrow,.

SHRI PILOO MODY: Why not to-
day?

SHRI UMA SHANKAR DIKSHIT:
I have got only one copy.

It may also be likely that some
people from housetops may have
fired on the¢ policemen operating on
the ground which may have hit
Navin Kumar Sinha. The fact that
only eight rotnds were fired during
a total period of two hours—the last
two rounds were fired at about 535
p.m.—would show that the armed
contingents which were called into
action acted with commendable self-
confidence and self control.

It is important to note that, of the
16 bullet injuries so far established.
only three impacted above the waist-
line. I am only mentioning the facts.
Anybody can contradict these facls
if a contrary evidence is available.
As I said, of the 18 bullet injuries so
far established, only fhree impacted
above the waist-line. This iy a reli-
able indication of the fact that the
firing was controllad and  &lmost
invariably aimed low, and minimal.

With these words, 1 want to Submit
for the consideration of the House..
(Interruptions) 1 think T have made a
mistake ang I withdraw the offer that
I made fo Mr., Piloo uody 1 do mot
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know; he might make some wring us¢
of it

SHRI PiLOO MODY: 1 wu) make
ibe same use as you made.

SHRI UMA BHANKAR DiksHIT:
1 will consult and then give, ‘lLhese
are the main facts. 1 expected that
all such questious would be acked in
order to ascerimn whether the police
force, BSF and others acted pruperly or
not. But no such questions were ask-
ed, on the other hand, other matters
guing right upto Moon were raised; as
hon. Member Mr. Fivo Mody did.
There 1s no part of this world or the
other world which has not been
touched in the course of this debate.
I submit with great respect that much
of it was not relevant.

I am very thankful for the

very
comprehensive discussion which has
taken place, and I hope that this

matter will be considered 11 the right
spirit in which I have placed 1t before
the House.

MR. CHAIRMAN: You sad that
Mr. Piloo Mody went upto the Moon.

I was surprised how Mr. Piloo Moay

could go upto the Moon. Some hon.
members rose—
MR. CHAIRMAN: I will permit

only two or three members to ask a
guestion each.

it §x e ot - s anfarged gear-
7l & s X wEry waelt # e
Wt & ? vy v § foaredor & ag awa @
) § B “Yay Mt AR A 7 afk ag
ATy wlY & I wEr ¥ aoerd) waAl
etz WX sy Y § A Rl
it ot gl § 7
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SHRI BHOGENDRA JHA: It seems
the Home Minister is convinted and
confident about the statement he has
maude, ln that context, 1 want to ask
what 1s the oojection to advise the
Bibhar Government to order a jadical
inquiry. Nuw the Home Mimster must
have got sutlicient tjme. I want to
know what transpired on the l6th
March between Snari Atal Bihari Vay-
payee and ihree other MPs and the
Auund Marg chief in the Patna Camp
Jail, According to the Bihar Jail
Manual Rules, no talk can take place
without an officer being present. I
alsp want to know what remedy he is
suggesting for the consideration of the
House, Some of his party-men have
demanded dissolution of the Assembly

and imposition of President's rule.
What 1s Government’s tiunking on
this?

SHRI S. M. BANERJEE: My ques-
tion is this. What specfic objection
you have to have a judicial probe by
the State Government because it was
admitted that only 8 people were
Killed? After all the same c¢fficers
who have murdered these peopie can
not sit in judgement.

I also suggest g judicial probe only
because those pcople who were -
nocently killed, their f.mily membera
can get compensation cnly if it was
proved that excessive force was used.

My second question is: what 1s your
opinion about tlie new Ministers?

M. CHAIRMAN: You can ignore
the last question,

SHRI UMA SHANKAR DIKSHIT:
1 begin with the last guestion and
come tu the first later very soon.

Firstly, I regard this, I hope my
Party and other hon. Members will

not mind, a step in the right direc-
tion. -

SHR! BHOGENDRA JHA: More
corrupt.
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SHRI UMA SHANKAR DIKSHIT:
1 have told you that if you ask a
question, you ghoulg take my answer
He had no right to ask this questiun
about their being corrupt or not. Many
of the Qpposition Parties have had
opportunifies 1n Bihar, UP aund MP,
and 1n Tamil Nadu there 15 an Oppusi.
tion Party ruling, and 1if you want
to know what kind of allegations
are being made agawml that good
party, you will forget accusing us of
anything hereafter. That sort of tuing
goes on. This means 20t that they
have gone wrong.. .. (Interrupitons)
It merely means that taey nave bsen
there too long and people do not like
thewr faces—ours or anybody glse’s,
There are different rcasons for thau
and we need not go uto them. Lt
us not immput thus kina of dark
motives. ...

SHRI S. M. BANERJEE: Nowadays
every Minister’s conauct 15 being in-
vestigated by the Cbl before he 1s
made the Minister, ¥\~u our Assem-
bly Candidates’ nondvc. was 1nvesti-
gated,

SHRI UMA SHANKAR DIKSHIT.
Is he talkiig of his own Party?

MR. CHAIRMAN: It will not be
proper to discuss the conduct of
Ministers here.

SHRI UMA SHANKAR DIKSHIT:
Shr1 Bhogendra Jha wants to know
what happened on tie 16th or rather
earlter than the 16t1, when, I supouse,
Shri Atal Bihari Vaipayce and othess
went and saw Prabhat Ranjan Sar-
kar. My reply 1s that if the hon. Mem-
ber takes the trouble of putting down

a starred questioa, I shall gladly
answer 1it..,.
BHRI S. M. BANERIEE: It may

not get in the ballot.

SHRI UMA SHAMKAR DIKSHIT.
That is another matter. That 15 a
matter of Juck, Better luck next time,
I would say.
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SHRI SAMAR GUHA: Jf a short-
notice question will be accepted, I
will put it.

SHRI UMA SHANKAR DIKSHIT:
The debate was to end at 3.30 p.m.
Instead of 3.30 row it is 530 pm.
Therefore, please forgive me and let
me quckly answer the remaining
questions.

The hon. Member wants to lnow
as to what is the remedy. I would
like to answer that guestion by putt-
ing anoiher guestion. Remedy for
what? We are dealirg with a situa-
tion which has arisen in the country
1 the most unexpecied manner. What
kind of remedy do you want? You
know situations hava arisen in tnis
country for histori al reasons, for re-
asons beyond our control for what
are called. Asmani Sultani, that 1s
1casons of nature.  Extraordinary
rise 1n the price of c-ude and terribly
high price rises havc taken place 1
a number of other commodities, and
if you ask me why these things have
happened, my reply 1s, I am not able
to answer that question.

Two questions my young friend has
asked. He wants to know..

SHR1 BHOGENDRA JHA rose.

MR CHAIRMAN: No please. You
have asked your gquestions No dis-
cussion please.

SHRI VIKRAM MAHAJAN (Kan-
gra). You cannot allow the same
member to go on asking question
after question. He was given two
opportunities before,

SHRI BHOGENDRA JHA: This
will help you. The question js: your
Party has demanded President's sule.
1 want to know whether you intend
that or not.

SHRI UMA SHANKAR DIKSHIT:
This question doeg not arise.
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SHRI BHOGENDRA JHA:
Party has raised i

SHRI UMA SHANKAR DIKSHIT:
Then do no; listen to such questions.
Mr. Choudhuri said that they were
peaceful picketers. Have they the right
to peacefully picket or not? If they
have the right, then, why were they
interfered with? This is what I under-
stood to be his question. How, what
happened was this. So long as they
remained peaceful picketeers noth:ng
was done to them for three days. It
is only when Mr. Bose and two ludies
were taken into custody, who were
not allowing anybody to go in and the
working of the entire telephone ex-
change had come to a standstill, at
that time when the others prevented
this van with these three prisoners
to be taken out, action hal to bhe
taken, One hon. Member here said
that they lay down on the road just
in front of it. Now if that happens —
and that is what happened—action
has to be taken. So, that is my answer
to his first question.

Your

Now I come to the questicn about
“shoot at sight”. My friend—not so
friondly a friend—hon. Member
Shri Jyolirmoy Bosu takes particular
pleasurs! in finding a case for breach
of privilege. He is in search for some
breach or other even if it does not
exist. And that day, to make a long
story short, I said, with due respect
to Members that [ was <orry if any-
thing wrong had happened and I said
that I did not mean any harm or to
mislead the House. The hon, gentle-
man intervened and then I made a
statement. In his letter, he quoted
only part of the relevent portion, the
upper portion only and not the lower
portion. Anyway, I will write that
in my reply to him. I wanted to
give the facts. The facts are clear.
No ordrr was given to shoot at sight,
The question was whether such an
order was given to shoot at sight.

CHAITRA 29, (SAKA)
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Now, these English words mean
something according to the English
Dictionary. The words ‘shoot at sight’
mean, ‘shoot at sight’ and nothing
else. So, I have said, no oder was
given to shoot at sight.

Further, no announcement was
made telling the people that those
who violate the curfew would be shot
at. Curfew on the 12th was not
there; it came later on. A warning
was however given that those indulg-
ing in loot and arson were likely to
be shot at. And, the ALR, Patna
dig not make any announcement
regarding shoot at sight. That is all,
Sir. that I have to say.

MR. CHAIRMAN: Now we will
take up Introduction of Private
Members’ Bills, Shri Vishwanath
Pratap Singh.

17,34 hrs.

RETIRED ARMY SOLDIERS RE-
EMPLOYMENT BILL*

SHRI VISHWANATH PRATAP
SINGH (Phulpur): Sir, I beg to
tnove for leave to introduce a Bill
to provide for the re-employment of
retired Army soldiers in the varmwnus
forces constituted and  maintained
by the Central and the State Gov-
crnments,

MR. CHAIRMAN: The question is:
“That Jeave be granted to intro-
duce a Bill to provide for the re.
employment of retired Army =ol-
diers in the various forces consti-
tuted and maintained by the Cen-
tra] and the State Governments.”

The motion was adopted.

SHRI VISHWANATH PRATAP
SINGH: T introduce the Bill

*Published in Gazette of India, Exiraordinary, Past II, Section 2t_

dateq 19-4-74.
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11.24} hrs.

PREVENTION OF FOOD ADULTE-
RATION (AMENDMENI) DILL®

TINSERTION OF NEW SECTIONS 4A, 4B,
£7C.]

SHRI VISHWANATH PRATAP
SINGH (Phulpur): Sir, 1 beg to
move for leave to introduce a Bill
further to amend the Prevention of
Food Adulteration Act, 1354

MR. CHAIRMAN: The question is

“That leave be granted to ‘ntro-
duce a Bill further to amend the
Prevention of Food Adulteration
Act, 1954

The motion was adopled.

SHRI VISHWANATH TPRATAP
SINGH: I introduce the Bill,
1735 hrs

ALL.INDIA SERVICES
MENT) BILL*

(AMEND

[INSERTION OF NEW SECTIONS 2B, 2C

rrc.]

SHRI VISHWANATH DPRATATP
SINGH (Phulpur): I beg to move fo!
ieave to introduce a Bill further t.
rmend the All.India Services Act
1951.

MR CHAIRMAN The quection 1o

“That leave be granted to intro-
duce a Bill further to anend the
All-India Services Act, 1951"

The motion was adopted

SHRI VISHWANATH PRATAP
SINGIT Sir. 1 introduce the Bill

APRIL 189, 1874
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MR, CHAIRMAN: Shri Hukum
Chand Kachwai., He i3 not here,
Shrr Hari Singh.

17353 hrs.

HOMOEOPATHY CENTRAL
COUNCIL (AMENDMENT) BILL*

[AMENDMENT OF SECTION 2]

SHRI HARI SINGH (Khurja): I
beg to move for leave to introduce a
Bill to amend the Homoeopathy (en-
tral Council Act, 1973

MR CHAIRMAN: The g:estion is:

“That leave be granted to intro.
duce a Bill to amend th¢ Homoeo-
pathy Central Councii Act, 1973

The motwon was adopted.

SHRI HARI SINGH:; Sir, I intro-
duce the Bill

1736 hrs

HOMOEOPATHY CENTRAI, COUN.
CII. (AMENDMENT) BILL*

[AMENDMEN] OF SECTIONS 2, 5, &1¢ ]

SHRI M C, DAGA (Pult): T her
{o move for leave to introduce a Rill
to amend the Homoeopathy Centid’
Council Act, 1973.

MR CHAIRMAN: The guestion 1

“That leave be granted to iniro-
duce a B1ll to amend the Homoeo-
pathy Central Council Act, 1973”

The motwon was addpted.

SHRI M. C. DAGA: 8ix 1 intro
duce the Bill,

—— e e o

o r—

*Published in Gazette of India, Extraordlnary. Part II Section 2 dated

19-4-74,
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HOMOEOPATHY CENTRAL COUN-
CH. (AMENDMENT) BILL®

|AMENDMENT OF SECOND SCHEDULE)

SHRI M, C. DAGA (Fan): 1 beg
to move for Jeave to introduce a Bili
o amend the Homoeopatay Central
Counell Act, 1078,

MR, CHAIRMAN: The question 1s.

‘9fhat leave be granted to intro-
duce a Bill ifurther te amend the
pathy Centiral Council Act, 1873".

The motion was adopted,

SHR! M. ¢ DAGA' 8ir, I intro-
duce the Bill

MR, CHAIRMAN: &Shrt Madhu
Limaye e is not here. Shri Ranu
Bahadur Singh He is net here, Shn
Panda,

17.37 hrs

CODE OF C(CIvH, PROCEDURE
(AMENDMENT) BILL*

[AMINDMENT OF SECIION 80 ANU INHER-
TION OF SFCTINN B0A )}

SHRI D, X. PANDA (Phanja-
nagar): [ beg to move for leave to
introduce a Bill further to amend the
Code of Civil Procedure 11038

MR CHAIRMAN The question s

“That leave be granted to intro-
duce a Bill furlher to amend tho
Cede of Civil Procedure, 1508

The motion was adopied.

SHRI D, XK. PANDA: Sir ! mntro-
duce the BiR,

‘Pubﬁshxﬁn Gazette of win:iil.
duted "0.4-M,

b
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MOTHER'S LINEAGE BILL~tontd.

MR. CHAIRMAN: Now, we take
up further consideration of the fol-
lowing motion moved by Shri Madhu
Limaye on the 5th April, 1974:~—

“That the Bill to provide for the
right to trace one's lineage from
the side of one’s mother, be taken
into consideration.”

There 13 one amendme‘i, 1 the name
of Shri Daga. Are yo. meoving the
omendment?

SHRI M C DAGA (Pah): Sir, I
nove’

“That the Bill be crculated for
the purpose of elicit'ng opinion
thercon by the 3rd August, 1974.”

Q)

MR, CHAIRMAN: Swce Shrt
T.maye 15 pot here I have given
permission to Shrr Daga to move s
amendment, Shri Madhn Ulinaye was
o1 his jegs last time.

SHRI S. M. BANERJEE (Kanpur):
Shr lamaye has alreadv spoken.

MR CHAIRMAN: But he has not
voncluded. There is a probiem row
~hout the Private Memhors' Business,
The Bihar discussion has taken =0
long, Ang so, if we hav- to take up
the Private Members' Business, 1t
mean the House will have to =it
upte R Oclock 1 would like to
kuow the pleasure of tho House.

THE MINISTER OF PARLIA.
MENTARY AFFAIRS (SHRI K
RAGHU RAMAIAH): I had a talk
with my friends on tha Opposite
side 1 think we shall gn on till 18.30

hours if there are speakers, Or else,
let us go wn till 18 hours,
Extraordinary, Part I Bection 3,

"
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MR, CHAIRMAN [s there anv-
body else who wants to speak on Shr
Limaye's Bill? I think Shri 8, P
Bhattacharyya wants to speak on the
Bl

SHRI 8. P BHATTACHARYYA
{Uluberia); Mr. Chairman, Sir, 1 rise
to support Shri Limaye's Bill to pro-
vide tor the right to trace ones line-
age from the side of one’s mother He
has brought forward this BIll for a
noble cause for the reasons stated in
the Bill He has quoted the story of
the ‘Jabali’, a maid servant in the
ashram of sages Satyakam, the son
of Jabali, was a respected suge This
son of his mother when gquestioned
about the identity of his father pleaded
ignorance, went to his mother and
when nformeq that she could not say
definitely who his father was, came
back and gave a truthful account of
what his mother had told hum 1lie
was respected as an honoured sage

The main purpose of the Bill is that
in our country, even now, we Jo not
give the self-respect to ‘he new-born
children In our Childrens Adeption
Bil] we have tried to give some res-
pect to the boys or girls who are born
without a proper social custemn  Shri
Madhu Limaye has brought tnis thing
wrth a noble 1deal so that it must not
be compulsory that a hoy mu«t give
his introduction or a female child must
give her introduction in the name of
her father Mother is sufficient {o do
that Mother's name is £ fR¢ ent #nd
that should be honoured 1 f:lly &.p-
port it 1 think respect must he given
to the new-born child without cunsider-
ing whether he haz a known father or
not because a new born child is pure
and honest. I fully support the Bilf T
think Government should consider the
mood of the Bill and should give it
vroper implementation

MR CHAIRMAN: Shri M C Daga

ol ywww oo (1Y) v of
wim e iqgd defordt &
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PR
a1 faw Jw feay war §, Sud wive
Fowen § W fam Y ay ), sad ol
Faxa § ag waw § 1 for & wraiwy
¥ qg wgr wav
“The concept of “illegitimacy” and
the practice of tracing one's lineege
solely from the father's side 1a ocne
such reactionary and fossilized con-
cept. The reactionary attitudes
which form the unspelt basis of the
present official and non-official prac-
tices and decisions of the courts wilt
have to be discarded rompletely it
the egalitarian principles of the

Congtitution are to inform and ele-
vate our social life"

wra s &4 8 o v 2w gitw
w12 a7 gr&wIE Wy A ¥ A wft oft ey
sefrert aft yon & Foadt oz sev i
TR e o T e
ar A forr & e 7 Frav A (e
wapamfigifr frf v v
wa7 31 Fe 9 fomy v A7 7§ qaw
Wi 3R w7 feay 31 fe qery e
@t w L7 1 vaTT wE @ Fr fege &
were, QIEE & T R w7 £ &
v gad ofy oy T F 737 7 oy
T 8, gerdy v A & 1 fier s 0w
fodz arpe M rar s A TIT RN ?
wg vy oy a4 e A vl
e & fr ferm so g, SRR W
ey dnr frr & ar W ey d
fmtft sk aaw e § o wwd
oy a7 &, St wr ¥ 1 ow QA Wy GRS
Ereo & aw apowy ey ey § W I WA
1 Syt a1 ay oo dadw waa

 (wawm) ., . ool Degh &



373 Mother's Lwneage Brll CHAITRA 20, 1806 (SAKA) Mother’s Lineage Bul 374

T N R wrew. § ag A
feqm § WY 9w ey
w1 wrw vaw § fag aw el
& o € fw ar e dar Ao AT
wrfge ¥wr & wear T Gre & for wfad
ATEE W1 & w3 ¥y wifgy W o fw
gar? =t am Aoy Fey g At ¥ on
&t g wgar Tefge i o w7 6,
qfexr #r gz w1 @ ¥ faar
A | g qGT 9T A4 /A day g
1 9T vy o e 1 O WA e
whtafzinft &t agray T4 TEd § A%
6% g AT g AW W T w7
~ fr qivor a1 0F AR FhEgeT §
TEET WIT GRT L AT 97 G §S A
# gy wrelt & 1 & arefy g7 v v wweTy
F1 wifayor e foraar ¥ Farnvan i sawran
iAoy f g aR  fr

“Atter the comuing into force of
the Act, it shall be lawful for any
citizen of India to refuse to il a
form requiring hum or her to give
lum or her father's name or her
husband's name and which doe. not
g@ive him or her the option to give
the name of his or her mother™

g S T AT ET | O
RN AT GAHAT § | {fwT g ¥ a7
i e vy & fe cenfafede o e
¥ wary & 9% ¥ fag wmee v wifig
Magarfaags sl gf o § 6o
THEE T ww aor fawre W o
¥, v 1w oy o W o @@ B g

¥ fgmgea & e 8T8 Sfavie &t §
gt sz wrdy Al i wifgn ?

WY TR AN T (X,1) "R
% WA WY TATAT 4, 7% I feran
& e Ay wremes ar Rg-growws QA
HATH R TET A AT R 1 oW
F1ar T8 £

oY Rmwr www : & fur e
§ Y€ T @R W ewoe fre gw
W @ owawm ATH WY
sfgw, a7 wedy T Wy ¥ W .
(vt )

A qgg werfR WIEEE 9T W AR
g A7 # wfawre ¥ W7 T W
IFTAFE I ANF AW H A
Tifgr 1 ww W qg AN AR
§ fr wnr o yeafefelle wiwe
o 3 AET X oW ogEwr fAemy
o grn wfgy, agr % & & war
g1 afrs gmiWM§ w7 Wi
wgr ETE 4§ A WA B o Qe Ue F
NRET 70 TAT AW I AW AW
g owRT WY o @ owd? o
a7 fwelt gfieguw e 1 o, weF
* e foeg Al @ evar ¥ o
R aw Al W S g k..,

(Wetw) ... WU Wy Qe
s § 7 wiv sy fwg awd
avy, . (wwam). ..
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Iz he says this is not the purpose
of the Bill, let him say what the pur-

pose 1s . (Imterruptions)...... let
him say what the purpose of the Bill
13 and then I shall follow.

MR CHAIRMAN: 3 I peymit him
to speak in that case he will not be
able to continue his speech

SHRI R R SHARMA' Kindly give
me a few minutes,

He can have his say afterwards.
[y W 3]

™ & Ry Igm owr e fra
qT WM& XT fF WRE w1 N
ofg &1 A FAA A A=@ AG R )
A ag wg faa fs dvw Frag
wedy afr ¥ frowq gede wr oA
AT wI IR E FEgEAT LA IA
s oAt AMATE AR FL T )

qF WM ewer e W
aw qyoah § g A

stamwmwm: A H K
v fagr ot w9z Og 3% § W
TOw §

‘to refuse to fill 2 form requinng
him or her to give his or her fa-
ther's name or her husband's name
and which does not give him or her
the option to give the name of his
or her mother”

wre wr fegaa g i
ag war ne w7 & fw gr oy T
gt and s 3o ¥ qor md fe grew
W wgwr gae o & gt gl
wwn am oAt wf ¥ e gl

w oa off g aed, o & wown
Ffe @ dfeft W ool weer
& Wrye wepfr gar wwt g wi
wefr depfy & o qurdt § o
TR & wredr § Tw Evefy dedmpme
* oy e wfgg ! Sl
T Mg wgtaw @ P e
www §fie N aer wff fil wren
¥ ehfafde ft ol St frowe
Wt & off o wifgg——xer umee
W& ot g wre g wew
fufele sr 3 1 mr g o Fewr
qET 9T AAANE §T @i WY
Iy wrrae At G wfyr ) §
wa g e fag fedt were W
fefesfiresr wrdeqms & 0 =
g1 oww wt wewr gt
g at d wmawr g owedieqwa  wg
qg wifvar agy ¢ fr s ghoee
¥ ARy W IwE v
wiawre &1 ow fefeay & s oz
2wy zwk ot X %A fedr
Wt % o g § Paadrag &
w7y w8 fr qateer wiv g
T AT AN At gm @ ar K awaw
g 4% A Ly AT W«
savfrem v a1 wiw g W
wg wor & fag g wren gm0
w g Rfwely agw §, o gum
7w wAEIRT W gwr § owd
waT g @ Wy ko oW
wgrow g & gAE qw A et

Rie wes P @ sewg T
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oY it Fordr weR O T o e
off g% 1 i, WA g
s ;wtmwa‘t ww
wy & Wmdt dir qw w
ot dwr wrgd § Hfiesr Y€ wrw o
g wutt weer o, g refeie
oy ¢ gawr Y wiwete g,
& gwAmr § Sqer wiwerc A
g wifge e st gagic=
¥1 O fewr var § SeWaugd:

“After the coming into force of

thig Act, it shall be lawful for any
citizen of Indla....”

w1 fafreex amga sardi yeiwfe-
¥ anFr ¥ i foew dag
fog fma g xg ®f fow we@
W 3, I wT woaw Al §
77 fagwz affdan & @ = wa¥
faqg madie s war 3 7 &
s At g @ gy AN gRfafer
wier AW w ¥ ? e
anr g & Foredr |t ags Y
i § 1 e & wer wifEerd
wifey X & frg o faa dm G g
qr gwra o Bfedl wTew w1 S deqae
t ..

ot Q8o qwe Wl (WAYR) :
W qwed § Ay fd ofr o dfidr
s ¥

o oqw ww e qEE WY
fowt ot ot R w1 STt & 1

™ I faferw B aw we @ §1
426 L83,

*What is hlexi'umcxz

“By determining the gocial place-
ment of the cluid, the, rules oi
legiumacy help to define the role
obligations of adults t¢ the chifd,
The infant is a symbol of many
important role functlons among
aduits. It indicates an intimacy
between parents, and its existence
makes cootinuing demands on' &
network of adults.”

SHR] S. M. BANERJEE: Read the
whole thing. You are veading only
4 portion.

SHRI M. C. DAGA: Yes. It says:

“If the child has no acknowledged
fathiyy, or the “wrong” father, these
obligationg are ambiguous or un-
met, or run counter to already
established duties, The aready
married father of an :llegitmate
child cannot take care of it without
failing to some extent in hir obl-
gations to this own family, even it
he is wealthy. The child whose
parents are not married does not
belong to the father’s family, and
neither the father nor his family
needs to meet more than minimal
legal obligations to the child. The
child's position 1s ambiguous,....”

MR CHAIRMAN: If you go on
reading it, it will consume the entire
time If you want to read it in full,
you may read it to them outside the
House.

ff W Wy Ww 2 IFW @
fe gzt & o = sy fear ok
TR 1956 ¥ xefufede amgex 16
e 4 ot 1968 § 58 wrRw
AT w43 wcie peRfafeie
weer 1 gay war wwar § fegear
gy FAR W oW wR X oW
WAt gy awar &1 e ¥ 28
iR, oWt ¥ 71 K K R
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[+t qer wax goTI]

ag W Y wfuw Y ¢ v 9w oo
Fwar grwa i€ weTov sewfwfene
farga dur 1 & qeT A vy mfi
gt &, adfi ma Yy &1 wer 9@
st wxw v W AT E wer
97 & ag s grAr &)

MR CHAIRMAN How long
you fake to conclude’
concluding”

will
Or are jyou

IGIPND—M-—426 1. S. 1 0-6-74--08-6-"4
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SHRI M C
more

MR CHATRMAN We have to rise
at 6 O'clock Therefore, I would lLke
to know the pleasure of the House,
whether they would like the House to
continue fo sit for some more time

SHRI K RAGHU RAMAIAH We
may adyourn

DAGA 15 mnutes

1860 hrs

The lok Sabha then adjourned till
Fleven of the Clock on Monday, the
Apnl 22, 1974/Vawsakha 2, 1896
(Saka)





